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HOUSE OF THE PEOPLE
Wednesday, 21st May, 1952.

The House met at a Quarter to Eleven
of the Clock.

[ M r . S p e a k e r  in the Chair'\

ORAL ANSWERS TO QUESTIONS 

I n d ia -P a k i s t a n  F i n a n c ia l  I s s u e s

*62. Dr. Ram Subhag Singh: WiU
the Minister of Finance be pleased to 
state the outstanding financial issues 
which were discussed in the recent 
Karachi talks between the oflftcials of
India and Pakistan?

The Minister of Finance (Shri C. D. 
Deslunukh): The recent talks between 
the officials of India and Pakistan 

.were only informal and preparatory 
to the resumption of the discussions 
on outstanding financial issues between 
the two Governments which were 
adjourned last year. As regards the 
issues themselves, I would refer the 
hon. Member to the reply given in 
Parliament on the 26th May 1951 to 
starred question No. 4541 and to the 
statement I made in Parliament on 
the 30th May 1951 on the discussions 
which I then had with the Finance 
Minister of Pakistan.

Dr. Ram Subhag Singh: Maj I know
the issues which were raised this time 
in this Conference and further whether 
they differed at all from the issues 
which had been raised in the previous 
Conference about which the hon. 
Minister has stated that he had given 
the reply in May 1951?

Shri C. D. Deadunnkh: They were 
the same issues; not that they were
all dealt with comprehensively.

Dr. Bam Subhag Singh: May I know 
whether the parties to that talk arriv- 

40PSD.

ed at any decision in regard to any 
issue?

Shri C. D. Deshmukh: They were
not authorised to arrive at any de
cisions because.the talks were pre- 
parat^^y to conversations at the
M in ^ ria l level which were intended 
to taite place at a later date. •

Shri P. T. Chacko: May I know whe
ther the question of Paldstan’s debt 
to India was- discussed there?

Shri' C. D. Deshmukh: That was one
of the issues which was discussed in a 
preparatory way.

Dr. Ram Subhag Singh: May I know
the issues which were raised by 
Pakistan in that Conference?

Mr. Speaker: The hon. Minister said 
that the talks were confidential. Is he 
in a position to disclose what issues 
were discussed.

Shri C. D. Deshmukh: The issues 
have been stated. The nature of the 
talks cannot be disclosed at this 
moment. '

Shri P. T. Chacko: May I know
whether any agreement was reached 
regarding the payment of Pakistan’s 
debt to India?

Mr. S|;|eaker: I think it is covered 
by the previous reply. He said that 
the parties had no authority to come 
to any decision.

H in d u s t a n  A i r c r a f t  L t d .

*63. Shri Hnkam Singh: Will the
Minister of Defence be pleased to state* 
whether the Hindustan Aircraft Limi
ted has begun to receive a steady 
load of work from the Air Force and 
Civil Aviation for the manufacture of
Aircraft?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
I will answer this question on behalf 
of the Minister of Defence.
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The auestion presumably refers to 
the ^lanufacture of the basic trainer 
aircraft HT-2. It is expected that the 
test flights of this aircraft will be 
completed shortly and production will 
commence immediately thereafter. 
Orders have been placed for a suffi
cient number of this aircraft by the 
Air Force to enable production to be 
planned in a satisfactory manner. No 
civilian orders have yet been placed.

Shri Hnkam Sinsh: Perhaps my
language was not clear. What I meant 
to ask is this. Is there enough work 
in respect of aircraft and civil avia
tion which could keep the factory busy 
all through the year, or is there any 
spare time that has to be spent in 
making coaches or engaging in other 
subsidiary activUies?

Shri T. T. Krishnamachari: The
question was not clear. *

M r / Speaker: Anyway, he has ex
plained what he wants to know.

Shri T. T. Krishnamachari: All that 
I can say is that the Hindustan Air
craft Factory has enough work. Apart 
from assembling, renovating and 
servicing aircraft belonging to the Air 
Force and civil aviation companies and 
others, it is also taking up other types 
of work like body building for motor 
buses and building coaches for the 
Railway Board.

Shri Hokam Singfa: May I Imow
what fraction or percentage of the 
working hours is spent in the manu
facture of aircraft or renovation of 
civil aviation aircraft and what per
centage has to be utilised in other 
subsidiary works?

Shri T. T. Krishnamachari: The
question of manufacture of aircraft, as 
I said, is restricted to trainer aircraft 
HT-2. In regard to the percentages of 
hours of work, if the hon. Member 
would not put down a question and if 
it is deemed expedient to answer it, it 
will be answered.

Shri B. Shiva Rao: Is it a fact that 
a number of important key posts like 
the Assistant General Manager, Com
mercial and Sales Manager, Plant 
Engineer, Manufacturing Superin
tendent etc. have not been filled for 
years, affecting the efficiency of the top 
administration of this Factory?

Shri T .T. Krishnamachari: I do not
see how the question arises. If the 
hon. Member would put down a ques
tion, we will attempt to answer it.

Shri B. Das: May I enquire whether 
this particular State industry will be

placed under the Production Minister 
or whether it will still continue under 
the Defence Minister?

Shri T. T. Krishnamachari: The ques
tion may be addressed to the proper 
quarters. The Proper person to allocate 
the work between the different Minis
ters happens to' be the Leader of the 
House and the Prime Minister.

Shri T. N. Singh: On a point of 
order. Is it permissible for an hon. 
Minister, once you have allowed the 
supplementary question, to say that if 
St separate Question is put or if it is 
put in this form or that form, he will 
answer it.> -

Mr. Speaker: I think that when this 
paraphrased means that he wants 
notice of the question and he is not 
prepared to answer it just now. He is 
going a little further and clarifying to 
the hon. Member that, if he is really 
anxious to have information he may 
better table another question.

Shri Gumpadaswamy: How many 
aircrfts have been assembled so far in 
that factory?

Shri T. T. Krishnamachari: Notice, 
Sir.

Shri Yelayudhan: May I know whe
ther any complaints regarding the 
American experts who are working in 
this Factory have come to the notice 
of the Government, especially in re
gard to the manufacture of jet aero
planes, to the effect that the Indian 
engineers are discouraged by these ex
perts?

Mr. Speaker: I think it is more or 
less a matter of inference.

Shri Telayndhan: It is information. 
Sir.

Shri M. V. Krishnappa: Is it a fact 
that the Government of Mysore have 
requested that the capital invested by 
them may be paid back, because it is 
not paying to them?

Shri T. T. Krishnamachari: I am
afraid it does not arise.

Ann) Z o n e  R e s e a r c h  S t a t io n

•64. Shri Hnkam Singh: Will the
Minister of Natural Resources and 
Scientific Research be pleased to 
state:

(a) whether a proposal for the es
tablishment of an Arid Zone Research 
Station in Rajasthan was put up be
fore the advisory, committee of Arid 
Zone Research Council of the UNESCO; 
and
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(b) if so, with what result?
The Minister of Planniiiir and River 

VaUey Schemes (Shri Nanda): (a) The
proposal for the establishment of an 
Arid Zone Research Station was not, 
as such, put up before the Arid Zone 
Research Committee of the UNESCO. 
Only a request for providing the ser
vices of a geophysical expert and a 
financial contribution of Rs. 3,60,000 
out of a total estimated cost of Rs,-
26,70,000 for the project was forward
ed to the UNESCO.

(b) The proposal is under the con
sideration of the United Nations.

Shri V. P. Nayar: May I know whe
ther Government ha^e considered the 
possibility of introducing a lea-crop 
cultivation or protective afforestation 
for these arid areas?

Mr. Speaker: I am afraid it is a 
suggestion for action. Questions should 
be put for eliciting information and 
not for making suggestions for action.

C u r r e n c y

*65. Shri Hukam Singh: Will the
Minister of Finance be pleased to 
state:

(a) whether our currency has been 
contracted during the last six months;

(b) if so, to what extent; and
(c) whether Grovemment propose to 

effect any credit contraction during 
the next six months?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) No, Sir.

(b) Does not arise.
(c) It is difficult to prophesy what 

the conditions will be like during the 
next six months. In any case the 
matter is one for the Reserve Bank of 
India to decide.

W o r l d  U n i v e r s i t y  S e r v i c e

♦66. Shri M. L. Dwivedi: Will the 
Minister of Education be pleased to 
lay on the Table of the House a copy 
of the aims and objects of the Delhi 
Committee of the World University 
Service, and state:

(a) whether any survey of student 
community is contemplated;

(b) if so, the purpose thereof; and
(c) whether the Government of 

India are co-operating with the scheme 
in any way?

The Minister of Communications 
(Shri Jagjivan Ram): A statement of

aims and objects of the World
University Service, with certain addi
tional information, is placed on the 
Table of the House. [See Appendix I, 
Annexure No. 23.]

(a) and (b> Yes, Sir. The Service 
proposes to survey the social and
economic conditions of College students 
in Delhi State.

(c) The Government of India . are
sympathetic towards the aims and
objects of the World University Ser
vice but have received no request from 
the Service in respect of this scheme.

Shri M. L. Dwivedi: May I know. Sir, 
the name of the countries in which 
this kind of service is in vogue?

Shri Jagjivan Ram: I have not got 
the names of all the coimtries; but its 
headquarters are in Switzerland, I
think

Shri M. L. Dwivedi: Has this com
mittee commenced its work; if so, 
when?

Shri Jagjivan Ram: The Indian
Committee has commenced its work 
and a National Committee has been 
formed with headquarters at Delhi  ̂
This service was formed in 1950 and it 
has commenced its work.

Shri M. L. Dwivedi: May I know.
Sir, if Government gave any kind of 
financial assistance to this committee?

Shri Jagjivan Ram: Not yet.
Shri S. C. Samanta: May I know. Sir, 

how many other local committees have 
been formed till now, excepting Delhi?

Shri Jagjivan Ram: Committees ha<  ̂
been formed at Aligarh, Calcutta, 
Patna, Agra, AU^abad, Delhi, Madras, 
Bombay, Hyderabad and Gauhati.

Shri S. C. Samanta: May I know. Sir. 
what is the amount of assistance given 
annually?

Shri Jagjivan Ram: Local committees 
are expected to raise their own funds 
from the contribution from members 
and' some help might come from the 
World Universities’ Service; but that 
has not yet been decided.

C o l o m b o  P l a n

♦67. Shri Velayudhan: Will the
Minister of Finance be pleased to 
state:

(a) what are the various items of 
the Colombo Plan which are linked 
with the Five Year Plan of the Gov
ernment of India; and

(b) whether the Colombo Plan has
in any way changed the time schedule 
of the Five Year Plan? .



79 Oral Answers 21 MAY, 1952 Oral Answers 80

The Bfinister of Finance (Shri C. D. 
Deshmnkh): (a) The Colombo Plan is 
a Six Year Development Plan. Accord
ingly, the only difference between the 
plan of the Government of India in
cluded in the revised Colombo Plan 
and the Five Year Plan is that the 
probable expenditure on development 
for an additional year not covered by 
the latter is included in the former. 
There is no other difference of sub
stance.

(b) No, Sir.
Shri Velayudhan: May I know, Sir, 

how far this change will affect the 
internal and external loan which was 
envisagftd” in the Five Year Plan?

Shri C. D. Deshmnkh: As I said, 
Sir, there has been no change.

Shri Velayudhan: May I know, Sir, 
whether there is any change or change 
in timing regarding the various plans 
contemplated in the Five Year Plan, 
because it has been extended to six 
yeaus, as the Finance Minister himself 
said in one of his speeches in Bombay?

Shri C. D. Deshmnkh: No, Sir.' Since 
we have a Five Year Plan which is in 
draft outline and since for the purpose 
of the Colombo Plan we wanted a six 
year plan, all that we had to do . is to 
project as best as we ^ould the Five 
Year Plan into the sixth year. That 
makes no difference to all the works 
that are included in the Five Year 
Plan.

Shri Velayudhan: Does it mean. Sir, 
that the Six Year Plan will not have 
anything to do with the Five Year 
Plan? •

Shri C. D. Deshmnkh: For the first 
live years, they are identical in sub
stance.

L o a n s  f r o m  I i^ r n a t io n a l  B a n k

*68. Shri B. R. Bhagat: Will the
Minister of Finance be pleased to 
refer to the reply to starred question 
No. 41 for 8th February, 1952 regarding 
loan from International Bank and state 
the nature and the amount of the loan 
and the time when it win be granted?

The Minister of Finance (Shri C. D. 
Deshmnkh): The International Bank
is taking steps to make a technical 
scrutiny of projects which are con
sidered suitable for grant of loans. The 
nature and the amounts of loans will 
be discussed with the Bank after the 
conclusion of this appraisement.

Shri B. B. Bhagat: May I know. Sir, 
whether the Grovemfhent of India had 
made an application for a loan and if

so for what purpose and what is the 
amount?

Shri C. D. Deshmukh: The Mme fur
making an application has not arrived. 
But certain projects were submitted to 
the Bank for preliminaxy consideration 
and of these. the Basok have indicated 
five which might on examination 
qualify for a loan.

Shri B. B. Bhagat: The hon. Minister 
in reply to question No. 41 on the 8th 
February said that the Internal iô  al 
Bank Mission which visited India in 
the early part of the year has submit
ted a report to the executive of *he 
International Bank and the report is 
being considered ♦by them. May I 
know whether the Executive Com
mittee has come to a deoisiun oa the 
report, and if so, what is their deci
sion?

Shri C. D. Deshmukh: That report. 
Sir, was on the general economic con
ditions in India as a preparation f r 
possible negotiations for a loan. To 
my knowledge the report has not yet 
come before the Executive Board for 
discussion.

Shri B. Das: May I enquire if the 
Groveniment of India have represented 
to the International Bank about ihe 
high rate of interest that they ar  ̂
charging and whether they will limit 
it to 3J per cent, to the borrowing 
countries?

Shri C. D. Deshmukh: We have
made no such representation, Sir, ismd 
the matter of the level of the interest 
rate charged by the Internalional 
Bank has been explained in the past. 
It includes an element for commission 
as well as an element for building up 
reserves over and above ''e actual 
rate at which the Bank is abli» to 
raise loans in the open market in the 
U!tiited States of America.

Shri A. C. Guha: May I know what 
are the projects that have been taken 
up by the World Bank.

Shri C. D. Deshmukh: Ihe projects 
about which preliminary discussion is 
going on are these:

Loans to the Industrial Finance 
Corporation:

Loans for the purchase of rail
way equipment;

Loans for the Damodar Valley
Corporation;

then Mysore Fertiliser Project and a 
pig iron project.
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Of these, we have now decided to 
omit the project for the purchase of 
railway equipment, as we find that we 
shall be able to purchase most of the 
equipment in the non-dollar area.

Shri Bhagwat Jha: May I know, Sir, 
if during the discussions, Kosi project 
was taken up at any stage?

Shri C. D. Deshmnkh: I have given 
the names of the projects on which 
discussions centred.

Mr. Speaker: Question No. 69......
For the moment, I will pass ovei* 

this question. But I am sorry that the 
hon. Minister is not present in the 
House. He is expected to be present 
when the question is called. We will 
proceed to the next question—but that 
also relates to the Law Minister.

The Prime Minister (Shri Jawahar- 
lal Nehru): I am exceedingly sorry
that my colleague the Law Minister is 
not here. He is engaged in the other 
House. May I send for him from the 
other House, Sir,

Dr. Katjo: I am in charge of this 
question, Sir.

Mr. Speaker: I am not insisting on 
the presence of any ̂ particular Minis
ter. The hon. Prime Minister, per
haps, thought that I am insisting on the 
presence of the Law Minister. Of 
course it would be better if he were 
here, because he could answer the sup- 
nlementaries better. But in case cf his 
absence from this House for unavoid
able reasons (such as his presence m 
the other House) somebody should be 
in charge of his question.

Dr. Katju: I am in charge of it.

Mr. Speaker: That I did not know— 
nor did the hon. the Prime Minister 
mention it. It is better in such cases 
that the Secretary is informed m
advance so that I may call upon the 
Minister who represents the absent 
Minister.

So we will take up Question No. 69.
Shri VelayudhaB: Does that apply to 

the Members also?
Mr. Speaker: No.

R e t u r n s  o f  E l e c t io n  E x p e n s e s

•69. Shri S. N. Das: Will the Minis
ter of Law be pleased to state:

(a) the number of persons who
failed to lodge with the returning
officers the returns of their elec^on
-expenses within the stipulated time
40PSD.

and in the manner prescribed by 
law in the last general election;

(b) the number of such of them as 
were considered by the Election Conv- 
mission to have incurred disqualifi
cation under Clause (c) of section 7 
or under section 143 of the Represen
tation of the People Act;

(c) the number of such of the above 
persons as submitted representations 
to the Election Commission for the 
removal of the disqualification refer
red to in sub rule (4) of rule 114 of 
the Representation of the People 
(Conduct of Election and Election 
Petitions) Rules 1951; and

(d) the number of cases in which 
disqualifications incurred by the can
didate or the election agent were re
moved by the Election Commission 
under sub rule (7) of rule 114 of the 
above-mentioned rules?

The Minister of Home Affairs and 
States (Dr. Katjo): (a) to (d). The 
information asked for is not readily 
available and will take some time to 
compUe. In any case, such information 
as the Election Commission has in its 
possession is incomplete, because re
ports as to the lodging of election ex
penses returns have still to be received 
from certain Returning Officers. The. 
Election Commission will however 
compile the statistics asked for as soon 
as all Returning Officers have sub
mitted their reports under rule 114 (1) 
of the Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules, 1951, and the same 
will be laid on the Table of the House 
in due course.

Shri S. N. Das: May I know whether 
the Election Commissioner has laid 
down any procedure for the enquiry 
which he is reauired to make in re
gard to the removal of disqualifica
tions?

Dr. Katjn: I think he takes into con
sideration every single case on its 
merits.

ant WT
ift ^  ^  ^

^  ^  ^  ^  W  «IT
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^  ^  3T̂ TT ^
151 ^  >rj ?

[Seth GoTind Das: Is it not a lact 
that even in the last general elections 
similar disquahfications were incurred 
by candidates in submitting the re
turns of their election expenses and 
does the hon. Minister know that aU 
such disqualifications and the restric
tions resulting therefrom were removed 
at that time?]

^ f̂ RT ^  I
^  ^  3 T f^  snf «ff aftr

^  ^  ^
?nn I 3 R  3 T R  ^  ^  i

f^TTT % «TK

^  % Hdlfcjsp ?T  ̂ 3rt̂  f?>T
^ hÎ k  ^  ^

af̂ T JRTC sfR ^I arnr 
^  ^  T̂t| f  3TT m
|3TT Ft ^

f^T P r^  ^  ^  f s r ^
afh:

t  ^  f  aftr 3p r

^  T̂PPRTT t  ^
«<4H ^  S’, ^  »̂TT%̂   ̂ ^  ^  ^  
^  ^  ^  ^  I  I

[Dr. Katju: Your . question is so
vague that it could, hardly be 
answered. I do not know what were 
the disqualifications and in what 
manner they were removed. But the 
present position is that the Returning 
Officer informs the Election Com
mission that such and such candidate 
has not submitted returns of his elec
tion expenses in due time i.e. fifteen 
days, or that certain discrepancies 
have arisen which are not in con
formity with the existing election

rules. The Election Commission in Its 
turn asks the candidate, whether he 
may have succeeded or failed, to state 
reasons for the delay and the irregu
larities. This is also notified in the 
Gazette. The candidate submits his 
reasons. But the Commissioner is not 
under me or my Ministry. He is al
together an independent officer. He 
examines every case on its merits and 
if he thinks that the reasons as given 
by the candidate are sufllcient, he re
moves those disqualifications.]

: "R ?rr
fsp .................

[Seth Govind Das: I was asking...... ]
Mr. Speaker: Order, order. We are 

now entering into an argument. The 
hon. Minister has not got the informa
tion he wants.

Seth Govind Das roste—
Mr. Speaker: No explanations are

necessary now.
Shri N. S. Nair: Are Government

aware that some of these rules are so 
technical and unreasonable that they 
almost border on absurdity?

Mr. Spealcer: Order, order. He is
expressing an opinion and entering 
into an argument. '

E l e c t io n s

♦70. Shri S. N. Das: Will the Minis
ter of Law be pleased to state:

(a) the number of cases in which 
inquiries were made and prosecutions 
instituted under section 137 of the 
Representation of the People Act 
arising out of the first general election; 
and

(b) the number of such cases in 
which there were convictions?

The Minister of Home Affairs and 
States (Dr. Katju): (aX Inquiries were 
made in a number of cases in Punjab 
and Travancore-Cochin and in one 
case in the Uttar Pradesh but no pro
secution was sanctioned in any of 
these cases. In two cases, one in Bom
bay and the other in Rajasthan, in
quiries were made and sanction to 
institute proceedings under section 137 
of the Representation of the People 
Act. 1951 was given. No inquiries were 
made or prosecutions sanctioned under 
this section in other States except 
West Bengal, PEPSU and Manipur, 
from where details have not so far 
been received by the Election Com
mission.
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(b) There has been no conviction so 
far.

Shri S. N. Das: May I know what 
is the number of complaints received 
by the Chief Electoral OflBcer in each 
State and the Election Commission 
regarding the contravention of the pro
visions of the Representation of the 
People Act, 1951 by the ofl&cers engag
ed in the elections?

Dr. Katju: I shaU require notice.
Shri Dabhi: What is the name of the 

gentlemen in Bombay against whom 
proceedings were instituted?

Mr. Speaker: I do not think the 
names should be given here as to who 
were proceeded against.

Shri Puimoose: May I know whether 
complaints have been received by the 
Grovernment regarding the use of State 
cars by Ministers in certain States in 
the elections?

Mr. Speaker: Order, order. It will 
be a matter within the exclusive 
jurisdiction of the Election Commis
sion.

Shri Yelayudhan: Can we not ask
about them in the Parliament?

Mr. Speaker: Not anything and
everything. {Interruption from Shri 
Velayudhan).

He may have recourse according to 
law.

B h a k Aa -N a n g a l  P r o j e c t

*71. Shri B. K. Das: Will the Minis
ter of Nataral Resources and Seienti- 
fic Research be pleased to state;

(a) whether it is a fact that an 
American Engineer has been appointed 
for the Bhakra-Nangal project; and

(b) if so, what are the terms of 
his appointment?

The Minister of Planning and River 
Valley Schemes (Shri Nanda): (a) and
(b).- Yes, Sir. Presumably the hon. 
Member has in mind Mr. M. H. Slocum, 
who has been appointed as a Con
sultant for the Bhakra Nangal Project.
If so, a copy of the agreement entered 
into by him with the Government of 
Punjab is laid on the Table of the 
House. [See AK)endix I, annexure No. 
24.]

Shri B. K. Das: May I know whether 
this appointment has been made to re
move any special difficulty that has 
now arisen in the working of the 
Bhakra Nangal project?

Shri Nanda: It has been made in 
view of the magnitude and complexity 
of the whole project;

Shri B. K. Das: May I know whether 
any office has been set up for him in 
U.S.A. after hiŝ  appointment?

Shri Nanda: Mr. Slocimi had got it 
provided in the agreement that in 
order to recruit .certain experts that 
might be required he would set up a 
small office.

Shri B. K. Das: Has it been set up?
Shri Nanda : I would require notice.
Shri A. C. Gnha: May I know if this 

particular appointment has the sanc
tion of the Government of India and 
also how this particular person was 
selected—what wa  ̂ the machinery?

Shri Nanda: The Government of
India is not concerned to that extent 
There is a Control Board which can 
initiate such matters and finalize them. 
This is what happened in this case 
also. The matter was referred to the 
Government of India and it agreed.

Shri Nambiar: May I know wheth^ 
the Government of India could not 
get an Indian engineer for this purpose?

Shri Nanda: They could not get an 
Indian engineer.

Shri Velayndhan: Was any advertise
ment made?

Mr. Speaker: There is no use going 
into these things. I am going to the 
next question.

Shri Yelayudhan: He categorically
said that they could not get an Indian 
engineer. Therefore...

Mr. Speaker: Order, order. The hon. 
Member will not be called upon hence
forth, if he persists in this way.

Kosi P r o j e c t

*72. ShTi B. R. Bhagat: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether and what final deci
sion in regard to the Kosi-River Pro
ject has been taken by the Govern
ment of India; and

(b) when the work on the above 
Project is likely to be taken up?

The Minister of Planning and River 
YaUey Schemes (Shri Nanda): (a) No.
Sir.

(b) Does not arise.
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Shri B. R. Bhagat: In view of the 
assurance given by the Prime Minister 
to the people of Bihar when he visited 
that State that Kosi project will be 
given top priority, may I know whether 
this consideration has been taken into 
account by the Planning Commission?

Shri Nanda: This will be taken into 
account by the Planning Commission 
when the Plan is being finalized in 
respect of the Second Part,

Shri B. R. Bhagat: In putting this 
Kosi project in the Second Part of the 
Plan hafs the fact that the Prime Minis
ter assured the people of Bihar that 
this project will be given top priority 
been taken into considertion?

Shri Nanda: Apart from the as
surance of the Prime Minister, the 
reports of experts themselves on this 
scheme assure us of its soundness and 
therefore it will receive very high 
priority with the Planning Commission 
on its own merits.

L o a n  dtje p r o m  B u r m a

*73. Shri R, K. Chaudhnry: Will
the Minister of Finance be pleased to 
state;

(a) the amount of outstanding loan 
which is due to be repaid to India by 
Burma;

(b) when the next instalment is
payable and what is the amount of 
the instalment;

(c) whether the Government of
Burma has requested the Government 
of India to defer pajnnent of the next 
instalment;

(d) whether it is a fact that a simi
lar request was made by Burma to 
Great Britain, which was rejected; and

(e) whether the Government of
India propose to grant further time 
for payment of the next instalment 
due from Burma?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) The amount due from 
Burma is Rs. 71 crores approximately, 
comprised of Rs. 65 crores separation 
debt, inclusive of interest and Rs. 5-75 
crores on account of Burma’s share of 
Central pensions.

(b), (o) and (e). The separation debt 
is repayable by e<zuated half-yearly 
instalments on 31st March and 30th 
September each year. No payment 
has, however, been received since 31st 
March 1942. No payment has also 
been received after that date in respect 
of their share of pension payment.

Our Ambassador in Burma has been 
asked to request the Burma Govern

ment to send their representatives to 
settle the question of these outstand
ings. No reply has yet been received.

(d) The Government of India are 
not aware of any request made by 
Burma to Great Britain and rejected 
by the U.K. Government. «

Shri R. K. Chaudhnry: Is it a fact 
that in the beginning of 1951, the 
Government of Burma requested the 
Government of India to grant them 
time for pajrment of the Iom?

Shri C. D. Deshmnkh : I am not
aware of the fact. Sir.

Shri R. K. Chaudhnry: When was 
this loan due to be fully paid?

Mr. Speaker: Will the hon. Member 
sit down now?

Shri R. K. Chaudhnry: May I request 
you to tell me what the Minister says 
in reply because it is very easy to 
hear you but we find the Ministers 
very indistinct.

Mr. Speaker: He need not make that 
kind of allegation. Because the hon. 
Member is standing and the hon. 
Minister finds himself imable to stand, 
according to rules. He should sit im
mediately after putting the question 
and then the hon. Minister will reply 
to him now.

Shri C. D. Deshmnkh: On separation 
the liability of Burma to India except 
in respect of Central pensions was 
consolidated into a debt of Rs. 50’8 
crores repayable in 45 years with 
interest at 3i per cent, by equated 
half-yearly instalments.

Shri R. K. Chaudhnry: Was there 
any condition to the effect that if 
three successful instalments fall due 
and are not paid, the whole amount 
will at once be payable?

Shri C. D. Deshmnkh: I want notice 
of the question.

Shri B. S. Mnrthy: Now that for ten 
years the Government of Burma has 
not paid, may I know the methods 
proposed by the Government of India 
to realize the amoimt from the Gov
ernment of Burma?

Shri C. D. Deshmnkh: As I said, we 
have already taken steps and in in
ternational relations the steps could 
only be a request addressed to the 
Government of Burma. In December 
1951, as I said, the Ministry of Ex
ternal Affairs forwarded to our 
Ambassador in Burma an Aide-menu>ire 
for transmission to the Burma Govern
ment in regard to this debt.
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Shri B. S. Murthy: Tfearly 6 months 
have elapsed since our Government 
asked our Ambassador in Burma to 
request the Government of Burma to 
attend to this affair and no reply has 
come. Therefore, I want to know 
what further steps the Government of 
India have taken.

Shri C. D. De^unnkh: We have
given some consideration to the preoc
cupation of Burma with her internal 
problems.

Shri Dabhi: What are the reasons 
given by Burma for not paying the 
loan? .

Shri C. D. Deshmnkh: They have not 
given any reasons. It is easy to guess 
the reascms.

E x p o r t s  a n d  C u s t o m s  R e v e n u e

*74. Dr. Ram ^ubhag Singh: Will
the Minister of Finance be pleased to 
state:

(a) whether the final customs re
venue for 1951-52 has shown any sur
plus over the budgeted estimates for 
the year 1951-52; and

(b) if so, what is the surplus 
amount?

The Minister of State for Finance 
(Shri Tyagi): (a) Yes.

(b) Rs. 74,84,43,000 (Seventy-four 
crores, eighty-four lakhs and forty- 
three thousfind rupees).

Dr. Ram Sobhag Singh: May I know 
the chief items of exports which have 
increased the customs revenue?

Shri Tyagi: The chief items of im
ports that gave this surplus revenue 
w e r e  wine and liQ U or which count for 
Rs. 1 crore, Kerosene oil Rs. 1 crore, 
motor spirits Rs, 7 5 crores, auto
mobiles Rs. 3 crores, dyes derived from 
coal tar Rs. 0 85 crore, machinery 
Rs. 1-5 crore, wood pulp, paper and 
stationery Rs. 1*6 crore, art silk, yam 
and thread Rs. 4-8 crores, cycles and 
parts Rs. 1.65 crores and all other 
articles which have got no separate 
budget head Rs. 20 crores.

Dr. Ram Subhag Singh: May I know 
whether India exports machinery and 
parts of cycles?

Shri Tyagi: I have talked about im
ports.

Dr. Ram Snbhag Singh: I asked 
about exports.

Sl|ri Tyagi: About exports jute gave 
us additional surplus of Rs. 23*33 crores, 
raw cotton and cotton waste Rs. 3

crores, cotton cloth Rs. 0*63 crore, 
manganess ore Rs. 107 crore. black 
pepper Rs. 131 crore and wool Rs. 1*5 
crore, less Tea Rs. 100 crore and the 
total is Rs. 27 04 crores.

Dr. Ram Snbhag Sin^h: May I know 
the reasons for earning more customs 
duty; whether more orders have in
creased the export duty?

Shri Tyagi: It is very difficult at the 
time of budgetting to budget with 
actual accuracy because the markets 
these days are not so regular and 
there are so many fluctuations that it 
is very difficult to anticipate. This year 
we had to resort to liberalized imports 
and then the international prices of 
articles imported varied a lot and the 
prices were raised with the result 
that the ad valorem duty rate also 
was raised and we got an additional 
revenue on that account. The same 
arguments apply in the case of 
exports.

Shri A. M. Thomas: May I know
what is the total amount of revenue 
obtained by the export of pepper?

Sbri Tyagi: I have not got the
figures ready at hand, but I can supply 
the hon. Member if he wants to have 
it.

Shri T. N. Singh: The hon. Minister 
stated that the duty from imported 
cars has gone up by over Rs. 5 crores. 
May I know whether the ceiling fixed 
for car imports was in any way re
laxed or is it due to some other 
reason?

Shri Tya^: Imports are regulated by 
means of licences issued and that al
ways depends upon our foreign ex
change position and the capacity to 
purchase and therefore, it varies ac
cording to our 'means.

Shri G. P. Sinha: Is it a fact that 
our exports have been liberalized just 
to raise the revenues?

Shri Tyagi: Not to raise the revenue, 
but to get more foreign exchange.

H e l p  t o  N e p a l

*75. Dr. Ram Snbhag Singh: Will
the Minister of Finance be pleased to 
state:

(a) whether the Government of 
India have a^^ed to give financial 
help to Nepal in the shape of a loan; 
and

(b) if so, what is the exact amoimt 
and the condition of the loan?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) and (b). The Gov- 
emmwit of India have agreed, in
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principle, to give to Nepal financial 
help in the shape of a loan for further
ing its economic progriess. The exact 
amount , and the conditions of the loan 
will form the subject of negotiations 
with tiie Nepal Government when its 
development plans are ready for dis
cussion.

Dr. Ram Subhag Singh: May I know 
whether the Government of India will 
have a survey of all the development 
plans of Nepal before granting the 
loan? .

Shri C. D. Deshmukh: We should
want a clear idea of the development 
plans before we can determine the 
amoimt of the loan and the instalments 
in which the loan is to be paid.

Dr. Ram Subhag Singh: Has it been 
agreed between the Government of 
India and Nepal that the officials of 
both the Governments should make a 
survey of the requirements of Nepal 
and make recommendations?

Shri C. D. Deshmukh: Yes, Sir.
Dr. Ram Subhag Singh: May I know 

whether the Government of India pro
pose to send the experts of the Plan
ning Commission to survey the situa
tion over there?

Shri C. D. Deshmukh: That is not
necessary at this stage, Sir. We must 
receive a preliminary report from the 
officials who have been sent.

Shri B. S. Murthy: May I know
whether before giving the loan, Gov
ernment will take care to see that the 
help would be more in the form of 
material and technical assistance than 
moneys

Mr. Speaker: I am afraid that is a 
suggestion for action.

Shri Velayudhan: May I know whe
ther India is in a position to give a 
loan to Nepal when we ourselves are 
getting loans from other countries?

Mr. Speaker: Order, order; it is a
matter of argument.

Shri Nambiar: May I know whether 
the hon. Minister can explain the con
tradiction between getting large loans 
from America and the Moneatry Fund 
and giving loans to Nepal?

Mr. Speaker: Order, order; he is try
ing to argue. Next question.

S m u g g l in g  o f  C h in e s e  S i l v e r  
D o l l a r s

*76. Shri S. C. Samanta: Will the

Minister of Finance be pleased to 
state:

(a) whether it is a fact that 
Rs. 83,000 worth Chinese silver dol
lars were seized by Indian Central 
Excise and Land Customs officers at 
Kalimpong on the 8th of April, 1952;

(b) if so, from whom;
(c) the amount of such seizures in 

the area since 1947 (year by year); and
(d) what steps were taken against 

the smugglers and the act of smug
gling?

The Minister of State for Finance
(Shri Tyagi): (a)’ and (b). Twenty 

thouscind uncurrent Chinese silver 
dollars weighing 49,500 tolas and worth 
Rs. 66,000 were seized from Shri Sree 
Chand Agarwala of Kalimpong on the 
8th April, 1952.

(c) 1947—NU
1948—1.30.853 tolas
1949—58,506 tolas
1950—40,792 tolas
1951—15,957 tolas
1952 (upto 13th May)—1,40,478 tolas.
(d) Information is being collected 

and will be laid on the Table of the 
House, as soon as it is available.

Shri S. C. Samanta: Has the Gov
ernment any information as to how 
these Chinese dollars are being utilised 
by these smugglers in India?

Shri Tyagi: They are made use of 
for the purpose of making silver and 
making profits from the sale of silver.

Shri S. C. SamanfSa: May I know
whether jeeps furnished with wireless 
sets and armaments have been kept 
ready for seizing smugglers in that 
area?

Shri Tyagi: Not in this area parti
cularly; but there are jeeps used in 
other borders.

Shri C. D. Pande: May I know if 
any political motive is involved in this 
smuggling?

Shri Tyagi: I do not think there is 
any political motive. Smuggling is 
only non-official.

L o a n s  t o  D is p l a c e d  P e r s o n s

•77. Giani G. S. Musaflr: (a)
Will the Minister of Finance be 
pleased to state whether the Governr 
ment of India have decided to adjust 
the loans given to displaced persons 
through the State Governments from 
claims of their properties left in Pakis
tan?
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(b) if so, is there any proposal for 
allowing this concession to the persons 
who have been advanced loans by the 
Rehabilitation Finance Adnunistra- 
tion?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Government of India 
have recently announced a scheme 
whereby repayment of small loans 
advanced to displaced persons by State 
Governments for trade, business, in
dustry, education, house-building etc., 
wiU remain suspended upto one-tenth 
of their verified claims against proper
ties left in Pakistan untM the payment 
of the first instalment of recompense. 
The loans will not be extinguished and 
interest will continue. to accrue until 
repayment, (b) Government do not 
consider it desirable to extend the 
scheme to loans granted by the Re
habilitation Finance Administration.

persons who are not in a position to 
pay their instalments in time.]

t io
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[Shri C. D. Deshmukh: Such cases 
can be enquired into.]

[Giani G. S. Musafir: While answer
ing part (b) of the question the hon. 
Minister of Finance stated that the 
Government was not prepared to con
sider the questioti. May I know the 
reasons?]

o o ^
% I  afhc t

f*T%’TT ^ ^  3PRT ^
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[Shri C. D. Deshmukh: Those loans 
have been given for industries and it 
is hoped that they would be able to 
repay them from the profits which 
would accrue to them from those in
dustries.]

^

ja- J  ^
.  ^  t  UjI
LCriani G. S. Musafir: Does the hon. 

Minister know that there are many
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-
[Giani G. S. Musafir: I want to ask 

only one question in this connection
i.e., whether the hon. Minister knows 
the number of such persons who being 
hard hit by the slump, are not in a 
position to pay the instalmentis and 
thus are being prosecuted in the 
courts?]

[Shri C. D. Deshmukh: I cannot give 
this information at this time.]

TTo ^

^  ^  t  ^
% qr ^
q K  2TT ?

[Dr. Ram Subhag Singh: The Minis
ter has made a reference to the grant 
of concessions. I would like to know 
whether any limit has been fixed for 
this purpose, viz., Rs. three crores or 
five crores?] ^

»rf 1 1
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[Shri C. D. Deshmukh: So far as I
remember no amount has been fixed.]

Shri Datar: May I know the total 
extent of loan given to displaced per
sons?

Shri C. D. Deshmukh; I want notice 
of the question.

Shri A. C. Guha: May I know whe
ther the principle he has stated in 
reply to part (a) of the question will 
apply also to refugees from East 
Pakistan?

Shri C. D. Deshmukh: I think both 
are governed by the same regulations.

M u l t i - p u r p o s e  P r o j e c t s

♦78. Kumari Annie Mascarene: (a)
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state what is the amount invested so 
■far by Government in multi-purpose 
projects?

(b) What is the amount proposed to 
be invested under the first Five Year 
Plan for investigation and execution 
of multi-purpose projects?

(c) Which are these projects and 
where have they been executed?

(d) Which are the places where the 
future projects are proposed to be 
executed?

(e) Is there any project investigated 
or proposed to be investigated and 
executed in South India or in Kerala?

The Minister of Planning and River 
YaUey Schemes (Shri Nanda): (a)
Excepting the Central Government’s 
contribution to the Damodar Valley 
Corporation towards the capital ex
penditure on the Damodar Valley Pro
ject, Government have not directly 
invested any amount in multi-purpose 
projects. The total amount of contri
bution paid to the Damodar Valley 
Corporation upto 31st March, 1952 is 
Rs. 8 7328 crores. Government have, 
however, been advancing from time to 
time loans to the State Governments 
for the execution of such projects 
within their respective territories.

(b) ,to (d). The attention of thehon. 
Member is invited to the schedule at
tached to the Draft Five Year Plan 
published by the Government of India.

(e) Investigations regarding the pos
sibilities of development of the water 
resources in Coorg are in hand.

Kumari ^nnie Biascarene: May I
know whether any amount has been 
given to Travancore-Cochin State for 
any project?

Shri Naada: The projects which are 
included in the Five.. .Year Plan are 
given at the end of the volume and 
Travancore-Cochin certainly figures 
there. On page 292 figures are given 
both of estimated cost and the expendi
ture to be incurred during this period. 
It wiU be'found that during 1951-52, Rs. 
1,37,00,000 have been provided.

Kumari Annie Mascarene: I could
not catch the number.

Shri Nanda: There are six projects 
included in the first part of the Five 
Year Plan. .

Shri V. P. Nayar: May I know whe
ther one of the purposes of these multi
purpose projects is to waste money?

Mr. Speaker: Order, order.
Pandit Munishwar Datt Upadhyay:

May I know whether the basic type 
and the composite type of projects are 
to be financed by the Central Govern
ment?

Shri Nanda: This is a question re
garding river valley projects and not 
about community projects.

Mr. Speaker: That is a different sub
ject altogether.

Shri Bhandari: May I know whether 
any projects have been included for 
Rajasthan?

Shri Nanda: There are projects for 
Rajasthan.

Shri Nesamony: So far as these pro
jects are concerned are Government 
aware that they had been included in 
the local State Budget for the last three 
years?

Shri Nanda: The question before us 
relates to what the Central Govern
ment proposes to do. Each State has 
its own projects which are submitted 
to us for the purpose of such central 
assistance as can be made available to 
them.

Shri Damodara Menon: The hon.
Minister stated that a crore of rupees 
has been spent in Travancore-Cochin 
State. May I know whether the whole 
of this amount has been contributed 
by the Central Government?

Shri Nanda: There is no contribution 
to State Governments except what I 
have indicated. Contributions as such 
were confined to the Damodar Valley 
Project. There are certain loans pro
vided for States and if the hon. Mem
ber wants, I can read out the list

Mr. Speaker: Are they not put in 
the Five Year Plan?
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Shri Nanda: These are the actual
figures.

Shrimati Rena Chakravarfty: Could 
the hon. Minister give an idea as to the 
amount spent by the Government of 
India on minor irrigation projects in 
comparison with that spent on multi
purpose schemes?

Shri Nanda: I require notice.
Shri Pnnnoose: May I know whether 

all the plans recommended by the 
Travancore-Cochin Government have 
been approved and sanctioned by the 
Cenlre?

Shri Nanda: The list is given there 
and in addition for the purpose of the 
second part of the Five Year Plan 
various proposals are coming and in 
the course of the next month they will 
be scrutinised and a final list of 
priorities will be prepared.

Mr. Speaker: Next question. 
N a t io n a l  l a b o r a t o r ie s  f o r  r e - f i n i n g

OIL FROM SPICES ETC.

*79. Kmnari Annie Mascarene: Will
the Minister of Natural Resources 
and Scientiflc Research be pleased to 
state whether there is any national 
laboratory in South India for refining 
oil from spices 3nd lemoligrass?

The Minister of Communications 
(Shri Jagjivan Ram): Research work 
on refilling oil from spices and lemon- 
grass has been conducted at the Indian 
Institute of Science, Bangalore and the 
University College of Science, Calcutta 
under the guidance of the Essential 
Oils Research Committee of the Coun
cil of Scientific and Industrial Re
search. Some work on this subject 
has also been done at the University of 
Travancore, Travancore.

Kumsiri Annie Mascarene: In view
of the fact that this industry is a very 
thriving one in the Travancore-Cochin 
State, will the Government please con
sider the question of establishing a 
refining laboratory in the Travancore- 
Cochin State?

Mr. Speaker: Order, order. I cannot 
allow questions which contain sugges
tions for action. They may be made 
independently during the course of de
bates. Next question.

C l o s e d  B a n k s

*80. Shri A. C. Guha: (a) Will the 
Minister of Finance be pleased to refer 
to the reply given to starred question 
No. 3976 asked on the 9th May, 1951 
and state which of the closed banks 
have so far given dividends to the 
creditors and at what rate?

(b) What were the. expenses incurred 
by £ach of the closed banks since their 
closure?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b). The Reserve 
Bank of India has no statutory power 
to call for any information on the sub
ject from the liquidators who work 
under the control and supervision of 
the respective High Courts and are, 
therefore, responsible only to them. 
The Reserve Bank has been requested 
to collect the required information 
from the official liquidators and what
ever information is received will be 
laid on the Table of the House in due 
course.

Shri A. C. Guha: A year ago» in 
reply to another question the hon. Mi
nister gave me the same reply, namely 
that whatever information is received 
will be laid on the Table of the House. 
I do not know whether that informa
tion has been laid on the Table of the 
House or not

Mr. Speaker: I remember in reply to 
another question later the hon. Minis
ter stated that it required a change in 
the law and that they were considering 
it. Am I correct?

Shri C. D. Deshmukh: I do not
know which question the hon. Member 
is referring to.

Shri A. C. Guha: Question No. 3976.
Shri G. D. Deshmukh: The informa

tion promised in respect of parts (a),
(b) and (c) of starred question No. 
3976 refers to part (a) of the present 
question and was supplied to the De
partment of Parliamentary Affairs on 
7th January, 1952 and was laid on the 
Table of the House during the last 
session of Parliament.

Shri A. Cr Guha: May I know whe
ther the Reserve Bank has sent any 
information as to the amount spent by 
the liquidators?

Shri C. D. Deshmukh: No, Su:.
Shri A. C. Guha: Can the Reserve 

Bank get the information from the 
liquidators?

Shri C. D. Deshmukh: The Reserve 
Bank can make a request for the infor
mation but I do not know whether they 
can get it.

Shri A. C. Guha: May I know when 
the proposed change in the law will be 
effected and whether any steps have 
been taken in that regard?

Shri C. D. Deshmukh: We have de
cided to set up a committee to inquire 
into the work of t^e liquidators and to 
advise the necessary legislative and



99 Oral Answers 21 MAY, 1952 Written Answers 100

procedural changes in the matter of 
liquidation of banking companies on 
an All India basis in order to expedite 
liquidation proceedings. The scope, 
personnel and terms of reference of the 
proposed committee are under consi
deration in consultation with the Re
serve Bank and the Ministry of Law. 
It is expected that the committee will 
start functioning sometime in July 
next.

H ir a k u d  P r o j e c t  (E n q u i r y )

♦81. Shri A. C. Guha: (a) Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state 
whether there has been any enquiry 
into the working of the Hirakud Pro
ject?

(b) If so, what were the scope and 
terms of reference?

(c) What are the findings of the en
quiry?

(d) Has any action been taken on 
or in consequence of the enquiry?

The Minister of Planning and River 
TaUey Schemes (Shri Nanda): (a) Yes, 
Sir.

(b) A copy of the Ministry of Natural 
Resources and Scientific Research Re
solution No. DW.II-12(17), dated the 
9th November. 1951 which gives the 
scope and terms of reference etc., of 
the Committee is laid on the Table of 
the House [See Appendix I, annexure 
No. 25].

(c) The Committee have not yet 
submitted their report to the Govern
ment.

(d) Does not arise.

Shri A. C. Gnha: According to the
statement given to me the committee 
which is now proposed to be set up 
has not yet started any enquiries. But 
the first part of my question is about 
the enquiry that has been completed 
about accounting. The present com
mittee is only on the report of that 
committee.

Shri Nanda: The report of the
earlier committee was only recently 
received and has not yet been consi
dered. This is the committee which 
had been set up and the terms of re
ference show that various administra
tive questions were referred to that 
committee and their report has not 
yet been received.

Shri A. C. Gnha: Was there any
committee regarding the accounting 
and audit of the whole expenditure?

Shri Jlanda: This is the Committee 
regardmg accounting and audit.

Shri B. Das: Is* it not a fact that the 
committee on accounting was asked to 
produce their report in two months* 
time and is it not a fact that one of 
the members of the committee that has 
dispersed has joined as Accountant 
General, Central Revenues of the Gov
ernment of India and the report is not 
yet forthcoming? What steps the hon. 
Mmister is taking to get the report 
from the three gentlemen that compos
ed that committee?

Shri Nanda: This matter has been
looked into and steps have been taken 
to expedite their report. I think very 
soon an interim report will be made 
to the Government.

WRITTEN ANSWERS TO QUESTIONS 
C h a r t e r  f o r  U n i v e r s i t i e s

*82. Dr. P. S. Deshmnkh: (a) Will 
the Minister of Edocation be pleased 
to state whether Government are 
aware of the recommendations of the 
University Commission that Universi
ties may be brought into existence by 
issue of a Charter by the President 
of India?

(b) Has this suggestion been con
sidered by Government?

(c) If so, with what result? 

The Minister of Co ications. VM. vnmimiinicaHona
(Shn Jagjivan Ram): (a) and (b).
Yes, Sir.

(c) The Constitution of India does 
not empower the President to set up 
Universities through the issue of 
Charters.

D e b t  d u e  f r o m  P a k is t a n

*83. Shri P. T. Chacko: Will the Mi
nister of Finance be pleased to state:

(a) whether any agreement has 
been reached with Pakistan in fixing 
the exact amount of the debt which 
Pakistan owes to India;

(b) whether Pakistan has paid any 
amount; and

(c) whether Pakistan is claiming 
any amount as outstanding from 
India?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) The exact amount of 
Pakistan’s partition debt to India has 
not yet been determined.



101 Written Answers 21 MAY. 1952 WriUen Answers 102

(b) No, Sir. The first instalmeni of 
repayment falls due on the 15th 
August 1952.

(c) Yes, Sir. I would refer the hon. 
Member to the statement I placed on 
the Table of the Provisional Parlia
ment on the 26th May 1951 in reply 
to Starred Question No. 4541 and the 
Statement I made in the Parliament 
on the 30th May 1951 on my discus
sions with the Finance Minister of 
Pakistan on the outstanding financial 
issues between India and Pakistan.

F in a n c e  C o m m i s s i o n

*84. Shri P. T. Chacko: WiU the
Minister of Finance be pleased to refer 
to the reply to starred question No. 
230 for 26th February, 1952 and state:

(a) whether the Finance Com
mission has completed its proposed 
tour of the States;

(b) what are the recommendations 
of the Commission regarding the divi
sion of Income-tax between the Union 
and the States; and

(c) what are its recommendations 
regarding grants-in-aid to the States?

The AGnister of Finance (Shri r. D. 
Beshmnkh): (a) No, Sir.

(b) and (c). The recommendations 
of the Commission to the President 
are awaited.

C o m m u n i t y  D e v e l o p m e n t  P r o j e c t

*85. Shri P. T. Chacko: (a) Will the 
Minister of Finance be pleased to 
state the amount spent up-to-date from 
the Indo-American Technical Fund on 
Community Development Project?

(b) What is the contribution by 
U.S.A. to this fund?

(c) What is the nature of the ex
penditure in each project area?

(d) What is the basis on which pro
ject areas or development blocks were 
allotted to each State?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) No amount has yet 
been expended as the project is still 
in the stage of formulation. _

(b) During the United States fiscal 
year 1952 the Government of the Unit
ed States has agreed to contribute $50 
million to the Indo-American Technical 
Co-operation Fund.

(c) The. expenditure is initially to be 
incurred mainly in increasing agri
cultural production; certain basic 
facilities for education and health are 
also proposed to be provided for.

(d) Attention is invited to the 
answer given by the Minister of Plan
ning to Question No. 31 on May 19, 
1952.

E l e c t r i c i t y  t o  P a k i s t a n

*86. Giani G. S. Mnsafln Will the 
Minister of Natnral Besonrces 
Scientific Research be pleased to 
state:
 ̂ (a) the quantity of electricity that
is still being supplied to Pakistan from 
the Hydro-Electric Project, Joginder 
Nagar;

(b) the quantity of electricity that 
was being supplied to Pakistan at 
the time of partition from this pro
ject;

(c) how much electricity has been 
diverted to Indian territory since 
then; '

(d) what was the period of supply 
of this electricity to Pakistan, agreed 
upon in the first agreement with 
Pakistan on this question;

(e) what is the time . limit agreed 
upon in the latest agreement with 
Pakistan on the subject; and

(f) if there has been any time lag, 
what are the reasons therefor?

The Minister ot Planning and River 
Valley Schemes (Shri Nanda): (a)
According to the present arrangement, 
the Punjab (India) Government is 
committed to supply power to Punjab 
(Pakistan) to the extent of 6000 KW, 
though in actual practice higher sup
ply to the extent available is being 
given.

(b) About 16000 KW Maximum De
mand.

(c) 'About 7000 KW Maximum De
mand.

(d) No formal agreement has so far 
been entered into between the two 
Pun jabs in connection with the supply 
of electricity from Pimjab (India) to 
Punjab (Pakistan). The supply was, 
however, continued to Punjab (Pakis
tan) from 15-8-47 to 31-12-47 under the 
Punjab Partition (Mandi Hydro-Hec- 
tric System Operation) Order, 1947 and 
from 1-1-48 to 31-3-49 in accordance 
with the Arbitral Tribunal’s Award. 
Thereafter, electricity has been sup
plied to Punjab (Pakistan) merely by 
exchange of letters and without any 
formal agreement.

(e) Two months with effect from 
1-4-52.

(f) There has been no time lag.
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M i l i t a r y  A c c o m m o d a t io n

*87. Col. Zaidi: Will the Minister 
of Defence be pleased to state:

(a) whether it is true that, as a 
result of the partition of India, two- 
thirds of Military Buildings and 
actommodation remained iJi Pakistan;

(b) what is the estimated cost for 
building proper and adequate accom
modation for the normal strength of 
the post-war army in India; and *

(c) what has been the annual pro
vision made for this purpose in the 
last three financial years?

The Minister of Defence (Shri 
Gopalaswami): (a) Yes, that is roughly
correct>

(b) On a very rough estimate, the 
cost may be placed at w^U over 
Rs. 200 crores.

(c) The annual provision for all 
Army Capital Works is as follows :

1949-50—Rs. 447-00 lakhs.
1950-51—Rs. 180 00 lakhs.
1951-52—Rs. 308-91 lakhs.

B r i t i s h  O f f ic e r s

*88. Prof. Agarwal: (a) WUl the
Minister of Defence be pleased to 
state the number of British officers 
who are still serving in the Military, 
Naval and Air Forces of the Indian 
Union?

(b) Is there any scheme for re
placing these British officers by senior 
Indian officers in the near future?

The Minister of Defence (Shri 
Gopalaswami): (a) 82 in the Army, 53 
in the Navy, and 10 in the Air Force.

(b) Yes, it is intended to fill the 
appointments now held by British Offi
cers with Indian Officers as soon as 
suitable Indian Officers are available 
to fill such appointments. Indian Offi
cers are being trained and given ex
perience in order to make them fit to 
hold such appointments.

B r o a d c a s t in g  S t a t i o n , B a n g a l o r e

*91. Shri Gunipadaswamy: Will
the Minister of Information and Broad
casting be pleased to state:

(a) whether Government propose to 
open a broadcasting station iil Ban
galore;  ̂and

(b) if so, when?
The Minister of Information and 

Broadcasting (Dr. Keskar): (a) and
(b) Yes. In the Five Year Develop

ment Plan of All India Radio, a provi
sion is made for a broadcasting station 
at Bangalore.

CX)NFISCATED JEWELLERY OF NAWAB 
Y a r  J u n g  o f  H y d e r a b a d

•92. Shri Heda: (a) Will the Minis
ter of Finance be pleased to state what 
is the estimated value of the confisca
ted jewellery of Nawab Zaheer Yar 
Jung of Hyderabad by Customs au
thorities at Bombay Air Port?

(b) Have Government decided upon 
any action against the Nawab and for 
the disposal of the jewellery?

The ACnister of State for Finance 
(Shri Tyagi): (a) The value of the
jewellery seized from Nawab Zaheer 
Yar Jung of Hyderabad has not yet 
been assessed.

(b) The matter is still under in
vestigation.
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HOUSE OF THE PEOPLE 
Wednesday, 21st May, 1952

The House met at a Quarter to Eleven 
of the Clock.

[M r . S peaker  in the Chair'i
QUESTIONS AND ANSWERS

(See Part I)

11-45 A.M.

PAPERS LAID ON THE TABLE
F ir s t  R epo rt  of  the F inance  

C o m m is s io n

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to lay on the Table 
a copy of the First Report of the 
Finance Commission to the President 
together with an Explanatory Memo
randum showing the action taken 
thereon in accordance with article 281 
of the Constitution. [See Appendix I, 
annexure No. 21.]

R e po rt  of the R e h a b iu ta tio n  
F inance  A d m in ist r a t io n

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to lay on the Table 
a copy of the Report of the Rehabili
tation Finance Administration for the 
half year ended the 31st December, 
1951, in accordance with sub-section
(2) of section 18 of the Rehabilitation 
Finance Administration Act, 1948. [See 
Appendix I, annexure No. 22.]

N o tifica tio n s  a m en din g  the U.P.S.C. 
(C on su ltation ) R e gulatio ns

The Minister of Home Affairs and 
States (Dr. Katju): I beg to lay on
the Table a cooy of Notification 
No. 18/9/52-Ests., dated the 20th March, 
1952 making certain further amend- 
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ment in the Union Public Service 
Commission (Consultation) Regula
tions, in accordance with clause (5) 
of article 320 of the Constitution. 
[Placed in Library. See No. P-4/52.]

I also beg to lay on the Table a copy 
of Notification No. 18/34 '50-Ests., dated 
the 5th May, 1952 making certain fur
ther amendment in the Union Public 
Service Commission (Consultation) 
Regulations, in accordance with clause
(5) of article 320 of the Constitution. 
[Placed in Library. See No. P-6/52.]

MOTION ON ADDRESS BY THE 
PRESIDENT—Contd.

The Minister o f Home Affairs and 
States (Dr. Katju): I propose within 
the veiT short time at my disposal to 
deal with one or two important points. 
First of all, some hon. Members men
tioned, rightly mentioned, that our 
attention and care shoulH be bestowed 
upon our brethren the Adivasis, the 
Scheduled Tribes, the Scheduled 
Castes and also the backward classes, 
and some enquiry was made as to 
what had been Even some cri
ticism was o ffe iw —I was rather sur
prised to hear it because the House is 
aware that under the Constitution 
there is a direction that for the ame
lioration and promotion of welfare 
of the Scheduled Castes and Tribes 
the President should appoint a Com
missioner and the Constitution des
cribes the duties of that Commissioner. 
Now that Commissioner was appoint
ed and he has been touring round 
the whole of India and I am certain 
that he has done a lot of good by way 
of advice and inspection. Further
more, in the Budget a large sum, a 
crore and a half, was placed at the 
disposal of the State Governments by
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[Dr. Katju] 
the Central Government to enable 
them, in addition to their own re
sources, to do whatever was or could 
be possible to promote the welfare of 
these people. I may also add here ior 
the information of hon. Members that 
we now propose to hold a confere©ce 
on the 7th June to which people in
cluding members of the Legislature 
who have been taking keen interest 
in the past in the welfare, educational 
and otherwise, of these classes should 
come and read papers and give advice, 
and I am sure the conference would 
be a success, that it would be largely- 
attended and their advice would be 
found useful. Furthermore, in some 
of the amendments that have not been 
moved and one that was moved some 
concern was expressed for the back
ward classes. The House is aware 
that under article 340 of the Constitu
tion it is provided that the President 
may appoint a Commission for the 
examination of the whole of the prob
lem of backward classes. This is a 
verj' complex question: Who are the
backward classes? What are their 
numbers? Where are they living? 
All these are questions requiring de
tailed examination. The census was 
('ompleted last year and we have given 
specific instructions to the Kegistrai- 
General, the gentleman who was in 
charge of this census, to make avail
able this necessary information at the 
earliest possible date. It is no use 
appointing a Commission for the con
sideration of the whole of the problem 
of the backward classes unless and 
until we place at the disposal of that 
Commission the relevant material, the 
relevant information. I am hopeful 
that all this data will be available in 
a very short time, I hope within two 
months, it may be less, and as soon 
as that data has been collected we 
propose to apooint the Commission 
under the terms of that article 340 
so that the whole of tiie problem of 
backward classes may be examined 
from every angle because— I do not 
want to reoeat in this House— we 
would be grossly failing, each one of 
us. if we do not exert ourselves utmost 
to raise our brethren of the backward 
classes, the Scheduled Tribes and the 
Scheduled Castes. Very fortunately, I 
am very happy to think, in every State 
Legislature and in Parliament, in this 
House as well as in the Council of 
States, the Scheduled Castes and 
Tribes are strongly represented. In 
the various State Legislatures they 
form a fair proportion of the total 
number of the Legislature. I am 
honeful that these gentlemen will do 
their best not only to look after the 
Interest of India as a whole but also.

particularly, to look after the interest 
of their own respective groups. The 
Constitution provides that these people 
should be given every opportunity in 
the service of the State consistent with 
eflftciency and ability. Every effort is 
being made to promote their education, 
to provide schools for them, to provide 
medical facilities. All that can be 
done by human enerj^ and the resour
ces at our disposal is being done and 
we really ought to be proud of the 
effort that has been made.

There is another question and that 
is the big question with which I am 
concerned, namely the maintenance of 
law and order in this vast country of 
ours. I do hope that people who come 
to see us here will realise that this 
House of 500 represents more than 360 
millions of people, I believe the second 
largest group in the world in point of 
population. Maintenance of law and 
order is a great thing. I should have 
expected that the hon. gentlemen oppo
site who have spoken so eloquently 
about blunders and thunders would 
have said something about the main
tenance of law and order towards 
which, I regret to say, some of the 
parties and groups have not made a 
very tangible contribution. There waa 
some talk yesterday about lawless laws 
^nd about invasions on civic liberties 
and something of that nature. This is 
the language which we have inherited 
from our past history. It may have 
been quite appropriate when the coun
try was not being self-governed, but 
today to talk of any law as a lawless 
law I respectfully submit is a hopeless 
proposition. We have got our Consti
tution here, a Constitution framed by 
the people of India, and the validity 
of every law is open to contest, open 
to examination in the highest Court of 
the land. If it is invalid U is declared 
to be invalid. If it is lawful then It 
is in strict accordance with the will of 
the people. Therefore no law can now 
be characterised, and I suggest should 
be characterised, as a lawless law. It 
is a rather mischievous expression.

Shri Velayudhan fQuilon cum Mave- 
likkara—Reserved—Sch. Castes): When 
the police use that......

Mr. Speaker: Order, order.

Dr. Katju: The secpnd proposition 
is this. When you talk of prp-'entive 
detention and laws dealing with pre
ventive detention, tiiat iŝ  also permit
ted by the Constitution, it is not out
side the Constitution. The framers of
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the Constitution for reasons well- 
known deliberately inserted such pro
visions and every law which is passed 
by Parliament to carry out the inten
tion of the makers of the Constitution, 
I submit, is a good law, the law 
entitled to reverence and to be obeyed. 
Some surprise was expressed as to 
why the President had particularly 
mentioned in his Address that the 
House would be called upon to consi
der the Preventive Detention Bill. I 
would have expected that this men
tion would have been welcomed for 
the very simple reason that tne pre
sent Preventive Detention Act expires 
on the 30th of September 1952. The 
House would be sitting some time up 
to the end of July and we thought 
that it was desirable that this House 
should have an opportunity of consi
dering this question whether further 
legislation was necessary or not; if 
nec3ssary. then in what laniruaee; with 
what provisions; and we thouf^ht that 
that legislG.iion should be enacted 
before the 30th of September. It was 
technically very easy after the disper
sal of the House to b r in e  in an Ordi
nance. We thought that that was a 
very inappropriate thing to do. In
stead of an expression of gratitude, 
we have listened to criticism on this 
account. (An Hon. Memberi Oh!) 
V/’ien the Bill comes, then it would be 
open to hon. Members to express their 
opinion. (An Hon. Member: Drop it.) 
One hon. Member says ‘Drop it’ . I 
will give you the reasons why it should 
not be dropped—not today, but a little 
later.

Now, Sir, that was the— I will be 
forgiven for the use of that expression 
—usual talk against detention without 
trial. As a lawyer, I have spent the 
whole of my life in an atmosphere of 
trials, but there are various difficul
ties. I am talking very plainly to you. 
In so far as subversive activities 
against the Constitution are concerned 
this House is very much alive. We 
talk of civic liberties and trials and 
everything, but on the opposite side no 
such concern is expressed about anti
social activities. Please remember 
that preventive detention deals with 
many masters—subversive activities; 
uprooting of the Constitution; (Shri 
Velayudhan: Uprooting of the Consti
tution? How?) the prevention of anti
social activities like profiteering; 
blackmarketing; (Interruption)—I have 
got figures here; and then maintenance 
c£ law and order. (Interruption).

Mr. Speajker: It would be better not 
to intervene in that manner. The 
tion. Member is giving a c<mtinuous

running commentary. That is not fair. 
Let us at least hear him fully.

Shri Velayudhan: It is very difficult 
to tolerate such expressions of opinion.

Mr. Speaker: Nobody compels the 
hon. Member to sit here and listen. 
He can go to the lobby. What is the 
meaning of carrying on these running 
commentaries and passing remarks in 
that manner? If he intervenes again, 
perhaps a little more serious notice 
will have to be taken.

Dr. Katja: Preventive detention is
used for all purposes. Now, a citizen 
of India is entitled to say— I mean 
everyone including a smuggler, a pro
fiteer, anyone indulging in anti-social 
activities, as well as gentlemen oppo
site and their followers— everyone is 
entitled to say that there should not 
be detention without trial. Nobody 
says anything about the otjier side of 
the case.

So far as the details are concerned, 
so to say 1 am really astonished at 
my figures. I did  not know that they 
were so low.

An Hon. Member: So are we.
12 N oon .

Dr. Katju: On the 17th May, 487 
Communists and other politicals were 
under detention. Only 487. Out of 
these, 376 came from Hyderabad—great 
record; and 60 came from Bengal, num
ber two in the race closely following. 
Leaving that aside, in other parts of 
India, the total number of Communists 
and other politicals was 51 and out 
of this 51, in Assam you get 20, out of 
which Communists are two and 18 are 
other politicals. In Bihar the Com
munists are four and other politicals 
are five and in Bombay you have a 
total of 18. That gives you 47 and m 
the rest of India there is complete 
peace and only three or four persons 
are in detention. Now, how can any
body say that this Act is being misused?
I do not want to enter into any con
troversy about Hyderabad. You have 
had one speech from the opposite side. 
The hon. Member said that they were 
innocent lambs and that they were 
attacked and in sheer self-defence they 
had to take up arms. We had the 
great answer "o that from my hon. 
friend Swami Ramananda Tirtha, 
behind me. He gave you the correct 
picture. I would like to draw the 
attention of the hon. Members who are 
interested in this affair to a booklet, 
not any propaganda material, but a 
booklet well documented contain
ing reports, extracts etc. relating to 
Communist crimes in Hyderabad.
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Shri Punnoose (AUeppey): One ques
tion, please. Is the hon. Minister 
prepared to place the whole case of 
Hyderabad before an impartial enquiry 
without referring to this propaganda?

Dr. Katju: I do not propose to take 
this case anywhere. The case is here, 
before this court of Parliament. You 
have got somebody outside to think of, 
not I.

Shri Punnoose: We have had such 
trash. We have seen that

Sbrl A. K. Gopalan (Cannanore): 
Even yesterday there was a discussion 
on Telengana. Today also there is a 
discussion. There had been a proposal 
from the other side that there must be 
an enquiry on behalf of the opposite 
side. Even on the basis of the general 
debate and the discussion, I want to 
say that instead of this demand being 
made on one side and the other side 
repeating It, we may take some action. 
The hon. Prime Minister is here; the 
other Ministers also are here. We 
agree that an" enquiry may be made on 
behalf of either side. If this is decided,

. we are ready for that, not only about 
Hyderabad but about other parts also.

Mr. Speaker: Let us not go into an
independent and separate question at 
present. The hon. Members on this 
side have had their say. The hon. 
Members on the other side are having 
their say. The hon. Members on this 
side will have an opportunity of saying 
something more, if not today, at least 
during all the thirty days that the 
Parliament will be sitting.

Shri Punnoose: On a point of order.

Mr. Speaker: I must invite the atten
tion of the hon. Member to one aspect. 
Will he resume his seat? During the 
course of his heat, he used the ex
pression “ lying propaganda” . It is 
very unparliamentary to say that, and 
I am ordering the deletion of the word 
“ lying” . It is one thing to say that it 
is “ propaganda” . That is quite all 
right. We must be at least decent in 
our expressions. As I said on the first 
occasion, parliamentary Government is 
necessarily Government by discussion. 
Different viewpoints will be coming in. 
Let us bear with each other patiently. 
That is exactly what I warned Shri 
Velayiidhan about and asked him not 
to go on interrupting. We are not 
here for exchanging hot words. We are 
here for placing quietly our case be
fore the sovereign Parliament of this 
entire country.

Shri Velayudhan cse—

Mr. Speaker: I am not going to hear 
the hon. Member. (Shri Velayudhan: 
May I say one word?) Not even a 
word.

Shri Raghavaiah (Ongolec On a 
point of information. May I know 
whether the document to which the hon. 
Minister is referring is £m unofficial 
document or a document that has been 
brought out by parties interested in 
this dispute of Telengana?

Mr. Speaker: If he had heard the 
hon. Minister till the end perhaps he 
would have got the explanation he 
wants. What I do not want and serious
ly object to is interruption from time 
to time which results in the break of 
the chain of argument o f the hon. Mem
ber interrupted; consequently he takes 
unnecessarily longer time. If he is to 
finish his speech at an appointed time, 
the best course is to hear him patient
ly. I do not know why hon iVlcrr.o^is 
should be so much disturbed by argu
ments.

Shri A. K. Gopalan: You have
perhaps not understood what I said. 
It is not that I do not want any argu
ments from the other side. There have 
b ^ n  arguments and counter-arguments. 
Since the session of this House began 
we have been hearing patiently what 
the other side has to say. In order 
that the whole House as well as the 
people may understand things, may I 
request Government to appoint a non
official enquiry so that we may know 
the actual facts. That is all I have to 
say.

Mr. Speaker: I am afraid the time
taken by these interruptions will have 
to be debited to hon. Members. Let 
there be no interruptions.. I have a 
desire to give every party an equal 
chance, as far as possible. But let us, 
at the same time, make an attempt to 
save the time of the House. The hon. 
Minister, I hope, will now be permitted 
by the House to proceed in an un
disturbed manner. By this time, per
haps, he would have finished.

Shri P. T. Chacko (Meenachil): May 
I know whether the imparliamentary 
word would be deleted from the pro
ceedings?

Mr. Speaker: I have said that I am
deleting it from the proceedings. In 
future if such an expression is used, 
I sh?>il go a little further and ask the 

' hon. Member to withdraw it, on failure 
of which other consequences will 
follow.

Dr. Katju: I have always found ex
pressions of truth very disturbing to 
the other side. This pamphlet I am



245 Motion on Address 21 MAY 1952 by the President 243

prepared to distribute and broadcast 
to the benches opposite. Now this is 
one of the instructions issued -this 
was at the time when they were ad
mittedly preaching violence. You 
ja v e  it up only eight months back. 
(An Hon. Member: No, no.) Never 
say  so.

Mr. Speaker: May I request the
Minister to address the Chair?

Dr. Katja: Now, Sir, the people
who were in charge of the movement 
in the year 1948-49 issued these gentle 
instructions: “Kill the village C.IJD’s 
silently. When the police visit your 
villages, go silently (the emphasis is 
on silence) and throw hand grenades 
at them.”

Pandit Balkrishna Sharma (Kanpur 
Distt.-South cum Etawah Distt.-East); 
Silently?

Dr. Katja: If you can manage it.
“ You can kill the enemy by the 

use of incendiaries. (And now in 
the light of present-day contro
versies here is another kind of 
war-fare.) You can also kill the 
enemy by mixing poison in the 
eatables.”

 ̂ I never realised that non-vegetarian
ism was so common in Telengana be
cause they say:

“We will kill so and so in cold 
blood at some time or other. We 
will cut so and so into pieces and 
€at his fle«?h. We will massacre so 
and so and his family. We will 
kill so and so just as a buffalo is 
killed before the village goddess.
So and so will be killed just as a 
hen is killed before the village 
noddess and the party members eat 
his flesh.”
Then the women of Telengana are 

exhorted to throw chilly powder into 
eyes and pull them out.

I do not want to rouse passions here. 
Now there is the demand for an 
enquiry. I accept it in a way. Why 
call for a general amnesty? There are 
under-trials. Under-trials mean people 
awaiting a trial in a court of law. If 
you are aU innocent people— I am not 
talking of Members opposite, they are 
here, but people who are in detention— 
~>i?t forward your ca.«?e in your defsnc?*. 
Yqu say: we are innocent: we are sub
jected to atrocities, put this to the 
magistrate or other court of law, and 
anpeal right up to the High Court. I 
say that is the best venue— a court of 
law.

What were we asked? We were asked 
for an amnesty— as if there were two

Gk>vemments in this land, something 
like what we are seeing in Korea. Do 
you mean to say that any Government 
can be carried on if it were subjected 
to trial proposition? (An Hi-ri. Mem
ber: Did not the Congress ask for it.^ 
Admittedly the people there are in 
possession of arms—unlicensed arms—  
and they offer them as a term of 
diplomacy. We will surrender our 
arms— what should you do: release all 
our convicts. They are convicts pimish- 
ed after trial, punished of grievous 
offences—arson,  ̂ lool;, murder, about 

cases. They want them to be 
released as if they have done very 
gentle things. If you want an enquiry, 
I make an offer. There are 2,494 un
der-trials—defend them, put forward 
your case and prove that they did 
nothing and they will all be released.

And then come the undergroimds.
I am really astonished. I used to 
call a man one evading arrest under
ground. before the term became 
lashionable, an absconder. The first 
duty of a citizen of India is to obey 
the law and when a warrant is issued 
well-based or ill-based his first 
duty is to go and surrender— 
surrender before a magistrate, sur
render before the poJiu’e. If it is 
a baseless warrant show that to the 
masristrate: come to me; go to the 
State Government; go to them and say 
that the warrant was issued under a 
mistake. But what do these people 
do? A warrant is issued in 1948. Oh, 
they say: “Look at us, poor people, we 
have been driven from post to pillar; 
we have been hiding ourselves for 
four years.” Why, for what purpose? 
Why do you not surrender yt)urseU? 
You would have been put on trial and 
very likely you would have got off if 
you were all innocent. This is all 
self-invited punishment—why invite it?

I have got many dear friends in the 
Communist party. Sometime back 
they listened to my advice. Some of 
them are stil̂  living: some of them are 
new: I offer them disinterested advice. 
The advice that I used to give former
ly was also disinterested. It was some
times professional but it was dis
interested. Today also it is disinterest
ed. Whenever there is a warrant issued 
against you, submit yourself, surrender 
yourself and invite a trial. Make a 
reoresentation to the State Govern
ment. The House should remember
one thing. While discussing this matter 
here, we should bear in mind that the 
primary duty of maintaining law and 
order throughout India under ttie
Constitution is that of the State Gov
ernments. They are responsible for 
seeing that things remain safe. We
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cannot dictate to them. They have 
sometimes a very difficult job. I can 
speak of it from personal knowledge 
in Bengal. For two or three years 
we in Bengal passed through very 
critical times, very difficult times, 
when it was becoming almost unsafe 
for people to drive or to ride in tram 
cars in the streets of Calcutta. It is 
all very easy to talk here in gentle 
tones and singing hymns of pea^e. But 
the primary duty is that of the State, 
ine moment you go underground, 
that is an indication of conspiracy. We 
are very happy you have came. We all 
welcome having so many Members cf 
different groups after free and fair 
elections, appealing to the masses, 
preaching your doctrines, addressing 
public meetings etc. That is the 
essence of democracy. But the moment 
a man goes underground it is a cons
piracy. We are accustomed as Congres
smen here to conspiracies — but open 
conspiracies. I remember very well 
a phrase that was used by the Prime 
Minister when he was the President 
of the Lahore Congress. He said we 
are all engaged in ‘open conspiracies’ . 
But when a man goes underground— 
one or collectively—that is an indica
tion of a criminal conspiracy. Why 
do you go underground? We want to 
keep you over-ground. We detain you 
so that your address may be known! 
The difficulty is that the moment a 
man is released he disappears, 
evaporates. It cannot be known where 
he is lost. Sir, I do not want to trespass 
upon the time of others, but I want to 
assure the House that no one is more 
anxious than myself for the preserva
tion of civic liberties. Speaking for 
myself, I have dedicated my life Id  
the law courts to the preservation of 
civic liberty. But the demand of 
national interest, the demand of preser
vation of peace and order in this great 
big land of ours is first and foremost, 
and must be met.

We take, and the State Governments 
take, the utmost care that action 
taken should not be unjustified. There 
are Advisory Boards consisting of law
yers and thev apply themselve.*: verv 
Beriously to this matter. You see the 
result that today the situation has so 
much imoroved that, I think, in about 
seven-eighth of India so far as 
Doliticals are concerned there are no 
prisoners at all. I do hope that hon. 
Members opposite— I am not talking to 
them Individually but the groups which 
they represent—^will Tjecome (may I 
say) peaceful citizens of India, advo
cating peaceful methods, instructing 
public opinion in a peaceful manner. 
And then, if the public accepts their

ideologies, well and good. If the public 
does not accept them, then again 
well and good.

Dr. Jaisoorya (Medak): Sir, I came 
prepared with a very beautiful speech. 
But that has all gone to pieces because 
I am constrained to reply to my hon. 
friend, Dr. Katju. I did not want to 
raise controversies here, one accusing 
the other of one thing and another, 
such as, the Government accusing the 
Communists of crimes and, equally, the 
Communists accusing the Government 
of crimes. And noboy can judge who 
is right and who is wrong. Both are 
prejudiced parties. I am not a Com
munist, and I am not a Congressman. 
(An Hon. Member: What are you?) I 
am just and independent. Through 
three generations we have owed alles- 
iance to the Congress. I speak for my
self, I feel sad to have to say that to
day I am constrained to part from the 
old associations wich the Congress. It 
is a heart-rending thing, but there are 
reasons for it. For many of us it was 
a very difficult choice whether we 
should owe allegiance to an institution 
that is no longer the same that it was, 
that is no longer true to the very 
principles which it started to defend 
and fight for. That very same institu
tion has become today a Frankenstein 
monster that is devouring its own 
creators, enemy to those very princi
ples it started to dMend and fight for. 
Where is our place? Our place ought 
to have been there with you. But other 
people have replaced us. And who? 
Those who during t'.ie days of our free
dom stru ggle  v/ere in the other camp 
and were the yes-men of the British, 
you have taken them. Sir, after all, 
we have to work together and live to
gether and argue things out. So this 
is the position.

I will limit myself, because the time 
is short, to certain salient points. Un
fortunately, I come from Hyderabad. 
And Hyderabad being the . bell.r of 
India, as Sardar Pat^l said .^es taken 
on great importance. In tlie ifiatter 
of havin" the largest number of Com
munist prisoners and detenus, "Hydera
bad takes the first place. I want to
say with great regret that the hon. 
Minister, who is now in charge of 
States, was not there previously. He 
has just taken charge. So he is not
aware of very many points that I know 
of. I am sorry I have to come out with 
certain points. X was instrumental— 
as the predecessor of Dr. Katju knew, 
as Sardar Patel knew—I was instru
mental in drawing attention to certain 
facts. I am going to say them 
openly here. I do not know whether
the States Ministry has inform-
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ed Dr. Katju that two or three months 
after the police action In Hyderabad 
the Communists sent word to me and 
said: If you will inform the Military
Government that we are prepared to 
withdraw our armed struggle, because 
our fight with feaudalism in Hyderabad, 
with the Nizam’s feudalism, is over and 
our plane of fight is an ideological one 
with the Government of India and that 
has nothing to do with Hyderabad; and 
if it will give us three weeks’ time, 
because our means of communication 
are torn, in that three weeks’ time we 
will tell our followers to do constitu
tional work. Sir, I am swearing— 
though I do not believe in God, but 
with all the honour that is in me and 
with all the sincerity I am capable of 
I am saying this. I went to General 
Chaudhuri and I said, “This is the 
offer. It is non-committal on my part. 
What is your reply” . And he said. 
“ Oh. what can I do? I have got orders 
to go all out against Communists.” 
(Interruption). Please keep quiet. I 
do not want any interruption. Sir, I 
am giving you this evidence with all 
sincerity. He said, “What can I do?” 
I said, “ General, you know as a military 
man that when there is a resistance 
movement, as we have seen in Europe, 
it is very difficult to overcome it if it 
has the backing of the people. We saw 
it in France. We have seen it in 
Europe and everywhere” . An,d he said, 
“ Oh, do not worry, within three months 
I am going to wipe out the Communists. 
I said, “All right, that is your own 
lookout.” Sir. not after three months, 
but after seventeen months, when he 
was going away, I said to him, “ General 
Chaudhuri, what did I tell you?” And 
he said, “Yes, yes” . Then I said to 
him “The problem is you cannot civilize 
barbarians by being more barbaric 
yourselves” . It cost Hyderabad Rs. 40 
crores and many officials, when they 
are more human say: “ Oh we made a 
mistake.”  I said please inform the 
Government. I came here and said: 
here is a problem that has to be met 
on all fronts. First of all what are the 
Communists to do? What can the 
followers of peasants do and when you 
give them n o . respite? They had to 
fight with t h »  backs to the wallT 
What happened? What happened was 
it came to a stalemate. You spent 
40 crores of Hyderabad money and 
have left a damaged reputation behiid. 
You have insulted and humiliated 
Hyderabad. Whether Communism was 
better or the liberators of Hyderabad 
that came there, were better, please 
take a plebiscite and see the result.
I speak with pain in my heart 
because I know my country that bled. 
You want to civilize Hyderabad? What 
sort of policemen have you sent?

Have you enquired into the atrocities 
of what the policemen have done? 
They are corrupt men from top to 
bottom. You have left repugnance in 
the minds of the people. The people 
of Hyderabad are not going to forgive 
the inhuman atrocities that your police 
h a , e committed. That is not the way 
to civilize the country. You did not 
teach Gandhism there and certainly not 
th:, police. (Interruption). My beauti
ful speech has been destroyed. AU 
these things have happened. The 
trouble is that the hon. Minister has 
taken a very legalistic point of view. 
He says: Why do you not all defend
them? Yes. For the Razakars your 
Government sanctioned lakhs of rupees 
but to defend the Communists, we had 
to beg for pice. Did you grant some
thing for us? What has been the re
sult? Have you convicted even one 
Razakar? You have disgraced your
selves there.

There are so many things that had 
happened. In this air-conditioned 
atmosphere of the Parliament, men who 
have seen the reality In the fields and 
in the country do not feel happy. You 
do not see the reality here of what is 
happening outside. That is whty we 
are feeling so unhappy here. It is not 
the legalistic view of things that matter. 
We are facing a crisis. Take for 
instance, food. It was said that food 
was going to be put on a war footing. 
Now when you declare that it is on 
a war footing, you have got to 
mobilize the entire country and 
you have got to choose your 
generals who know something about 
war. The Military is very practical 
because it does not think deeply. When 
you join the Army you have to stop 
thinking. If a General does not do h^ 
job properly, he is removed overnight 
unceremoniously, as in the case of 
General Douglas MacArthur. After 
declaring that food was on a war foot
ing, we chose a General or a Chief of 
StafT who was so slow that nothin* 
moved. After that we had the mis
fortune of appointing a romantic 
novelist who talked more of the cul
tural crisis in India than of the agricul
tural crisis; and when he found that 
the Grow More Food campaign would 
not work, he said grow more trees; and 
when the bulls and goats ate up the 
trees, he said: grow stouter hearts and 
when the stouter hearts were not forth
coming, he said: do not produce more 
children. What a defeatist policy? 
The food problem cannot be solved 
without inducing the peasant, without 
creating a new Incentive in the peasant 
and 3TOU are not going to create a new 
Incentive in the peasant by advertising 
in the Times Illustrated Weekly ‘Grow



251 Motion on Address 21 MAY 1952 by the President 252

[Dr. Jaisoorya]
more food’ . You have got to go to the 
peasant and the general question he 
asks you is: What are you going to do 
lor me? I want cattle; I want seed; I 
want manure. Your tacavi loans are 
given to landlords and not to the poor 
peasant. I have been there. I know 
the peasant better than anybody sitting 
here. In meeting our problems there 
is something lacking, I mean, the 
capacity which the Congress had at one 
time. I ask you how is it that only 
four years ago, you had the backing of 
the entire people. Even those of us 
who differed from the Congress said we 
are going with them. Within four 
years your following has dwindled to 47 
per cent, and at that rate, in five years’ 
time, you will be zero per cent, unless 
you tackle the main problem, and the 
problem in India is agriculture. En
thusing the peasant is the thing needed. 
The needs of the people are very 
simple. A peasant told Maxim Gorki: 
Ailyosha, you intellectuals create pro
blems for yourself in order to solve 
them. I have no problems as long as 
I have a piece of land that will feed 
me, a cow that will give me milk and a 
woman that I can kiss. In India you 
have not given the peasant that piece 
of land that can feed him, his cow is 
starving and cannot give him milk, and 
now you tell him, brother, do not kiss 
your wife, because that might result in 
one more unwanted mouth to feed. 
This is a defeatist policy. I ask you, 
Sir, would the Ramayana ever have 
been written if on Rama’s coming back 
to Ayodhya the people asked him; 
Well, did you kill Havana and he 
replied: No, but I gave him such a 
look. Our modern Ramas of the 
Congress after promising to kill the 
Rakshasas and the Ravanas of corrup
tion and nepotism and black market 
say: No. We have told them very
frankly, given them warnings. Some
where about the scandals we regaled 
ourselves on at the last session— I was 
not here— and the question asked was: 
What have you done to that man? 
You said you have expressed your offi
cial displeasure. Are you going tioi 
create enthusiasm in the people? The 
very people, the very leaders who told 
the youth of India to live dangerously 
today are the greatest proponents of the 
inevitability of gradualness; so gradual, 
that you creep from point to point, for 
creeping’s sake. These very heroes 
that told the people to live dangerously 
today make courageous appeals to 
caution and very, very cautious appeals 
to courage. How then do you expect 
India to follow you, the heroes of old? 
There are some fortunate men and 
women who grow old gracefully: be
come magnificent as they grow old full

of wisdom, magnificent, serene. But 
unfortunately, there comes in the lives 
of human beings, as well as institutions, 
what we call the grand climacteric. 
And mother Congress, to which I stiU 
owe my heart allegiance has entered 
ber grand climacteric and can produce 
no more healthy children. That is a 
tragedy. I say that there is no reason 
for enmity. There is no reason for 
fighting each other, but there should be 
regret that we who have been your 
comrades, many of us still have a 
lurking sympathy and love but cannot 
be with you. After all, it is the 
Congress that taught us the A B C o f 
freedom. I want to close with one 
prayer to my old comrades, and to the 
Government. I say:

M  ^  ^  snrfr 3RT3ff t ?:
Tfk ^  I

4  m x  anf ^  II

[You should yourself reflect upon 
your mannerism, lest you complain if 
someone else points them out.]

Dr, S. P. Mookerjee (Calcutta South
East): Sir, we have lust listened to an 
impassioned appeal to the Government 
Benches coming from one who himself 
knows the woes of sufferers and who 
has thrown new light on the debate 
before the House. For the last two 
days we have 4iscussed the President’s 
Address. Naturally, during the next 
few weeks we will get more and more 
opportunity to express ourselves pn 
many matters concerning the adminis
tration of this country.

As I was looking at this House for 
the last two days, I felt, as must have 
been the feelings of many Members of 
this House, that here we witness an 
epitome of free India. We have repre
sentatives, men and women, coming 
from all parts of India, elected on adult 
franchise, representing diverse view 
points, varied outlooks, but, I take it, 
all imbued with one idea and one idea 
alone: how to make our freedom
effective and how to advance the 
interests of the million^jM people of 
India. It is one of the fl^jbest experi
ments in history that w^ are making. 
Every one of us, no matter to which 
group or party we may belong, whether 
we'' are independents or dependents, 
must be able to look at the problems 
from the widest standpoint, and while 
appreciating the differences among 
ourselves, we must try to resolve 
those difficulties and come to conclu
sions which will be to the good of the 
country. If we fail to adlust our 
differences, what is the alternative 
before the country? If this great 
experiment fails, if we go on according
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to the old fashion with the tyranny of
majority or under a megalomaniac 

-dictatorship, if we do not accept that 
there are diverse view points honestly 
expressed and an adjustment of these 
view points is an essential ingredient 
of the successful working of demo
cratic Government, the alternative will 
be chaos. The alternative will be a 
sense of helplessness, frustration in 
the minds of the peoDle, and things 
will Ko beyond the control of every
one.

Sir, I have the deepest regard for 
Dr. Katju. As I was hearing him to
day, I felt that it was not the shades 
of Pandit Moti Lai Nehru, Lala Lajpat 
Rai and Pandit Madan Mohan Malaviya 
t̂hat were hovering over the Treasury 

Benches; but those were the shades 
o f Muddiman, Maxwell and Craig. 
<An Hon. Member: Question). The 
hon. Home Minister spoke exactly in 
that old strain. I am not a Com- 
jiiunist. I have come here in spite of 
Congressmen and Communists; they
fought me in the last elections. But,
«till, we cannot go on always thinking 
o f  the past. We have to think of the 
present; we have to think of the future. 
How are you going to re-build this 
country, and re-adjust the different
view points expressed? The hon.
Minister- read out extracts from a 
pamphlet. I do not know whether it 
is accurate, and who were the infor
mants’ who wrote Ikat. But, suppos
ing it is true that at some stage there 
were some people, whether they rep
resented a. group or some individuals 
who were working so, even supposing 
■for argument’s sake that at some stage 

' during the struggle in Hyderabad some 
such obnoxious things were said, no 
one supports such ideas that people 
should be asked to go and commit loot, 
murder, arson and destroy the very 
foundations of society. But. today, il 
people come forward and say that 
they are prepared to work the Consti
tution and they are prepared to work 
in spite of all differences for the good 
o f the country, are you to look back
ward and look at the oast utterances 
o f some unknown people? Reference 
was made to obnoxious methods. 
Were j'ou not the manufacturers of 
those methods in 1942?

Dr. Katjo: No, no.
Several Hon. Members: No, no.
Dr. S. P. Mookerjce: Dr, Katju may 

not have been. 1 know there are 
many who, in 1942, did go underground.

Several Hon. Meml)ers: No, no.
Dr. S. P. Mookerjee: There were

many in 1942 who did go underground. 
I am leaving out Mr. Kidw»i who even 
now goes underground.

In any case, what is the use of our 
trying to probe into the past? Let us 
try to look into the future.

Dr. Katju: Yes.
Dr. S. P. Mookerjee: The hon.

Minister read out from an extract 
that there are about 400 and odd 
people now who are still under pre
ventive detention. Surely, the Govern
ment of India is strong enough to 
control a few hundreds of people in a 
vast country such as this. If there is 
any possibility of an upheaval, no one 
suggests that Government should sit 
idle. But, how to create the conditions 
so that we can go along hand in hand, 
—we may differ on many matters, 
social, economic or political ideologies 
—and work for the betterment of the 
people as a whole?

In the last elections, the Congress 
won. The hon. Prime Minister said in 
the course of fhe last discussion in 
Parliament that he would be prepared 
to hold enquiry or go into the matter 
of the malpractices and irregularities, 
especially, with regard to the changes 
which are to be made in the future 
conduct of elections. The President’s 
Address makes no reference to them. 
Even leaving that aside, as the hon. 
speaker who preceded me pointed out, 
the Congress party should not forget 
that they have come here not with a 
mandate from the majority of the 
people.
[S hri M. A nanthasayanam A yyancar 

in the Chair]
With all their efforts, with all the 
backing that they could get, they re
ceived the support, so far as the com
position of this House is concerned, of 
47 per cent, of the voters who actually 
went to the polls, and 53 per cent, of 
the people are represented by people 
who may be occupying 127 seats in a 
House of 500.

Pandit K. C. Sharma (Meerut Distt. 
South): Where are the defeated gon«?

Dr. S. P. Mookerjee: The defeated
are where the defeated always go. 
At least they represented non
Congress views which we in the 
OpposJitio î collectively do. (Inierrup- 
tion). In spite of aM this, one fact the 
Congress should remember. I am not 
saying this for the purpose of causing 
irritation. But, as Dr. Katju himself 
rightly pointed out, truth sometimes 
irritates. The fact which you should 
remember is that the victory of the 
Congress has been due mainly to the 
support which they got from the 
minorities. (Set^eral Hcrti. Members: 
No, no.) They should remember one 
thing: that the very communalism, 
casteism and provincialism which have 
been so rightly condemned in the
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President’s Address were taken full 
advantage of in every suitable place 
by the Congress party for winning the 
election. (Several Hon. M em bers: 
No, no.).

An Hon. Member; It is the other 
•way about.

Dr. S. P. Mookerjee: It is all right:
and this is a piece of truth which irri
tates my hon. friend. Another piece 
of truth which may also irritate is this. 
Tt is only in those areas where 
repression was the highest, the 
Congress defeat was most inglorious, 
and that was in Hyderabad and West 
Bengal. That is a lesson which the 
Members belonging to the Congress 
party must take. Repression carries 
us nowhere. Who did not try to 
repress the Indian National Congress? 
I remember, in those days. Viceroys 
and Governors and distmguished 
Members of the Indian Civil Service, 
some of whom are the trusted advisers 
of the present Government, openly 
declared that they are going to crush 
the Congress by means of repression. 
Was the Congress repressed? It could 
not be repressed because the people 
were with them. That is the real 
test which the Congress party must 
remember even after it has come back 
victorious to this House. The first 
bye-election to the Legislative Assem
bly took place three days ago. The 
result was announced yesterday. In 
West Bengal, where a number of 
Waterloos took place, so far as dis
tinguished Ministers were concerned, 
the Congress has been defeated again 
in Hooghly district. This is the first 
bye-election which took place after th© 
general elections and the people have 
given a verdict in a straight fight 
between the Congress and the rest. I 
am not saying this to rub this defeat 
in. I am saying this to point out to 
the Government that the attitude ol 
complacency which one can discover 
throughout the Presidential Address 
has got to be checked. There are 
many problems before the country to
day which we have to face. There is 
the problem of food which has been 
repeatedly mentioned by almost every 
Member. When the time comes during 
the Budget discussion, we will speak 
on the various aspects concerning the 
food policy and administration.

But there is one thing which I 
would like to say without any fear of 
contradiction. My distinguished friend 
Pandit Nehru, when he was not Prime 
Minister, after his release from prison, 
delivered a historic address at Lucknow. 
R « espreBoed furprlie how thirty lakhs

of people could have died in Bengal 
out of famine and not one act of loot
ing took place nor one act of destruc
tion. He was surprised at the peaceful 
and helpless attitude of the people. 
But if famine bursts out in the country 
now— God help us that famine may 
not come, because it is something with 
which we cannot play, it is not a. 
plaything of politics—but if famine 
breaks out in any part of India, the 
Government of the day will not be 
forgiven. People will not die in th» 
streets of Calcutta nor in the streets 
of towns and villages in South India 
or other provinces. They will take 
the law into their own hands. No one 
wiU be able to prevent them, because 
now the consciousness of the people 
has been roused. We have to do 
everything possible to prevent famine. 
What distresses me is the same old 
bureaucratic attitude which prevails 
in many places inside Governmeni. 
When some of us shouted from the 
housetops in 1943 that famine was 
about to come, we were described as 
politicians who were exploiting tHe 
miseries of the people. We were des
cribed as persons who were over
dramatising facts. The then Secretary 
of State for India in London made a 
statement that people were feeding 
themselves so much under the British 
regime that some of them were dying 
of over-feeding.

Today when any question arises 
about sarcity conditions or famine 
coming in, there is so much irresponsi
bility that Government will not admit 
that there are famine conditions. 
Rayalaseema has been referred to and 
several other areas in India have also 
been referred to. In West Bengal 
some of us had gone to the Sunderban 
area. Our workers went there. The 
conditions there are just the same as 
we witnessed in 1943 and in some areas 
they are even worse. People cannot 
get food and if food is available, they 
have not the money to buy it with. 
Able-bodied men are running away 
from those places and their piteous 
cries are heard In the streets of 
Calcutta and other towns, “ Give us 
something to eat.” Their women and 
children are neglected. It has only 
just started. I am not saying that it 
has spread to other parts of the country 
yet. Is it not the time when we 
should put our heads together and 
evolve a plan, so that this famine may 
not spread? This is not the time for 
allegations and counter allegations. 
Where is the ^ffer made by the Prime 
Minister or the Government for an 
All-party conference to be called on 
this grave and emergent issue? We
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do not wish to make politics out of 
the miseries of the people: that would 
be shameful. There can be none 
either inside this House or outside 
who would like to thrive on the miser
ies of our brethren and sisters.

I do not know what has happened 
with regard to food. We are treated 
to a jugglery of facts and figures which 
sometimes completely drown us. The 
much advertised Grow More Food has 
virtually failed. We were told that 
last year we imported five million 
tons and this year we may be import
ing six ::i:llion tons. We were told 
that all the stocks had arrived but 
where have they gone to? We are 
told that there are stocks lying in the 
ports of Bombay, Madras and Calcutta. 
We saw some reports in the papers. 
We should take care that famine does 
not come due to maladm.inistration. 
There is no scarcity of food in many 
places but there is maladministration. 
Things are not moving quickly. 
There is not that feeling of an emer
gency, nor that call to all sections of 
the-people to stand together and pre
vent even a single person in any part 
of India dying for want of food. In 
this matter 1 would suggest that this 
House of the People should make a 
start.

We get now Rs. 40 per day. I do 
not know what the allowance of the 
Members of the House of the People 
will be hereafter. Let us agree to a 
voluntary cut of Rs. ten per day and 
let us set apart this sum for the 
purpose of opening homes where these 
poor women and children may be 

•housed and fed. After the last famine 
we have seen how an entire genera
tion was wiped out. Let us open these 
parliamentary homes in several parts 
of the country. Let us not depend on 
the Government alone to do the need
ful. It is a matter where, I repeat, it 
will b “ possible for all of us to sit 
together and devise a policy which the 
House of the People must be able to 
support and implement. We shall say 
that there shall not be famine in any 
part of India. If any part of India 
is in trouble, the rest of India will 
fly to those parts for the purpose of 
saving human lives.

I know that there is one rather 
delicate matter. There is the rice 
shortage not only in our country but 
in the whole world. Unfortunately 
there are many people in many parts 
o f India who due to old habits will not 
take to anything but rice. We have 
seen this in our own province. We 
have seen their resistance ' to wheat. 
It is not a question of mere habit; it 
is a question of rupees, annas and pies. 
If a poor man gets a bowl of rice with

a little salt and vegetables, it may be 
sufficient. But if you give him wheat, 
ne cannot take boiled wheat. He 
must eat something else with it, 
which he cannot afford to buy. But 
for heaven’s sake do not start only 
gruel kitchens which kill people by 
inches. We have to keep our people 
fed on some standards which we can 
ourselves accept. All are to make 
sacrifices; let the call come from the 
Prime Minister. He had suggested 
sometime ago miss a meal in a week. 
After all it is only in some parts and 
not in the whole of India that famine 
is stalking about. And where is that 
call and where is that inspiration? 
Rather there is attribution of political 
motives, that people are trying to ex
ploit the miseries or the sufferings oi 
the people.

Sir. there are so many other matters 
with which I cannot deal today. But 
I should make two references. One is 
the omission of East Bengal and 
Pakistan from the Address of the 
President and the other is Kashmir, 
I ho’ ê I shall have occasion to speak 
of East Bengal at some other time. 
But now the passport system is about 
to come and I would beg of this House 
of the People to remember the fate o f 
ten m.illion of their brethren and 
sisters, through whose sacrifices free
dom came to this country and who* are 
now dying by inches. They just want 
to be saved; they are in an area which 
was once part of India but today has 
been separated from India. It will be 
shameful to forget them. In spite of 
the agreements made between Pakistan 
and India they have been broken to 
pieces and today this passport system 
is going to be introduced, not for the 
purpose of regulating traflflc into East 
Pakistan but for the purpose of squeez
ing out the minorities of East Pakistan.

I was surprised to see the Prime 
Minister yesterday get up and state 
that although the papers report that 
an exodus has started, the figures 
prove otherwise. It is his failure to 
realise the gravity and urgencT of the 
situation at critical times that has been 
responsible for the loss of lives, honour 
and safety of many people in that area 
and again let not that mistake be 
repeated.

The Prime Minister aad M iiil^ r  o f  
External Affairs (Shri JawaharUI
Nehru): Was my statement wrong?

the Prmie Mmister instead o f  
depending on the reports o f his.......

Shri JawaJMTlal Nehm: If j  place 
the whole facts and exact figures.......

Mookerjee: The general
statement and approach o f the Prim«
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Minister were absolutely wrong. It is 
a  matter for verification. I say it is 
A matter for verification. People are 
coming from that area and they give 
M picture entirely different from what 
the f^rime Minister suggested yester
day. What I suggest to him is this. 
He may get some figures from official 
sources. I cannot blame him for that. 
Naturally he will get them. But if 
any hon. Member gets up and says 
that they have information that the
exodus has started (Interruption).......
it is the duty of a responsible Prime 
Minister to get up and say, we wiU 
take that into consideration and see
how to prevent it...........

Dr. S. Sinha (Saran East): What are 
your sources?

Dr. S. P. Mookerjee: Some of the
people who are themselves coming
•way ...........

Dr. S. Sinha: How many have you
seen?

Shri Jawaharlal Nehru: The hon.
Member is challenging my state
ment......

Dr. S. P. Mookerjee: I am not.
Shri Jawaharlal Nehru: I challenge 

him to prove his and I will prove
mine...

Dr. S. P. Mookerjee: This challenge
and counter-challenge will be carried
on for the whole of the session.......

Shri Jawharlal Nehru: Not at all.
I wiU place before the House to
morrow or any day the House likes 
all the facts......

Dr, S. P. Mookerjee: That is ac
cented. Let us both go to Calcutta
and Assam and know the reasons.......

Shri Jawaharlal Nehru: Tomorrow
I shall place all the facts before the 
House or even today, if the hon. Mem
ber is prepared to meet that chal
lenge. I do repudiate the statements 
lie has made irresponsibly as he 
usually does.

Dr. S. P. Mookerjee: I know, Sir,
that this is exactly the temperament 
of the Prime Minister which makes 
it difficult to make any suggestions.

Shri .Tawaharlal Nehru: I am ask
ing for facts.

Dr. S. P. Mookerjee: All that I
said, was that he spoke only on the 
official figures, but already this ex
odus has started and we want to 
prevent it and know its reasons. And 
if the Prime Minister thinks his view 

correct and not mine, we agree to 
differ.

Shri Jawaharlal Nehru rcsc—
Dr. S. P. Mookerjee: I do not

wish to give in. . . .
Shri Jawaharlal Nehru: You wish

to give in because you know you are 
wrong. You cannot face ihe truth.

Dr. S. P. Mookerjee: Tne reverse is 
the truth. Let me now refer to Kash
mir. With regard to Kashmir also 
there is complete omission in the 
Address—not one word is mentioned. 
Here again I would appeal to the 
Prime Minister if I may, if he will 
allow me to say so, that he will please 
consider the forces which are now at 
work in Kashmir.

Shri Jawaharlal Nehru: I know
more about Kashmir than Dr. Mooker
jee.

Dr. S. P. Mookerjee: The whole
difficulty is the Prime Minister knows 
more about anything throughout the 
world than anybody else and he will not 
accept any advice from anybody. Now 
how can any Parliamentary work- be 
carried on if that is the attitude? 
If I make any suggestion he says, “ I 
know more than you do” . Un
doubtedly he does, but I will give 
some suggestion, place some point 
of view before him which he must 
consider. The point of view which 
I am asking him to consider is this: 
the recent situation arising out of 
the speeches delivered by Sheikh 
Abdullah. I would like to knowf 
Are Kashmiris Indians first and 
Kashmiris next, or they are Kashmiris 
first and Indians next, or they are 
Kashmiris first, second and third and* 
not Indians at all? That is a very 
important point which we have to 
settle. What do we find from these 
speeches which the Prime Minister 
of Kashmir has delivered? He has 
declared that the Indian Parliament 
has no jurisdiction over the Kash
mir State. We have some very 
worthy ffriends here sitting from 
Kashmir whom we have welcomed 
most sincerely. How can we expect 
there are strangers in this House, or 
nersonFJCom’ng from Kashmir who re
fuse to recognise even the authority 
of Parliament to deal with Kashmir? 
Now that is a very Important ques
tion. We have spent about R<;. 200
croroc in Kophmir. For those com
munity projects about which we will 
have some time to discuss later on, 
we have set apart nearly Rs. 3d lakhs 
for Kashmir. There are proposals for 
#»'^nc t̂ion' l̂ development and other 
thines. We do not mind that, 
we welcome that, We want Kashmir 
and India to be together. But Kash
mir is an integral part of India. If



261 Motion on Address 21 MAY 1952 by the President 2 02

there are problems to be faced let 
us face them together. But Kashmir 
cannot eat the cake and have it tOo. 
Sheikh Abdullhah cannot have boih; 
he cannot say, “ Give me facilities for 
development and other essential aid, 
but so far as the Indian Parliament is 
concerned I do not recognise its autho- 

■ rity.” I shall not go mto the details 
of that question. I have got ampie 
material here and I shall place it 
before the House on a suitable 
occasion.

Sir, I am sorry— I wanted to begin 
and p.:JO end nice]y, po'itcly and with 
a sense of friendliness towards all 
mcluding the Prime Minister, but un
fortunately the situation developed 
to a point where some heat was 
generated. (Interruption). I am 
sorry, I do not wish to end my speech 
with heat at all. I sincerely wish that 
although we may be sitting here ex
pressing different view points, in this 
crisis jet us not distrust each other. 
Let different view points be freely 
and openly expressed. We must try 
to hammer conclusions which will be 
to the good of the country. If this 
effort to settle our differences by 
negotiation, by discussion fails, then 
what remedy remains? Dr. Katju said 
that lawless lav/s are expressions which 
were used in the olden da3rs. That 
is not correct. He knows about 
history. In South Africa a law
less law has just been passed. Are 
not the people of South Africa pro
testing against it? Were not Indians 
and South Africans combining to 
launch a struggle against their own 
Parliament?

Dr. Katja: Do you regard the
South African Parliament just like 
this House?
 ̂ Dr. S. P. Mookerjee: I am not say

ing that at all. I am just quoting a 
precedent. We would like laws to be 
p ^ u lg a te d  by thite House which 
will receive the willing support and 
co-operation o f all the people. It} 
should not be open to any majority 
to say that they decide whatever 
they like and we must accept it. Laws 
must be so formulated that you carry 
the entire noeple with you. but if you 
pass bad laws, resistance will rome. 
is bound to come. I am not for 
violent resistance, we do <.not wr̂ nt 
chaos *and disorder in ^his (country 
but. the same non-vflolenli resistance 
which was tausht to the gentlemen 
occupying the Treasury benches today 
is not forgotten on the soil of Tnd’a 
and that resistance may come If Gov- 
prnrppnt nersi. t̂s in r*a‘;.'dn  ̂ le?»islP- 
tion or doing administrative acts which 
are really disliked by the majority of 
the people of this country. But I am 
hoping that we will be able so to

discharge our duties that while we 
express ourselves freely and strongly 
and without fear we will be able to 
resolve by mutual discussion 
divergent view points and take only 
such decisions which will be to the 
benefit of the people at large and be 
openly justified before the bar of 
world opinion.

The HoiLse then adjourned for Lunch 
till Half Past Two of the Clock.

The House rc-assembled after Lunch- 
at Half Past Two of the Clock.

[M r . S peaker  in the Chair]
Shri M. A. Ayyang.ir (Tirupati); 

Sir. a number of points have been 
referred to on this motign of thanks 
for the President’s Address, but I shall 
confine mysolf to the major points of 
famine, food and foreign relation;;. To 
that part of the country from which I 
come, famine is no new guest. It has 
been coming almost every second year 
and we have had this experience for 
the last nearly hundred years, but the 
misery has been aggravated this time 
by the failure of rains for five and a 
half years continuously. It is unfor
tunate that similar situations shculd 
have arisen in other parts of India 
also recently. I am pained to hear 
that Sunderbans, some portions of 
Uttar Pradesh and some portions o f 
Bombay have also been affected. That 
is ŵ hat the Food Minister said yester
day. A remedy ought to be found, 
which is both imm.ediate and has a 
long-term plan attached to it, so that 
famine does not recur and it actually 
becomes a thing of the past.

My s3̂ pathies and the sympathies 
of this whole House go forth to all 
those persons wiio are affected. I know 
personally what their suffering is. In 
the very town from which I come, we 
depend upon weUs for fresh water, 
and these wells are dug in the house
hold premises. There is not a single 
droD of water in any one of those 
well" today and this has been the case 
for the last six months. Water is be
ing distributed in lorries. (An Hon. 
Member: Good!) I did not catch that 
word. In any case, hon. Members 
ought not to judge me as the represen
tative of that area.

Dr. Lanka Sundaram (Visakhanat- 
nam): Sir, mny I draw your attention 
to the fact that there is not one Mem
ber of the Treasury Bench present 
now?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra) r
Sir, I represent the Treasury Bench.
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Mr. Speaker: The Parliamentary
Secretary to the Prime Minister is the 
solitary exception. I think it would 
be better that the Ministers were pre- 
•sent in larger numbers.

Shri M. A. Ayyangrar: Sir, we have 
noticed this sufficiently in time. All 
that I want to say to the hon. Members 
here with respect to the famine condi
tions is that this question has to be 
lackled both by the official and the 
non-official sections. Each has got its 
duty to perform. If we exaggerate too 
much, it may lead to alarm and peo
ple’s psychology would be disturbed. It 
is not that I want to give credit to the 
Government for acts for which they 
have not been responsible or for occa
sions when they h&vrhot come to the 
aid. All that I want to say is that in 
a condition of this kind, where large 
areas are affected, a certain amount of 
moderation is necessary, keeping in 
mind at the same time that we do not 

“Withhold from the official and non
official sections the seriousness of the 
situation. The situation is serious in 
our part of the country. The Food 
Minister came infmediately to us and 
went round the area. The Governor 
of Madras, Shri “"Sri Prakasa, also 
toured the area and issued an appeal 
to r11 sections of the oublic to contri
bute liberally. Clothes are being dis
tributed freely. Food is being distri
buted freely. Water is being carried 
in lorries to different villages. The 
Hamakrishna Mission has started some 
relief centres. They are distributing 
food arid clothing ih various parts of 
our province. MunFflcent citizens from 
Bombay. Lucknow, Kanpur, etc, hnve 
sent large contributions and donations 
to +he Governor’s Fund of Madras. I 
wish that similarly other public men 
would come to the relief of these areas 

iind give them help and support.

So far as the Government is con
cerned, I am sure that this Govern
ment will take care to ^ e  that not a 
single soul oerishes ou^^f .starvation. 
Of course, we do not expect this Gov
ernment, or any oIHer Government 
for that matter, to guarantee eternal 
life for even old men and women, but 
I as.<̂ ure you that so far as Rayala- 
seema is concerned— and it is the most 
affected area—not a single oerson has 
perished so far. Both this Government 
and the Government of Madras hav’̂ e 
taken care to see that succour and re
lie f are brought to Ihe doors of every 
one of the people there But I am ^ot 
still satisfied with the quantity or the 
measure of relief that is given. It can 
"be never comolete. It can be r^ver 
too mjjch. Many things have still to 
t>e supplied and many people lack the

wherewithal and the purchasing power 
10 buy anything. Only gruel is being 
distributed. I would like solid food to 
be distributed. From two miles and 
three miles, women and children come 
without minding the hot sun for get
ting the food which is distributed only 
once a day. Therefore, some more re
lief has to be given and that relief 
may be given by both the official and 
non-official sections.

Some of my hon. f;:iends said that 
the Bengal Famine ought not to be re
peated. Certainly, all the 500 Mem
bers in this House and the 2.10 Mem
bers in the other House must eniphati- 
cally say that it should not be repeat
ed. But let me say that it is quite 
unnecessary to emphasise it. My own 
feeling is that the Bengal Famine is a 
thing of the past. It is a discreditable 
feature of the oast Government. From 
what this Government has b ^ n  doing,
I am confident and the entir<̂  House 
can be confident that similar situations 
would be tackled by this Government 
imaginatively. Let us take an ins
tance. A couple of years ago, there 
was an unprecedented famine in Bihar. 
There was another in Gujarat. Men 
did not die there, but cattle died there 
like flies. Large quantitie.s of fodder 
were rushed there. In Bihar, nine 
districts were afflicted in an unusual 
degree. And now, we have Rayala- 
seema. So, there is no reason for panic 
or alarm. I am sure the hon. Finance 
Minister with his ability and experi
ence will not withhold money so far as 
famine relief is concerned, but will 
sanction any amount that is required. 
Let me quote my own experience with 
i-espect to Rayalaseema. When the 
Madras Government wanted help, he 
was preoared to sanction Rs, three 
oro-es and every Collector has bee» 
advised to spend as much as may be 
necessary and sometimes if the local 
people are not vocal and he finds that 
oarticular relief measures are neces
sary, the Collector has been authoris
ed to go beyond the sanctioned amount 
and soend whatever money he wants. 
When there is a famine of foodgrains 
and there is a general famine, there is 
alsn The famine of employment. Peo
ple do n o t * have the wherewithal and 
the purchasing power to buy things. In 
such cases, tanks, channels and other 
public works have been undertaken 
to give them some money, so that they 
may nurf^hase their needs. Normally, 
the P.W.D. wants estimates to be sanc
tioned, but at the present moment 
rollectors have been authorised to 
start these famine relief works ^ t h -  
o\Kt any estimates whatsoever. While
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Jtherefore I am glad to say that many 
o f  these things are being done, some
thing more remains to be done.

One thing that I want is proper 
machinery for implementation of re
lief measures. An unprecedented 
famine on a large scale requires a lot 
o f  personnel— a lot of revenue and 
other inspectors. But this machinery 
is' wanting now. Overnight, you can
not create officers to come to your 
rescue. A Famine Commissioner and 
a Deputy Famine Commissioner have 
been appointed. The first priority 
has been given to this. Whatever can 
be done is being done. Still, I would 
suggest that some more measures 
should be adopted. I speak with par
ticular reference to Rayalaseema. 
Water itself is a scarce commodity 
there. What shalli we do? Drinking 
water is not available. Wells should 
be dug. The Army has come to our 
rescue and they are deepening the 
wells. They are deepening them now 
and again, after some lime, they will 
have to deepen them still further. For 
the last five and a half years there has 
been no rain. ThereXore, this alone is 
not sufficient. Water has to bo 
brought from an outside place where 
you have perennial sources of supply. 
That is what exactly I am urging be
fore this House and I want the help of 
all Members of th ŝ House in support
ing this proposal, and forcing the 
hands of the Finance Minister I refer 
to the Krishna-Pennar Project. A lot 
of water is being wasted and if that 
water can be brought here, it can be 
used for irrigation and for drinkinc 
water purposes. It will enable us to 
produce one and a half milUon tons of 
rice and will provide water for drink
ing needs. The Revenue Minister of 
Madras said the other dav that like 
the distribution of electricity which, 
though generated at a far-off olace, is 
supplied through a grid system to vari
ous areas in urban and rural districts, 
similarly steps should be taken and 
there should be a well-thought-out plan 
for the distribution of water to everv 
village. In the first instance, there 
may be at least one or two big wells in 
-each viUage for drinking water pur
poses, according to the population of 
carch place.

Secondly, I would suggest that 
according to the exigencies of the local 
conditions and circumstances, there 
■must be a Famine Boara or a Develop
ment Board with respect to each 
famine area. Funds must be supplied 
to this Board Hbth from the Centre and 
from the provinces Subsidies shoulH 
be given year after year. This Board 
must try to find out what industries

can be set up, so that even if famine 
conditions prevail, the local people 
may have the capacity and the where
withal to purchase food if food hap
pens to be imported from an outside 
place. Such an agency is wanting now. 
No doubt an ad hoc agency has been 
created in Madras for Rayalaseema and 
the other famine affected districts, but 
that is not a statutory body and subsi
dies are not being given_jto it properly 
from the Centre. So far as tKe Madras 
State is concerned, it is a poor State. 
I would therefore ^ v isg  the Govern
ment to set up similar Boards for all 
the famine affected areas, or even 
areas which are likely to be affected 
by famine and where famine is known 
to be a recurring feature constantly.

The third suggestion I want to 
make is that fodder must be supplied 
in large quantities to the cattle there 
and also that ca'tle breeding must be 
on an organised and rationalised 
manner. Instead of having a lot of 
cattle taking away a lot of our fodder, 
cattle production must be restricted.

I now come to the problem of food. 
The problem of food is not a recent 
one. For some decades India has been 
deficient in food. As the hon. the 
Finance Minister said we were import
ing one and a half million tons of rice 
from Burma and before Partition we 
were having about one million tons of 
rice and wheat in the areas which have 
now gone to Pakistan. We have lost 
both. We are deficit in the normal 
course to the extent of two an^ a half 
million tons.

But so far as population is concern
ed. our population has not decreased; 
it is on the ascendent. In pre-partition 
India it was 35 crores; today it is 36 
crores. Under those circumstances 
we must meet the deficit. Add to this 
deficit there is a permanent famine in 
Southern India. Gk»vernment has of 
course realised its responsibility and 
are taking both long-term and short
term measures. The long-term mea
sures are the river valley projects. 
Some of our friends have remarked 
that it is wastage to throw money on 
river valley projects. I think they 
have not looked into the facts. For 
the past four or five years on food im
ports alone we have sbent as much as 
Rs. 540 crores As against this if all 
the river valley projects U35 in all, 
some of them are multi-purpose and 
some of them are mere river valley 
projects) were taken up for execution, 
they would not cost more than Rs. 590 
crores. I ask those hon. Members who 
suggest the abandonment of these



267 Motion on Address 21 MAY 1952 by the President 268

[Shri M. A. Ayyangar] 
river valley projects, whether we 
should go on perpetually depleting our 
coffers by importing food from abroad, 
or go ahead with the river valley pro
jects and make up at least half the 
deficit.

There may be political issues on 
which we may differ, on which we may 
agree to differ. But with respect to 
schemes which have been taken up 
bona fide and are in the course of exe- h 
cution, I would request hon. Members 
to study the situaticm and not stand 
between the Governmant and the future 
execution of these works.

In the matter of minor irrigation as 
well there is no uniform remedy for 
the whole of India. There are som^ 
places where even if you bore a well 
right dov/n to the bowels of the earth, 
you will not get a drop of water. There 
river valley schemes alone could come 
to our rescue. There are places where 
in addition t6 the river valley schemes 
you can have w ellras well. In Cudda- 
lore (in South Arcot district) 101 
artesian wells are proposed to be 
sunk; 53 of them have already been 
oompleted, Each artesian well irri
gates 50 acres of land.

It is no good simply criticising the 
Government— not that I am trying to 
support the Government through thick 
and thin, I have my own suggestions to 
make. Wherever there is a defect let 
us point it out. I would, therefore, 
suggest that both river valley projects 
and minor irrigation works have to go 
side by side. 43,108 wells have been 
dug in my part of the country during 
the last four years. Sir, you are look
ing at the clock; I am also looking at 
it. If you will permit me two more 
minutes...........

Mr. Speaker: The hon. Member v/ill 
appreciate that a large number of 
Members are desirous to speak. It is, 
therefore, desirable, not only desirable 
but necessary, that everybody should 
try to bring forth ooly the essential 
points and not elaborate on them. For 
a month more, ,as I have been saying 
very often, there will be occasion for 
Members to explain these small details; 
and the responsibility on the hon. 
Member, who ij- my colleague, is all 
the greater, as his example wiU be 
followed by other Members.

. I think the time is up and I will call 
upon the next speaker.

«oOj .^1 jjl

f i  ^  ^

„ I  J jU  wWj

J. i jJ

^  ^

.=!- c '
(Raid) iij yi J n

^  (caase fire) yU y*- 

ft, fyyi ^  J j jJ »,
•ii) >) ^  i  Jr> ^

»> . j v  ^  J
^  J  ^  

^  ^  J

^  J

^  •a'jM Sf»T

ay*‘

lSJ j  ^  ^ Ix, j
^  >) » '  -  J

H '
^  ft. ^ J  i X ^  £



269 Motion on Address 21 MAY 1952 by the President f l )

^   ̂ c-^ -gv*

i* -J *  K ^

K j j J  ^  y ,U -jA U

^  (reaction)
^  (Jinnahism) ĵl Ûa. ^  i-J^ 
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ŷ J - u5̂
i S  ,jyS> b - ^ ^  ^JX^ ^T

^  ^ y U  fj^l ^  >51̂  H -

^lemJ ^  jjl ^liXfX t^su4

» l  <-£iJ X  

^ jL j .  ^  i _ j ^  (_^l jjl

*•* -j** 3>^ 

O ^  5') '  L )»*^  o '
t ^ y * J  ^  * * < " jJ 1^4* }tj'

,5  ^  ,S ,j| - l3^  ,_J*y

^ l>  ^  UU’.< Ĵ̂  ̂ ^
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St>T O t H ^  L ) ) y ^  ^  

^  U^' c '
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jAy - Lslâ j (Columbus)

^  J - -  M h  y ^  U J 5 ^
^  ^ 1  -  i U
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[English translation of the above 
speech}

rather make any observations myself. 
Yet the references made to Kashmir—

£  ^ U j ^  £  y4t*^  yesterday by Shri Chatterjee and
today by Dr. Mookerjee—have made 

^  J)L 2 ^ ^ ^ ^  J  ,i\ju* £  lS U  me revise my earlier decision and I
^   ̂ ^  now feel it incumbent upon me to say

* *. jrC *3 a few words. The references, coming
L T ^  5 Ur" r  gg they do, create a feeling within
-  ^  ^  Ua. as if the raid on Kashmir

LT**r r “ • «  organised five years before and now
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[Maulana Masuodi] 
suspended under a cease-fire feigr^ 
ment, has been resumed afresh—^with 
the difference that while the former 
paid came from the West, the new 
onslaught is being organised from the 
South and the East. The nature of 
both the raids, however, remains 
almost identical.

Before I reply to the points raised 
by the hon. friends. I want to make 
one thing clear. The ideas swaying 
India today are the direct outcome 
of the freedom movement that wit
nessed recently. That freedom move
ment owed its origin to a particular 
philosophy styled as Gandhiji’s 
philosophy, the philosophy of non
violence or the philosophy of love.

The first reactionary force arrayed 
against this philosophy of Gandhiji, 
which was fast spreading in India, 
was provided by communalism or what 
is known as Jinnahism. Jinnahism was 
resented in all quarters. It was
resented by the adherents of Gandhi- ‘
ism as also by other people. The
difference between the two, however, 
was that, while the followers of Gandhi 
and the Congress opposed that 
philosophy by their actions and by 
keeping steadfast along the right path 
they had chosen for themselves, 
others, in doing so, fell a victim to 
that very evil of communalism advo
cated by Mr. Jinnah. These were the 
persons represented by the Hindu 
Mahasabha or organisations of that 
type. What I mean to say is that the 
movement to which we owe our 
independence, has passed through the 
continuous clash of two different 
ideologies or philosophies—one that of 
love and the other that of hatred and 
communalism. To be more precise 
one may be known as Gandhi-ism 
and the other may be termed as 
Jinnahism. It is not that Muslim 
Leaguers alone may be considered as 
the adherents of Jinnahism. Anyone 
treading along the path of communal
ism shall be a true follower of 
Jinnahism and by whatever name you 
may call it, in the ultimate analysis of 
things its complexion remains un
altered. At the time India attained 
her freedom, the two philosophies 
came together in an extremely violent 
clash. I do not want to place before 
the House the disastrous results of 
that clash. It is sufficient to state 
that the partition of the country, we 
are witnessing today, is the direct 
result of that very clash. The two 
parts now forming Pakistan in the 
North East and North West denote 
the surrender of Gandhi-ism to 
Jinnahism. It was one of our biggest 
misfortunes. So far as Kashmir is 
concerned, it happened to be situate

very near to the line or the boundary 
which was to separate the two parts 
of our country as a result of that 
clash of two opposing philosophies. 
Meanwhile Kashmir was being watched 
intently by the two separating people. 
But, Sir, somehow or the other, 
Kashmi^ succeeded in remaining safe 
and ultimately in aligning herself on 
the side of India. All this is a long 
history. But the credit for this all 
goes to one and only one man—that 
is Sheikh Abdullah and the National 
Conference, a small political party of 
which he is the leader. It was he and 
his party who brought Jinnahism to 
its knees and held aloft the banner 
of Gandhi-ism in Kashmir. This 
victory for Gandhi-ism made Sheikh 
Abdullah an eye-sore not only to the 
Muslim League, but a sense of 
defeatism came over other communal 
parties in the country also. Today, 

-therefore, when I see Kashmir’s 
honour being assailed by the Muslim 
League and Pakistan from the other 
side of the border and by persons like 
Dr. Mookerjee and Shri Chatterjee 
on this side of the country, I do not 
feel surprised at all. May be that 
others feel surprised. But one who 
is able to see Jinnahism working in 
so many different forms, can feel no 

-surprise to find it being supported 
from this side also. We are witnessing 
the thing actually happening here at 
present. Shri Chatterjee and Dr. 
Mookerjee have sought an extremely 
untenable excuse to assail Sheikh 
Abdullah and Kashmir. Firstly they- 
have justified their criticism on the 
basis of a speech attributed to Sheikh 
Abdullah for which they want to give 
him exemplary punishment. Again 
they quote so-called facts alleged to 
be emanating from an hon. Member 
of this Parliament whom they have 
not nam^d and thus, justify their right 
to make speeches of that kind here.

Shri H. N. Shastri (Kanpur Distt.— 
Central): He was also a follower of
Jinnahism.

Maulana M asuodi: I submit that it 
is not the first time that Sheikh 
Abdullah has delivered a speech. He 
has been accustomed to public 
speaking for the last 22 years. It has 
been the case with him almost daily 
since so long. Without going into the 
details of that speech or mentioning 
the words actually used by him I want 
to put one question to the hon.. friends. 
You have seen nothing objectionable 
in the scores of speeches delivered by 
Sheikh Abdullah. Now that you 
attribute certain objectionable words 
to him, is he not entitled to be 
consulted, before you hasten to express
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any opinion about him, particularly 
when the contradiction of the so-called 
speech is forthcoming only the next 
day of its having been delivered? 
How is it that this fact has evaded 
your attention? Now take the question 
of an hon. friend’s report aftar his 
return from a tour of Kashmir. Sir, 
for the information of Shri Chatterjee,
I may state that no part of the State 
of Jammu and Kashmir is such as to 
be inaccessible. Hundreds of hon. 
Members have visited the State during 
the past five years and have returned 
with their own impressions of the 
conditions obtaining there. Many 
former and present Members of this 
House have visited that territory 
openly and have seen every p^rt of 
it. You have never approached them 
for a report or to ascertain an opinion 
as to the conditions in which the 
minorities as also the majority are 
actually living. You have never 
enquired from them the conditions in 
which the masses in general are living ' 
there or of the activities of Sheikh 
Abdullah. How is it that you have 
reposed so much confidence on the 

report of one member only.
Pandit A. R. Shastri (Azamgarh 

Dlstt.—East cum Ballia Distt.—West): 
Sir, is it possible to know the name 
of the hon. Member according to 
whose report such speeches have been 
delivered?

Shri H. N. Shastri: Deshpande?
Mr. Speaker: The hon. Member

should proceed now without minding 
these interruptions. He has got two 
minutes more.

Maulana M asuodi: Sir, I was stating 
that the ground for this attack was 
a very flimsy one and had no reality 
about it.

There is one more point I want to 
bring to the notice of this House. 
Kashmir’s case occupies a peculiar 
position in the annals of international 
dealings. The point at issue in Kashmir 
is not merely that the Kashmiris have 
elected to be Indians and want to 
remain as such out of their own free 
will while a certain other power wants 
to deprive them of this right. The 
dispute is not confined to the fact that 
the Indian Army is arrayed on one 
side of the boundry for purposes of 
defence while standing opposite to 
them is the Pakistan Army whose aim 
it is to invade our territory. That 
is not the only dispute. The issue 
is a much bigger one. It has assumed 
so great an importance in the 
international sphere that many 
countries have begun evincing a very 
keen interest in it. I need not 
mention the names of these countries 
here. This interest is by no means

superficial or limited in nature. It 
is not confined to mere voting in 
favour of or against India and 
Kashmir sitting in a far off place like 
Lake Success or Paris. It has much 
larger implications. You Sir, are 
aware that some of these countries 
exercise tremendous influence in 
spheres other than their own and 
not infrequently they resort to 
conspiracies in those regions. This 
is what is frequently happening
these days. So this is how some of the 
countries are conspiring to bring utter 
destruction to Kashmir.

Only a few days back the news
papers were asked to publish a 
statement under the signature of
Sheikh Abdullah’s Personal Secretary, 
which was contradicted subsequently 
by the Sheikh himself. It was fortu
nate that the report of Sheikh 
Abdullah’s speech at Ranbirsinghpura 
had put the newspapers on their
guard. They smelt something fishy 
about the statement which led them 
to verify the truth or otherwise of the 
facts contained therein. They declined 
to publisii it before completing that in
vestigation. the result was the entire 
statement attributed to Sheikh Abdulla 
was repudiated and was held up from 
publication. That shows how the 
conspiracies are being hatched against 
Kashmir. That is one thii^. But 
does it not impose an obligation upon 
us to understand the trick underlying 
all these conspiracies which ' chiefly 
aim at driving a wedge between India 
and Kashmir. These are very big 
and deep-laid conspiracies. For that 
matter, does it behove the hon. friends 
of Dr. Mookerjee and Shri Chatterjee’s 
calibre to indulge in such bitter 
criticism against Kashmir. Different 
codes of conduct are followed by the 
nations of the world both in times 
of war and peace. A thing may appear 
to be very innocent and harmless in 
times of peace, but even one-tenth of 
it in times of war, may bring disaster. 
There is cease-fire in Kashmir, but 
the fact remains that India and 
Pakistan are still at war in Kashmir. 
We have, therefore, to be cautious 
in saying anything with regard to 
Kashmir. We should realize that we 
are speaking about a frontier which 
is a war-zone at present and that the 
usual unguarded manner of saying 
things cannot be adopted without 
serious implications. May I say that 
the people and the Government o f 
Pakistan have given a better proof 
of wisdom in this respect? Hardly 
two years ago the Civil and Military 
Gazette, a prominent paper of Lahore, 
published a small news-item which 
was considered to be opposed to the 
national interest. The paper in ques
tion had to suspend publication f»r
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[Maulana Masuodi] 
full four months. Should any person 
in Pakistan indulge in one-tenth of 
the anti-national activities which one 
comes across in a section of the press 
or on the part of some individuals, 
here, that person, to my mind, would 
find himself behind the bars for good. 
Unfortunately, however, the freedom 
given in a democracy is being misused 
in this country. In Pakistan this is 
never the case. Sir, the time at my 
disposal is short. I, therefore, want 
to conclude in a minute or two.

Mr. Speaker: I just now requested
Shri A 3̂ angar not to exceed the time. 
The hon. Member has spoken for 
nearly 16 minutes.

Maulana Masnodi: This is correct
but I have to state points which have 
not been covered in the speeches made 
so far. I want to state them briefly.

Mr. Speaker: I am afraid there
will be other occasions for speaking 
upon. A very large number of 
Members are anxious to speak and 
the time at our disposal is short. I 
must be very strict with time. Hon. 
Members will arrange their speeches 
and points to suit their time.

Shri Rishang Keishing (Outer 
Manipur—Reserved—Sch. Tribes): I
beg to move:

(i) That at the end of the motion 
the following be added:

“ but deeply regret the absence 
of ahy mention of the steps that 
should be taken for the speedy 
development of the backward 
scheduled tribes so as to raise 
them to the level of other 
communities in the country as 
guaranteed under the Consti
tution.”
(ii) That at the end of the motion 

the following be added :
“ but deeply regret the failure 

to announce the Government’s 
policy towards democratisation of 
administration in the Part ‘C’ 
States of Manipur, Tripura and 
Kutch.”
Sir, I have been elected from the 

Outer Manipur constituency which is 
a reserved seat. I belong to the Naga 
tribe and this is the first occasion that 
a Naga representative came and spoke 
in this Parliament. I want to give 
you the whole picture of the people 
there...

Mr. Speaker: He will finish strictly
within the time limit.

Shri Rishang Keishing : What is the 
time allotted?

Mr. Speaker: About 15 minutes
and not more than that.

Shri Rishang Keishing: Many times 
our Press has mis-reported about these 
people. We as representatives of the 
backward people came here with 
great hope that the Government would 
be able to show us some plan and 
programme for the development of 
the tribal people. But the Presidential 
Address has maintained complete 
silence about this matter and if it 'is 
an indication of what the Government 
is going to do, I am afraid our future 
is doomed. The Constitution of India 
and the framers of our Constitution 
recognized the position of the tribal 
people and I am glad they have put 
in something specifically in the Consti
tution, but it is not enough that the 
Constitution has mentioned something. 
Unless it is going to be put into 
practice, it is of no use. Therefore,
I feel that the complete silence of the 
Address about the development of 
the tribal people indicates that 
Government is not at all thinking 
seriously of this tribal matter. Some
times we used to feel that as 
30 million Scheduled Tribes are 
inhabiting this great land of India, 
Government will tackle this problem 
on a war footing. I even used to 
entertain the idea of creating a 
separate Ministerial Department ex
clusively to tackle this matter, but I . 
am completely frustrated and dis
appointed and I take this Presidential 
Address as a very unfortunate 
Address. There was a time when we 
used to feel that we were not Indians. 
That was the result of the divide and 
rule policy and we should not mind 
this. Now with great difficulty we the 
educated men have been able to 
explain to our people to some extent 
or rather to a large extent that we 
are out and out Indian and the people 
toave joined t*hei elections andt they 
have now been able to associate and 
identify themselves as true and loyal 
citizens of India. This has certainly 
brought great responsibility on the 
Government. It is only when the 
people are contented and satisfied that 
they will look on you as their brothers 
and sisters. If wei cannot do that,
I am afraid the people will think it 
otherwise. The Congress Government 
during the past four years has 
committed a great blunder so far as 
this matter is concerned. What the 
people need are communications, 
schools and hospitals. They want that 
they should as soon as possible be 
linked with good roads, with post 
offices. They feel that there should 
be schools and hospitals in the hill 
areas. You just see what the 
Government has done so far. There
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is hardly any road which goes 
through the interior part of the tribal 
areas. Take, for example, the case 
of Manipur Hills : there is not a
single road beyond the plain Manipur. 
You will find also that only in a 
portion of Kohima in the Naga Hills 
there is a good road and besides that 
you will not find any road. The 
Indian Press had been publishing 
reports on a grand scale about the 
Government Civil Hospital in Kohima. 
I consider that it is a useless 
hospital. What are we going to do 
with that hospital in Kohima where 
there is no good communication? The 
area of Naga Hills is big enough 
but no patient living eight miles away 
will hardly come over to that hospital. 
You are spending lakhs and lakhs of 
rupees on that hospital and it is a 
waste of money. It would have been 
much better if you could divide that 
money and establish ten hospitals in 
different parts of the area. There 
is a big sub-division in Manipur Hills 
which has an area of 8,000 square 
miles with a population of two and a 
half lakhs of people and that sub
division has only one high school. 
That was started only last March. I 
personally started that school in 1949 
and I was the Headmaster of that 
school UP to last September.. The 
Chief Commissioner in Manipur very 
graciously granted Rs. 50 as grant-in- 
aid, but for my being a Socialist, he 
wanted to remove me from that 
school and he therefore, withdrew the 
grant-in-aid and thereby threatened 
the future existence of the very 
school. I was compelled to resign and 
the Government took it over last 
March. Such is the condition that 
for two and a half lakhs of people 
and for an area of 8,000 square miles, 
we have only one High School. The 
hospital there is not well equipped. 
There is one lady doctor. She cannot 
attend the male patients. I will tell 
you what sort o f treatment is given 
there. The villagers are very fond of 
injections. But, the doctor has no 
medicines. So, she has to give water 
injections. There ' was a bomb 
explosion and 13 persons were injured 
of whom one was a girl. A needle 
was required to suture the wounds; 
but there was no needle. A  common 
needle was used. When such ‘ things 
are going, how can we be content?

The tribal areas, especially in Assam, 
occupy a very strategical position. For 
the security of India, it is essential that 
the people there should be contented. 
If they are not contented, you cannot 
rely on them for the security. It is 
only when their problems are solved, 
it is only when their demands are 
fulfilled and when they are contented

you can rely on them. If not, the 
security of India will always be shaky.

Manipur has got a big area. But. 
that has been placed as a Part C State 
If I may say so, it has got a D class 
democracy. According to the Consti
tution we are placed in Part C. Some 

. Part C States have got a 
^g islative  ̂ s e m b ly ; but some Part C 
States like Manipur. Tripura and Kutch
rule^^lnH T one-man
m it ’ K  ̂ these Statesmay be taken as Part D States 
Manipur was the first State in India to 
have elections. We elected our 

administration 
on them and they 

The people o f  Manipur, after a longl struggle had 
overthrown the Maharaja’s regime and 
had responsible Government. On 15th

t h ^  p 2 ? p ? / T r ‘ th?[

was inst“ ^ '
The CMef ‘ here.Commissioner is doin^ everything as he hkAc •

he is the Director of Public Instruction- 

it thu? in fhS K '^''^stion. I worded

^ e « h ™ U ^ s s  and®untll‘these°Part'cStates, particularly in toe border f r l «  
are democratised, you will be 
a dangerous situation there. If TS? 
Government take a ■

g ie f  " c o S s i S i i ^ r r ^ e g l ^ r ^ *
® regime has been termed as dictatorship. Peaceful nro- 

cession of students has been ruthlessly 
suppressed. About 150 ^ u d ^ te  w ir l  

Several school childrenwere loaded in a military truck anrf 
carried away and abandoned at 1  
distance of 30 or 40 miles. In the hill

p o lice  who are in the name o f  
collecting arms, taking the help of the 
X)cal goon das and fanatics, raiding the* 

Communal feelings among the 
m bal people Ire growing rapidly Is 

Mahatma Gandhi 
sacrificed his life to uproot communal- 
ism from India? But, you are rearing 
another communalism in Manipur At 
any time a riot may break out. These 
border areas should be looked after
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very carefully; but you are ignoring 
“them completely. Instead or meeting 
the needs of the people, the Govem- 
jnent is increasing the military out
posts, CID outposts, and what not. ^  
Tnany out-posts are being formed in 
the border areas, while the people’s 
•discontent is mounting up day by day. 
I do not know how you are going to 
balance these two things. That is a 
matter for the governing party to 
decide.

Another important issue is the 
<luestion of compensation. A  portion 
o f the N?*ga Hills was affected during 
the last war, whereas the whole of 
Manipur was very seveAsly affected; 
perhaps it was the worst affected area, 
in the whole of the last war. The 
people had been promised ample 
compensation. The people have been 
demanding compensation since 1945; 
but nothing has been done so far about 
that. When the people approach the 
Government, they always say, we are 
trying, we are trying. The Central 
Government has assured us that the 
matter is under consideration. I do 
not know how long the Government 
is going to consider. Perhaps another 
generation will go without being 
compensated. The people are tired of 
this. One of the most pressing problems 
o f the people is compensation. Their 
houses have been reduced to ashes. 
Even my house and my village was 
completely burnt. The Government 
was kind enough to give us Rs. 400/
as a measure of relief but it should 
not be mixed with compensation 
issue. In other areas where the 
houses and properties were completely 
protected by  the Armies and aero
planes, the people have • been given 
-even Rs. 30,000. The Kohima sub
division alone was affected. The 
people there started some sort of 
agitation and they were given com
pensation whereas that has been 
denied to the pgiople of Manipur. 
How can Government expect the 
people to be contended when such 
things are going on, and when theie 
is partiality. It is unfortunate that 
we should have been treated like that 
and Government wants also to win 
our confidence. Government is just 
fstanding on the parting of ways and 
1 am afraid. Government is going to 
bid farewell to the people unless 
Government take immediate steps to 
solve the problems of the people. I 
•am afraid, Government wiU sit here 
^nd watch the peojjle’s confidence 
receding fast. Our sitting will be of 
no use if Government is not going 
to grant a democratic Government to 
JDUT people tiiere. Their day to day

administration and life are left 
entirely in the hands of one man. 
Let me say once again, democrati- 
sation of Manipur is an immediate 
requirement of the people; compensa
tion is an immediate requirement of 
the people; good roads, hospitals and 
schools are the immediate require
ments of the people. Of course this 
need is there throughout the country 
among the tribal people and Govern
ment must consider these problems 
vfery seriously.

Mr. Speaker: Amendments moved:

(i) That at the end of the motion 
the following be added :

"but deeply regret the absence 
of any mention of the steps that 
should be taken for the speedy 
development ,of the backward 
scheduled tribes so as to raise 
them to the level of other 
communities in the country as 
guaranteed under the Constitu
tion.”

(ii) That at the end of the motion 
the following be added :

“ but deeply regret the,^failure 
to announce the Government’s 
policy towards democratisation of 
administration in the Part ‘C’ 
States of Manipur, Tripura and 
Kutch.”

Shri Khardekar (Kolhapur cuvi 
Satara): Sir, I seek your indulgence 
and the indulgence of this House on 
this occasion because I am almost a 
new Member. Almost, because, I 
was a Member of the Constituent 
Assembly for two months, and 1 
attended the last Parliament for about 
a week. I was given the chance to 
speak about half a dozen times in the 
Constituent Assembly. But, in the 
last Parliament, although I stood up 
three times, I did not get a chance. I 
failed to catch your eye. Last week 
also, I was very anxious to pay my 
humble tribute to you. I stood up 
half a dozen times, but I failed to 
catch your eye. I prayed as one 
Member did that the Speaker should 
be Argus-eyed. I do not know, it 
seems my wishes have been fulfilled 
and my prayers granted. I do not 
know whether I have been able to 
catch one of the two or one of your 
hundred eyes. Today the atmosphere 
has been heated and I wish to intro
duce a little bit of humour for just 
two minutes, because this side has to 
reoly to one Member on the other 
side.
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Yesterday you said that humour, 
even if it is slightly of a low type, is 
welcome, because humour makes life 
much more palatable. I refer to 
certain remarks of my hon. friend 
Dr. Deshmukh. He referred to com
plexion and the hungry looks of this 
side and I was very annoyed that 
some of my friends on my right got 
annoyed at his remarks. Let me 
give a reply to his remark.

His first remark was about our 
complexion, that we are dark on this 
side...

Dr. P. S. Deshmukh (Amravati 
East): I never said that. I must
explain. All that I said was that the 
complexion was not so fair... (Inter- 
mption). My friend seems to suffer 
from inferiority complex.

Shri Khardekar: That line should
be deleted and not considered. I 
will just quote one line. I will just 
repeat one line from Drinkwater’s 
play “ Abraham Lincoln” . The sen
tence is “ We black: you white.’ ’ Sir, 
as Mr. More said the Members on the 
other side are the descendants of 
Englishmen. I am using the word 
“ ie.Qcendcnts” in the sense that they 
are the successors of the Englishmen 
because being the successors of th? 
rulers. We are all Indians: we are
proi?'’ tha* we are Indians and we are 
oH black, there is no doubt about it. 
I do not want to introduce for some
time any seriousness in the discus
sion.

Then he talked about our hungry 
looks and about his coming from a 
surplus area. He need not have said 
that. Looking at him, I am not 
referring to his corporation, parti- 
nilarly but to his barren head, his 
bare head, I mean his bald head; 
you. Sir. as a student of Sanskrit know

[A bald man is seldom poor.]
He talked about one important 

thing. “Now that the opposition is 
there, we on this side (that is his 
side) need not resort to self-examina
tion and introspection.”  I hope that 
most of the other Members on that 
side do not share his view. If I may 
quote Clive BeU, who has written an 
excellent book on Civilisation, which 
says “Self-examination and introspec
tion are the essence of civilisation and 
culture.”  I do not know if Dr. 
Deshmukh wishes to cease from being 
civilised or cultured.

Then when Mr. Ananthasayanam 
Ayyangar spoke and referred to 
Rayalaseema and the famine there, I 
was reminded of a meeting between 
two great literary giants; Bernard

Shaw and G. K. Chesterton. You 
know, Shaw; how very lean, thin and 
tall he was. Looking at Shaw 
Chesterton said “ Shaw, looking at you, 
one would think that there is a famine 
in England for a long time.” Then 
Shaw the quick-witted looked at his 
friend, the fattest man in the literary 
world and said “Looking at you, one 
can understand” .

I come now to the Address of the 
President. My position is very pre
carious. I am an independent. I 
am going to admire what deserves 
admiration and condenm what deserves 
condemnation, let it come from the 
right or the left. I have to steer clear 
^tw een two dangers—the rage of 
Opposition, as I see it, and the greed 
of assent as is represented bv certain 
Members on the other side. And talk
ing of the rage of Opposition the very 
first sentence of my .friend on the 
right, Mr. Gopalan, comes to mind, 
the Address of the President declares 

war on the people of India.” I almost 
rubbed my eyes. I did not know the 
meaning of it. I was under the 
impression that for the last so many 
years or at least many months the 
Crovernment of India saw red every
where but now it seems the Reds are 
s^m g red in the Government of India. 
What a metamorphosis!

About the Address itself; I have now 
to hurry up. I think it is bad in form 
■and greatly disappointing in content. I 
do not think the Prime Minister had 
time even to correct it, because I am a 
student of his books and he is a writer 
of excellent, elegant and beautiful 
English and this particular Address 
has been very looseiy written. That 
IS my humble, opinion.

Let me come to one or two important 
points. Let me talk about the foreign 
policy. I am not a student of inter
national affairs but one has to make 
his humble contribution here. The 
Mover of the motion, the gentleman 
from Shantiniketan (what a beautiful 
word!) said “ our Government has no 
policy ’ and being a man from Shanti
niketan, he artisticaDy and dramatic
ally stopped there.* And the Opposi
tion was fooled and tickled. The
Opposition thought that the Govern
ment having no policy, must be a 
stupid Government. They thought 
that the dramatic pause was a fuPi
step but it was only a semi-colon.
T^en the man from Shantiniketan 
slowly proceeded. “We have no policv 
but we have a principle.”  There was 
a pause, a comma this time, and then 
he roared “We have a principle of 
^lendliness towards all the nations.” 
The Government side of course cheered
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and rightly and I was about to clap 
my hands but somehow I controlled 
myself, because from the storehouse of 
my memory a certain incident came 
to my mind and I will tell you about 
that

When I was in school—I was in a 
good school, where there were good 
teachers—I was rather fortunate that 
way; I was still more fortunate, I was 
Captain of the cricket eleven. And 
being unanimously elected the Captain 
I had the responsibility of selecting 
the team. Putting myself at No. 1 I 
proceeded in a straight manner up to 
10. When I came to 11 I began to 
have doubts. I was not sure of my
self. There were three persons knock
ing at the door. I began to compare 
and contrast. Although I knew that 
X  was slightly better than Y and Z 
somehow I could not fix on the right 
person. At that stage my teacher 
who was concerned with games called 
me and asked “ What ijs the "trouble? 
Have you fixed the team?”  I said 
“ No. I have got only ten names.*’ 
“ You cannot play with only 10.” “ I 
know” I said. “ Then what is the 
trouble?” I had to be honest, be
cause he trusted me and I had to tell 
him the truth. I said “ There are 
three persons wanting to get into the 
team and I can take only one.” Then 
he said “ Is not one of them better tlian 
the other two?”  “Yes”  I said. “ Then 
why do you not take him in?” ‘There 
are all really not much different but 
all the nine plus these three are very 
good friends of mine.”  “Let me teach 
you one lesson in life” he said. “ If 
you are going to have every one as 
your friend, you will end up in having 
no friend at all.’ ’ That was the 
lesson I leamt then.

Then again when I was in England 
as a student I heard a grandmother 
advising her grand-daughter who was 
a glamour girl, like the glamour girl 
India is as described by Mr. More. She 
was of course crowded around by 
young men and was very happy. The 
prandmother said, “ Are you looking to 
the serious side of life? Are you going 
to marry at all? Or are you going to 
remain a lifelong spinster?” The girl 
replied “Well, there are so many young 
men most anxious to marry me.”  The 
grandmother very seriously told her 
“ Fix upon someone: otherwise you
will get no one.”  Unfortunately, that 
might be our Dosition. Now, I under
stand the diflficulties of the Government. 
I am not here merely to criticise. We 
are between the devil and the deep 
sea— and the devil is on the right side

of me, I know that. What would happen 
if we were to align ourselves? You 
know, Sir, the world is divided intc 
very sharp blocs. If we align our
selves with Russia our nationality 
or our nation as a separate entity, 
I am afraid, will come to an 
end. Even if one believes in One 
World and so on — I actually believe 
nations should continue as cultural 
units rather than as political units, }>ut 
leaving that aside — what will happen 
to the individuality of the individual? 
That will not only be suppressed but 
that will be completely annihilated. I 
know also the advantages. We will 
get food, we will get shelter, we will 
get clothing. Perhaps they might not 
be important to a person like me who 
is fairly well off but to an ordinary 
man, to ordinary millions they are very 
important, the primary necessaries of 
life are very important things. But the 
question arises: Would man be
satisfied when only the primary 
neces&aries of life are given to him? 
Man cannot live by bread alone and I 
for one would rather prefer to be an 
unhappy Socrates to a happy pig. That 
is one side of the question. If we align, 
ourselves with the Imperialist bloc, the 
Capitalist bloc, we will have liberty 
of some sort, we will have democracy 
of some sort, but it will be more or 
less in name and we may have the 
Imperialists dominating over us. I do 
not know if we will have realV the 
same trouble over again because the 
White man may put his burden on the 
black man again.

We have been told about the pro
gressive appreciation of our foreign 
policy in the international field. I do 
not know what this progressive 
appreciation is. A tiny Island like 
Ceylon has been insulting us. And 
about Kashmir, I did not understand 
my friend who spoke in high-flown 
Urdu —  I do not understand the 
language unfortunately — but I have 
a few observations to make. Now. 
Sheikh Abdullah is the Tiger of 
Kashmir. We in India have spent 
men and money for Kashmir. We 
have sacrificed all this and instead of 
being grateful to us this tiger has 
been really being ungrateful and one 
might say has been almost biting the 
hand that fed him. And one might, 
like myself, say:

[To feed vipers with milk is on!y to 
make them still more venomous].
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But then such advice may not be 
liked by persons on the other side
because the second line is:

prepared for it. If all our measures 
fail sometimes it is because they are 
not receptive as our Government would 
like them to be. However, that is a 
question to which I shall come back 
again.

[To advise the foolish is only to invite 
their anger and not to make them 
calm.]

Shrimati Tarkeshwaii Sinha (Patna 
East): Sir, I thank you for the oppor
tunity afforded to me to participate in 
the present debate, but just as an
other hon. Member has told you, I am 
also a newcomer to this House and in 
the midst of so many intellectuals here 
I must say I feel a bit of nervousness. 
I would therefore crave your in
dulgence, Sir and the indulgence of 
this great House.

Before I deal with the Address of 
the President I congratulate my hon. 
friends who by their eloquent speeches 
have thrown light on diverse subjects. 
They have done it so well that I am 
afraid that any more light may simply 
blur the image. Some of the hon. 
Members have offered constructive 
and useful suggestions and I hope 
Government would consider them. 
But a majority of the Members sitting 
opposite have offered so unrealistic, 
unsympathetic and unreasonable criti
cisms. In this calamity pervading 
the country at present we would have 
welcomed their constructive advice 
and criticism but it is realLy a pity 
that they do not seem to appreciate 
the spirit of co-operation and co
ordination and joint effort of which 
they all talk. They give the example 
of Russia and of China and say, “Look 
here, see how they are progressing” . 
But, mind you, they are progressing 
through joint endeavour. The people, 
the opposition groups, everyb(^y is 
co-operating for the national 
endeavour, for the national effort and 
the result is what we see. what 
we read and what somebody who 
has gone to China might come 
and report here in the House. Sir, I 
would again request my hon. friends 
to cast a reasonable look at the 
difficulties of this Government, at
the real difficulties of this Govern
ment, difficulties which it had to face 
in the past and is facing now and will 
have to face in the future. Is
it not true that we talk of
the well-being of the masses so 
much but we care very little for 
their fulfilment? We know that con
tentment and proffress cannot be
broueht into the midst of a people by 
a sudden change o f attitude, nor can 
It be thrust upon them if they are not

The majority of the Members have 
expressed grave concern, and very 
rightly, over the food problem and the 
famine conditions. Let me tell those 
hon. Members that if their argimients 
are meant to be a weapon of attack 
against the Government, then I have 
nothing to argue about because you 
cannot argue with a person who is 
not prepared to listen. But those 
who have a sense of vision that is Jhe 
‘Third Eye’ which the God Ganesh. 
our Hindu God has, can see a bit 
farther. I can appeal to them to have 
a look at the difficulties we are facing 
today and think twice before they 
pass any judgment on any measures 
taken by Government. Is it not a 
fact that the Government is trying its 
utmost to avoid famine and other 
crises? I cannot recount the various 
steps taken by Government as the 
Finance Minister has done so ably. 
However, I should say that our Govern
ment cannot do more simply because it 
is not a supernatural Government, it 
has not got a magic wand.

A few words regarding foreign 
policy, a subject very wide and very 
interesting indeed. Many Members 
have expressed their ideas on the 
subject and I am afraid I may not be 
able to contribute much to what they 
have already said. But still the 
subject was so spicy and I being a 
student of economics could not check 
the temptation to utter a few words 
regarding the foreign policy of our 
Government. The sentiments ex
pressed by the President are inspiring 
and realistic. Indeed, in welcoming 
the growth of friendly relations with 
other foreign powers; in fighting 
racialism; in expressing great concern 
over the fact that the fundamental 
rights of Indians in Ceylon are being 
denied; in sjropathising with the 
movement for independence both in 
Asia apd Africa: and in hoping for a 
greater endeavour on the part of the 
world powers to take a more sympathe
tic attitude towards the cause of peace 
for which the world hungers, the 
President only gave vent to the 
peonies’ feelings. But those very 
sentiments throw on the unfortunate 
fact that we are at present unable to 
affect decisively the course of world 
events and are even unable to protect 
the rights of our nationals abroad. But 
may I say that while we suffer, we 
suffer under limitations and under
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pressure. We do not want to suffer, 
but we have to suffer and I do not 
think even the members of the Oppo
sition would say that helplessness is a 
crime. I am a bit disheartened in 
expressing this sentiment, but I feel 
that we are helpless and cannot other
wise act than what we are doing. 
China is helpless to take a seat in the 
United Nations. The Chinese people 
are not grudging it, because they feel 
that China is helpless and the Chinese 
Government is helpless and a great 
truth like China’s admission to the 
U.N. is being denied by America and 
yet the Chinese people do not mind. 
But in India we grudge our helpless
ness and we do not give thought as to 
how we can fight that helplessness. We 
merely grudge and grudge. I now 
turn to another subject.

I feel, the appointment of the Press 
Commission has to be welcomed, 
though its utility will depend upon its 
terms of reference and the character 
of its personnel. But one thing is 
clear. We do not want the Press 
Commission to be one whose mountain
ous labours will produce the proverbial 
mouse, as most of the Commissions 
turn out to be. For example, in 
England there was the Royal Com
mission to enqmre into the Press and 
out of its labours came out only the 
proverbial mouse. We do not want 
that to happen here. I am not 
criticising the Government for appoint
ing this Commission. I only give 
them a warning that slackness may 
set in after the appointment of that 
Commission. The Commission by 
itself is a very important one, because 
the Press must be independent. 
Government must be tolerant towards 
the Press and the Press for its part 
must have a dignity to maintain its 
authority and freedom. Let us hope 
that the Commission will give an 
authoritative survey concerning the 
profession and industry of the Press 
and that it will show the pitfalls in 
them and will expose their defects 
and limitations so that we shall have 
an expert assessment about the 
potentialities of the Press. •

There is one more matter to which 
I want to refer, being a lady Member. 
I do not know if any other Member 
of the House has referred to it and if 
no one has done so, it is very un
fortunate indeed. The announcement 
regarding the Hindu Code Bill has 
put an end to speculation regarding 
that important measure of vital social, 
signific^ce. I do not know whom I 
should congratulate for it, but I feel I

should give my congratulations to our 
Prime Minister who has been so strong. 
1 wish he would be strong in the 
future also and help in fighting for :he 
emancipation of women. I know there 
may be something in that Code, but 
we shall discuss matters. One thing 
I know, and that is that it has to be 
passed. It is needed; indeed, it is 
very much needed if the House respects 
the fundamental rights of women and 
if it accepts that we women know and 
understand the deficiencies of the 
matter clearly and we know how to 
respect the law,— if they do that, then 
they must at least believe us when 
we say that we will not make a misuse 
of that right. This I know from the 
intimate circle of my family, because 
we have a chance to know. We 
belong to that class which is suppress
ed. There are so many women who, 
if they are given a channel of law, 
would take advantage of it and that 
channel of law might come to them as 
a saviour, because they are bound, they 
are chained in shackles and they can
not breathe freely. There are so 
many torturous facts, so many 
torturous conditions in our family life, 
that I do not want to weary -he 
House by repeating them. They are 
daily happening and there is no sense 
of reason, no sense of discretion, in 
them. I congratulate the Govern
ment for taking the parts separately, 
because I know that this will not hold 
up any longer the passing of those 
parts on which there is general agree
ment. It seems that our Government 
has learnt a lesson from its previous 
mistakes.

There is only one other thing to 
which I want to refer and it is a very 
important point. There is reference 
in the President’s Address to increased 
production of foodstuffs, but there is 
no forceful emphasis on the fact that 
agricultural reforms must be carried 
out immediately, because this is the 
most important and urgent problem of 
our land. As you know. Sir, India is 
a land of villages and agriculture is 
the very backbone of our economic life. 
Agriculture is not a business proposi
tion for the farmers. It is a way of 
life and the way of life has to be 
changed. It cannot be changed by 
half-hearted measures and piecemeal 
efforts. What it presupposes is a 
well planned and coordinated effort on 
the part of the authorities who are 
concerned with the welfare of the 
masses. The root cause of low pro
ductivity of Indian agriculture lies in 
the fact that we are unable to take 
strong and quick measures. I am 
really pained to see that our Govern-
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ment is hesitating between control 
and de-control and partial de-control 
and even our provinces have not yet 
been able to evolve a coordinated 
policy in the interests of the whole 
couritry. Again, I repeat that I am 
not blaming only the Government for 
all these defects. It is not only the 
Government that has to be blamed for 
all these defects in our system of 
agricultural economy, but I want to 
suggest to the Members of the Oppo
sition who have indulged in destruc
tive criticism that they have a duty 
in the matter. They clapped me once 
or twice, but I do not care for their 
clapping. I want to suggest to them 
that to blame the Government is not 
always true. Sir, one very important 
point more. Only one sentence. You 
rang the bell and I simply forgot my 
thoughts. I was saying that I desire 
to give a warning to the Members of 
the Opposition that instead of abusing 
and criticising the Government, they 
must open their eyes and see that the 
slackness is much more on the part of 
the masses. That slackness must be 
eliminated and a new spirit must be
infused. That is not only the duty
of the Government but the duty of all 
Members of this House, I mean
Members of the Treasury Benches;
Members of the Opposition, and even 
Members of the State Legislatures.
What we need is an economic, politicaj 
and .social campaign—an intensive 
campaign—so that we may reach the 
spirit of the people. However much 
the Government may try to do its best, 
however much the Opposition may 
abuse the Government, nothing can 
come out unless and until all of us 
become one and try to fight that slack
ness among the masses and raise the 
spirit of the people.

I thank you, Sir, first and then I 
thank the Mover of the motion of 
thanks and I thank the House for its 
patient hearing. My speech may not 
have been beautiful and if I have 
committed any error, I pray that I 
may be excused.

V ^  f^ T  <h1< ^
^ I (discussion) ^

^ f ^ -
(Republic) % Wtt? (Presi

dent) (Address)
^  arr?) ^

(declaration o f war) i  
iftm (against people 

of India)
^ ^  3R»T ^

^  3TR ^
3TH

(on behalf of the people agai
nst the forces based on vio
lence) I I ^

^  (progressive)?^
^  ^  t  ^

(non-violence) qr aiw ^  
1 3 ftr  ^  Tft f  i

W (aagust House) #
% ft ^

K I ^  ^  ^  -qi^d! I  ^
3FTW ^  f̂hTF̂ T % ^

^ I ^  % +K*ji

3PPTT ^  ^  I ^

t  cTRTJT afpr ^
T?: t 3Tk ^

I HikH\ ^  ^

^̂ TFTT, ^  ^

TO. q f r w  3TT̂
Embodiment of univer

sal brotherhood of humanity)!
^  f̂ Rft % 3TRift JTft
#  I r ^ ^ N I ^  ^  ^  ^

^<+K ^  ^  ^  t  *

t  ^ (Inde
pendent) ^  % 3(PTT
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Mr. Speaker: The hoa. 
Member has exceeded his 
time limit.

^  ?Wnft I ^  ?!T3»
% aftr <fl*K 5lt̂  ^ 3ft jrfdPifV 
2Tfr 3TR I', ^  % f ^  ^  ^̂ rrf̂  I



301 Motion on Address 21 MAY 1952 by the President •30f

^  t  i”

[English translation of the above 
speech]

Shri Sivamnrthi Swami (Kushtagi): 
Tor ihe last two days I have been notic
ing that on the one hand opposition 
is being raised for opposition’s sake 
and. on the other, support is being 
rendered for support’s sake. During 
the course of the discussion some hon. 
Members held that the Address of the 
President of the Indian Renublic was 
a declaration of war against the people 
of India. I would dare say, that what 
the President said was declaration 
of war not against the people but on 
behalf of the people against the forces 
based on violence. Let them know, 
therefore, that in India those progres
sive elements alone can flourish which 
follow the princioles of non-violence, 
thereby making their future bright.

From the other side it is claimed 
that it is due to the Congress alone that 
we are here in this a u g u s t  House. In 
this connection, I would like to say 
that it ii not due to ttie Congress but 
to those persons who faced the British 
machine-guns and sacrificed the^ lives 
for liberating their motherland that we 
all are here. We also had the bless
ings of Mahatma Gandhi. The Mahatma 
was not a creation of the Congress. 
Let not people have a narrow outlook 
when judging that great man; the 
Mahatma was the embodiment of uni
versal brotherhood of humanity. He 
did not belong to any single party or 
gro-jp. We have got to be alive to 
his great ideal and message and have 
got to effect necessary changes m the 
G o v e r n m e n t ’ s policy in the light of 
Gandhiji’s message.

T -  n  e le c t e d  to this House as an

deem ^ lfn eK ^ T aryT  
situation before this au pst House. 
The fact is that the p e o p l e  of Hyder
abad are wedded to- the P^inciPles of 
neaceful living. I dare s a y  that they 
are very peaceful. Peaceful as they 
l i e  they did .not at all appreciate 
either the presence of high officials 
t h e r e  subsequent to the nolice action 
or certain incidents which followed. 
Then came the affairs of Telanpna. 
Mostly the people live there inviUaoes. 
There were two parallel Governments, 
so to say. It would not be wrong to
32 P.S.D.

suggest that while the Government 
staff were supposed to be bn duty in 
the day, the other party ruled in the 
night. Such a state of affairs really 
hamj>ered the activities of the militai’y 
posted there and of those persons who 
were rendering service to the people. 
Communists raided the villages in the 
night time and threatened the people 
Rapes and crimes were rampant with 
the result that people got terrified. 
While during the day time the police 
used to pull them up. during the night 
Communists harassed them on the pre
text that they helped the Government. 
Such was the sorry state of affairs. 
sort of dual rule was going on. Of 
course, the Congress had its influence 
there but it was on the down grade. 
Two groups came to be formed within 
the Congress, both having their separate 
leaders. Both leaders formed groups 
of their own on their own initiative. 
One group was known as Ramanand 
group while the other as Janardanrao 
group. It was due to this party-fac- 
tion alone that the Congress had to 
suffer many defeats in the elections 
at the hands of its rivals.

The next thing I would like to sub
mit is in connection wllh my amend
ment. Although I do not propose to 
go into details on account of there 
being very little lime at 'Msoosal, 
I would say a word or two wixn respect 
to amendment No. 110 which deals with 
the creation of provinces on a linguistic 
basis. I find some misunderstanding 
among the hon. Members in this 
nection. They are peihaps afraid 
this may divide the country tnto 
several sub-nations. I want to make 
it clear Sir. that all people in this 
country are followers of one single cul 
ture. The Ismguages, however, differ 
in the various parts of this country. 
We have, therefore, to abolish and 
maintain provincialism, at the same 
time; to abolish it because we want the 
unity and culture of India to be kept 
alive and maintain it because we want 
to establish democracy by creating 
various units of government on the 
basis, of people’s languages. We want 
to support this move because two 
crores of people in Karnatak earnestly 
desire the formation of provinces on 
linguistic basis. In the same way, the 
people of Maharashtrn and Andhra 
also are desirous of such provinces 
being formed.

Mr. Speaker: The hon. Member has 
exceeded his time limit.

Shri Sivamurthi Swami: Members
from Kamatak and other provinces 
who represent their orovinces in this 
House, have a keen desire to see that
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[Shri Sivamurthi Swami] 
su ch  p ro v in ce s  on  l in g u is t ic  basis  are 
fo rm e d  as e a r ly  as D ossible, a lth ou gh  
it m a y  b e  th at p a rty  d isc ip lin e  p re 
ven ts  ^ e m  fro m  op en ly  e x p ressm g  
th e ir  sentim en ts.

Shri S. V. L. Narasimham (Guntur):
I am thankful to the President for the 
very noble precepts which he has 
chosen to express, but I very much 
regret that in his Address he has not 
chosen to indicate to us any programme 
that his Government wants to pursue, 
so that it would have enabled us to 
examine it and satisfy ourselves as to 
how far the Government is prepared 
to put into practice the noble precepts 
set by the President.

Well, Sir, I entirely agree with the 
President when he exhorted us to co
operative endeavour, to the necessity 
of united effort, to preserve the unity 
of India. But I very much regret that 
the tone assumed by the hon. Minister 
of Home Affairs and States, Dr. Katju, 
does not conduce to that spirit itself. 
I expected that when Members of the 
Communist Party have made an appeal 
to the Government to forget the past, 
as a political to a political, it would 
have been graceful on the part of Gov
ernment to have accepted their offer 
and treated the matter as closed. But 
the speech made by the hon. Minister 
of Home Affairs and States does not 
tend to promote such a happy spirit.
I entirely agree with the hon. Minister 
when he says that law and order have 
to be maintained, but I would expect 
him to accept an amendment which I 
would choose to propose to what he 
has stated, namely, that law and order 
have to be maintained in accordance 
with law. Law and order cannot be 
maintained at any cost; it must be 
maintained only in accordance with 
the procedure established by law.

4 P.M.
Further the hon. Minister has stated 

that the very expression “ lawless law” 
is a mischievous expression, but I 
would respectfully submit to the 
House that “ lawless law” is a meaning
ful expression. I have already submit
ted to the House that law and order 
have to be maintained in accordance 
with law. But if the Government seek 
to establish law and order not by 
means according to law, not by means 
permitted and sanctioned by the Con
stitution of India, but by means whicl- 
are not at all mentioned in the Consti
tution and are not written in any 
Statute, then certainly the people have 
got every right to resist that. I com<» 
from the district of Guntur which is

in the heart of that area in the coun
try which the people call and the 
Congress recognizes as Andhra but 
which is styled in the Constitution aŝ  
a part of the Madras State. I may 
cite before the House certain instances 
of lawless acts which in fact have 
happened and they are within my own 
knowledge. I agree with the hon. 
Minister of Home Affairs and States 
when he said that he being a lawyer 
and having had the opportunity of 
appearing in courts of law he cani 
depend on his own experience. Sir. I 
claim the same privilege, though not 
as such an eminent lawyer as Dr. 
Katju but in my own humble capacity 
as a lawyer of the Guntur district. I 
may respectfully submit to this House 
that students have been arrested from 
hostels. They have not been produced 
within the stipulated time of twenty- 
four hours before any Magistrate. A 
student by name Mohana Rao reading 
in the Andhra College in my own town 
has been removed to Kistna district,, 
and his whereabouts will not be known 
at all. I have had the occasion o f  
defending a number of persons against 
whom allegations had been made ihat 
they were looting villages, etc. But in 
the course of the cross-examination 
the prosecution themselves admitted 
that along with them a number o f 
other Communists had also been arrest
ed and taken to a place called 
Gorantlavaripalem within the district. 
The people know, though the people da 
not admit and the Government of the 
State is not prepared to admit; there is 
a concentration camp there which was 
practically inhabited by the special 
reserve of the Malabar Police; the wit
nesses admit that the Communists were 
taken to the camps along with the 
others, but the Government denies it. 
And within a week or ten days after 
they being moved we see in the papers 
a news item that there has been an 
encounter between the police and the 
Communists and that six persons were 
dead. Instances of this kind are not 
few. I am prepared to submit the 
entire list of the names with the 
residential address of everyone who 
.died so that as a Congressman who is 
prepared to do justice and ought to do 
justice as ordained by the Congress the 
hon. Minister may institute an enquiry, 
and if he comes to the conclusion that 
the statements are false I take the 
entire responsibility of having uttered 
a falsehood before this august body 
and take the consequences. I cio not 
propose to go into the details and eive 
a list of all those various instances 
here. Enough for me if I state before 
this House that the instances are not
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isolated ones. If you go to the dis
trict, even if the hon. Minister alone 
will go there— not of course advertis
ing that he is a Minister but as 
Dr. Katju—and directly questions the 
people— not members of the Com
munist Party but anybody else— I am 
.sure the only information that he will 
have from the people of the district 
will be about the lawlessness of the 
police and the atrocities committed by 
them on the villagers indiscriminately. 
Might be that here and there the Com
munists one morning or one night have 
gone to a village and killed a parti
cular individual or two and looted 
their properties. But what happens 
when the police go to the villages just 
in the guise of protecting the villages 
is this. They begin to beat the first 
man who is seea by them and conclude 
after beating the last man in the village 
indiscriminately, without making any 
■distinction between young and old, man 
or woman, children or old ones. On 
the other hand, if any member of the 
public wants to come forward, he is 
terrorized and he cannot have any re
course to a court of law. That being 
the position, no useful purpose will be 
served by the hon. Minister challeng
ing the persons to defend themselves 
in courts of law, etc.

Sir, I have myself been a Congress
man till the year 1951. In fact, when 
Dr. Deshmukh was commenting on our 
complexion I really felt amused. I 
could have condemned Dr. Malan had 
he referred to my complexion, but 
'When my own countryman wants to 
have a joke at my complexion I should 
not grudge it? In fact my respect for 
him has really been kindled when he 
said in a parental tone that he saw 
the hungry look in our eyes. Sir. as 
a child to its father may I ask him not 
to content himself by observing the 
hungry look in my face but to read 
the meaning of that hunOT look? I 
have been in the Congress since 1930 
when I was a student. I participated 
in the freedom movement inaugurated 
by Gandhiji. I have shared the joys 
and sorrows with e v e r y  colleague m 
that organisation when the movement 
started by Gandhiji was going on in 
full swing. I was a humble Congress
man in 1942 also and participated in 
the movement which the Congress then 
demanded and from which they disso
ciated themselves but utilised success
fully in 1946 when the general elec
tions were in full swing. But when 
once 'tt:e reached a stage, namely the 
I^ost-Independence era, I found a differ
ent picture of the Congressman. The 
pre-Independence era Congressman was 
an emblem of sacrifice and service. 
But the Congressman who has come

into power during the post-Independ
ence era forgot himself. My friend 
Mr. More was comparing the promises 
of the Congressmen with^he liabilities 
on a barred promissory note. But I 
would choose to correct him and say 
that the position of the Congressman 
is just the same as that of a defendant 
in a suit on a promissory note where 
the defendant just forgets that he has 
executed it but very much doubts after 
all whether he did not execute it and 
therefore contents himself by saying— 
because he does not remember but in 
fact he is not certain that he did not 
make the promise— “the signature is 
no doubt mine, but it does not seem 
to be so” . So I would only request the 
Congressmen and the Leader of the 
Congress, Pandit Jawaharlal Nehru to 
introspect and take UDon themselves 
the responsibility of promoting the 
principles for which they stood until 
1947 so that everyone of us, irrespec
tive of our D olitical differences, may 
be prepared to join whole-heartedly in 
the co-operative endeavour in order 
that people may be made economically 
free and socially free and the country 
may enjoy prosperity.

Mr. Speaker: May I know from the 
hon. the Leader of the House the time 
he will require for his reply? The 
debate is going on and I am .qfraid 
there is a large section in the House 
who desire to speak.

Shri Jawaharlal Nehru: Sir, I am
entirely in your hands and in the 
hands of the House. Whatever time 
you are pleased to allot to me I shall 
finish to the minute.

Mr. Speaker: That is quite all right 
But my own inclination has been that 
when an hon. Minister is on his legs 
to speak, I do not like to put a time 
limit—not because he is a Minister or 
because he is a Congressman, but be
cause he has in his possession certain 
facts which he alone can give to the 
House. Therefore, I wanted to have 
the Prime Minister’s own estimate 
about it. I know he will be amenable 
to what I say.

Shri Jawaharlal Nehru: Sir, a very 
large number of subjects have been 
referred to and I should like to have 
my say about some of them at least. 
It is very difficult for me and I feel 
rather embarrassed to ask you to giant 
me much longer time than is given to 
others, but, naturally, the more time 
I have the more I will be able to deal 
with those subjects.

Mr. Speaker: I was thinking whether 
forty-five minutes to one hour would be 
all right. So, that would be all right. 
But if that is to be accepted, it means
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[Mr. Speaker] 
there is no^further chance for any one 
to SDeak. So I would rather prefer 
that this debate continues and that, 
tomorrow— ŵe have the presentation of 
the Railway Budget,— after it is done 
we shall take up this matter and I 
expect to call upon the Leader of the 
House to reply at about twelve o’clock 
— the earlier the better, but at twelve 
at the latest. This will give us fifty 
minutes now and some time tomorrow. 
Well, at present we might go on and 
then we will see as to how we pro
ceed.

The Minister of Planning: and River 
Valley Schemes (Shri Nanda): Sir, may 
I take up a few minutes of the House 
at this stage? For my part in the 
debate, I have a very limited purpose 
in view. In the course of the debate, 
observations were made by Members 
of th3 House on both sides in respect 
of our programme of community pro
jects and also some remarks were made 
which have a bearing on the Five Year 
Plan. I feel that some of the things 
that were said might create an 
erroneous impression and might give 
rise to some apprehensions in the 
minds of some people. It is possible 
to dismiss some of the things that have 
been said as being not very well in
formed and not very well conceived.
I feel I have a duty here. It is my 
duty to place before the House the 
true facts of the situation and I will 
not take much time in performing that 
duty. Critical comments were made in 
connection with community projects 
and much of what was said proceeds 
from a political angle, but there was 
also criticism of the economic set up, 
the economic merits and of the 
administrative organization of those 
projects. I refer to some of the re
marks made by an hon. Member on this 
side, Mr. Chettiar. He would lead us 
to believe that these projects will not 
yield any substantial, any real or 
direct benefits to the villagers, that the 
administration of these proiects is top 
heavy and costs a great deal of money.
I think that he said 20 per cent, was 
going to be spent on overhead charges, 
on supervisory personnel. This is 
possibly a very hurried rieading of that • 
small pamphlet, which, I hooe, every 
Member of this House has now in his 
possession. The figures quoted are 
that for the supervisory personnel 
which is supposed to be about 125 the 
cost of expenditure is Rs. 5,74,000 and 
on the other personnel it is proposed 
to spend Rs, three lakhs only, that is 
in respect of the field workers. When 
we refer to this pamphlet and when 
we actually see the figures, we find tnat 
this Rs. 5*74 lakhs is the total of the

entire expenditure on personnel. I 
have made calculations myself and I 
find that the supervisory personnel is 
responsible only for 1*02 per cent, and 
not 20 per cent, of the total expendi
ture on personnel in the Plan. The 
difficulty arose because, for one thing, 
the technical personnel was confused 
with the administrative personnel and 
secondly, it was oossibly not noticed 
that Rs. five lakhs and seventy-four 
thousand is the figure of total expendi
ture which includes both the adminis
trative and the technica personnel. I 
may mention that these community 
projects are attracting a lot of notice 
and there is a great deal of in'erest 
evoked in the entire country with 
regajd to these projects and the House 
should have some idea of what we are 
going to expect from them. I have 
got here an analysis of these figures 
which shows that out of the Rs. 65 
lakhs which is going to be spent on 
each project, nearly Rs. 26 lakhs is on 
agriculture work. Rjads accoun: for 
Rs. eleven lakhs, education for Hs. 
seven lakhs, health for Rs. six laxhs, 
arts, crafts and industries for four ?nd 
a half lakhs, housing for two lakhb, so 
that these things tosether account for 
Rs. 40 lakhs out of Rs. 65 lakhs and 
besides that expenditure on equipment 
is going to be nearly Rs. two lakhs.
I think that considering this break up 
of the expenditure to be incurred in 
respect of each community project, it 
will be realized that much of it goes 
directly into the hands of the people 
in the rural areas. It is going to en
hance their purchasing power and that 
part of the expenditure which might 
be considered in the nature of over
head charges is very verv smal’ . I 
may also inform hon. Members that a 
rough estimate has been made of the 
results of this community project 
experiment, which may be an experi
ment just now. It is going to make 
a very substantial addition to our agri
cultural production in this country. 
We have not been able to make very 
accurate estimates at the moment. The 
estimates vary from 50 per cent, in
crease in agricultural production to 
about 15 per cent, in the course of 
three years, but even if we take 15 
per cent, and if the full programme of 
600 community projects is carried out, 
it niay lead to an addition of three 
million tons of food grains in this 
country per year. It will be se»n that 
this programme has very great poten
tialities and it m’£ht make "a very sub
stantial contribution to the solution o f 
the food problem of this country.

The other part of the criticism which 
has very serious imrlications relates to
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the political aspect. The other day 
there was an insinuation at>out the 
character of American association rjid 
the extent*of American association in 
these projects and it was urged that 
the role ot Indians in this association 
would be of a subservient character. 
Mr. Chettiar in his soeech has said 
some things which also require very 
serious consideration. He says ‘ that 
considering the nature of the agree
ment which we have entered into with 
the Americans, it might mean that we 
are impairing our sovereignty, that we 
are allowing a foreign power to inter
fere in our affairs and to participate 
in our administration. If it were true, 
it would be a terrible thins. But I 
can sav with confidence that it is not 
true at all. I believe the world knows 
and everyone knows that India knows 
how to preserve and protect its dignity, 
its freedom, its indeoendence and its 
integrity.

[S h RI ANA^rTHASAYANAM AYYANGAR 
in the Chair]

They also know. Sir, that any attempt 
that may be made from any quarter 
of the fjlobe, aimed at affecting our 
independence is going to be resisted, 

•whatever the instrument employed, 
whether it be foreign nationals, or 
some so-called Indians.

I may now refer to the specific 
contentions that were urged by Mr.',. 
Chettiar. He said that in this agree- 
nient we have provided certain clauses . 
which envisage previous endorsement 
or aporoval by an Administrator on 
behalf of the American Government 
and that the execution of the pro
gramme is subiect to agreement on 
both sic'f’s, which means that if it is 
not agreed to by the American 
Administrator, we cannot carry out 
the programme at all from day to day. 
This is a serious misreading of the 
terms of the Agreement. The word 
‘execution’ of the programme does not 
mean the execution of the project 
from day to day. What it means is 
this; we work out the programme; 
before an Agreement is signed by both 
sides.

An Hon. Member: 1 cannot follow 
the speech: there is a lot of humming 
noise inside the House and in the 
lobby also.

Mr. Chaimian: Inside the House, I 
find there is not much noise. I shall 
control the noise outside the House.

Shri Nanda: 1 was mentioning the 
fact that the apprehension expressed 
by the hon. Member that in the execu
tion of these projects there was going

to be interference on the part of the 
Americans who may be associated, is 
not at aU well founded. I do not want 
to take the time o f the House by read
ing out the clause in the Agreement. 
The words which were quoted by the 
hon. Member do not bring out the 
intention of his remarks.

Shri Rj^habaehari (Pehukonda): 
That sentence may kindly be read.

Shri N an ^ : It is a quotation; I shall 
read it.

“Pursuant to the recommenda-. 
tions of the Committee, specific 
project Agreements shall be exe
cuted by an officer of the desig
nated Ministry on behalf of the 
Government of India and by the 
Director on behalf of the Govern
ment of the United States of 
America. Each project Agree
ment shall define the scope and 
the specific character of the pro
ject to be undertaken, the method 
by which it is to be carried out, 
the period within which and the 
agency or agencies through which 
it shall be executed and all other 
matters required for its effective 
implementation.”

What I was trying to make out is this. 
Under the Technical Co-operation 
Agreement, if any project comes up for 
consideration, the Government of India 
makes some proposals. We have 
several proposals about fertilisers, 
about tube wells, about community 
projects. Regarding each programme, 
there is to be an Agreement. At the 
time of the Agreement both sides can 
have their say. On our side, we may 
not at all accept or we may not at all 
enter into any Agreement if we find 
that the terms of that Agreement, as 
desired by the other party, are not 
such as are acceptable to us. It is 
only when we have agreed to these 
terms that the Agreement is exe
cuted. After that, there is no question 
of any interference in the working of 
these projects. This is only for the 
purpose of release of funds, from what 
is called the Fund A.. If an Agree
ment is reached, it also indicates the 
size of the expenditure to be incurred. 
Then funds will be available for the 
purpose of the expenses of the Agree
ment in the manner agreed. After 
that, there is no question of any inter
ference on the part of anybody. I 
wanted to make this clear because, if 
it is left as it is, it may be misunder
stood that there was going to be inter
ference on the part of the Americans 
associated in this project, in the day 
to day administration. That is not so. 
On the other hand, even witii regard
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to certain matters which concern 
them, for example, the appointment of 
the Director on their side, it has been 
stated in clause 3 that the Director, 
and other Members of the party of 
specialists shall be acceptable to the 
Government of India. That is even 
those persons whom they may nomi
nate for work here, should be such as 
the Government of India is in a posi
tion to accept. The Agreement has 
absolutely no such undesirable ele
ment as was made out by, or at any 
rate, might have been interpreted 
from the remarks of Mr. Chettiar.

I may add. Sir, something which wiU 
bring out the true purpose and nature 
of this Agreement. The whole idea 
of the community projects was not 
something which was brought to us by 
them and which we found to be possi
bly good and therefore accepted it. 
The idea of community proiects was 
worked out by the Planning Commis
sion, and if hon. Members will refer 
to that document, they wUl find that 
on page 82 the whole character of the 
projects, what is intended to be achiev
ed through them, and all that, have 
been brought out in a whole para
graph. I will not take up the time 
of the House in reading everything 
mentioned in the paragraph; I would 
like hon. Members to read that para
graph so that they may be satisfied 
that the whole conception of the 
community oroiects is not something 
imported from alien sources, but that 
is something which has arisen out of 
an aporeciation of our needs and our 
own view of how our problems could 
be solved.

It was also suggested by Mr. Chettiar 
that we might as well have allowed 
these projects to be administered b.y 
some outside agency and that Govern
ment might not have taken the res
ponsibility to carry out this pro
gramme. The hon. Member possibly 
forgets that in respect of the adminis
tration of these piojects, practically 
three-fourths comprises the functions 
of the State Governments. I do not 
think it would be oossible for these 
projects to be carried out except by 
the agency of the Government. Sir, 
I have tried to clear up these two mis
understandings regarding the nature 
of the projects. About the extent of 
American co-operation also, I must 
make it clear that there is no question 
of our being swamped by a large 
number of American specialists brought 
in at the discretion of the American 
Government.

Only such specialists and such 
experts as we think would be needed

for various specialised tasks that have 
to be performed in relation to the 
community projects, will Ije demanded 
and their services will be got.

Regarding the Five Year Plan, some 
of the comments which were urged 
require attention. It would not be 
possible for me to deal with those 
points in detail. But, I will just refer 
to them very briefly. One thing was 
urged, I think, by more than one Mem
ber, about the fate of the tiller of the 
land. It is asked; what are you going 
to do about him; it is on the incentive 
that we provide for him, it is on his 
enthusiasm, it is on what he gets in 
return for his toil that the future 
prosperity of the country depends. 
That is agreed totally. I might point 
out that in the whole of the Plan that 
objective has been kept fully in view. 
I may also go further and say that 
having regard to the various sugges
tions that were made after the publica
tion of the outline Plan, the Planning 
Commission has been considering what 
modifications are possible to further 
that objective still more. Whatever 
modifications may be introduced, it 
will be found that the whole pattern 
of the organisation of agriculture andT 
the whole conception of the relations 
of those who are working on the land 
in the rural areas will be such as will 
satisfy and will be found capable of 
satisfying those aspirations that have 
been out forward here. I may add 
this much. The whole idea is that the 
tiller should get the utmost possible 
benefit and he should not be burdened 
at all. These two aims are kept in 
view by the Planning Commission in 
working out their own proposals in this 
behalf.

Apart from the question of land, the 
Plan was criticised on the ground that 
it leaves too much to the future and 
does not provide adequately for the 
present. This criticism was made 
particularly with reference to the 
major river valley projects and several 
Members contended again and again 
that adequate provision has not been 
made for minor irrigation works. That 
is not true. We have done as much 
as possible, we have made as much 
provision as possible consistently with 
the requirements of carrying out the 
major projects we have taken in hand 
as fast â  possible. This question of 
minor irrigation projects is constantly 
before our mind and I believe to the 
extent it is possible to stretch our 
resources, more may be done for minor 
irrigation than already provided in the 
Plan. The question of minor irrigation 
is being fully considered and as has
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been said again and again w ehav* to 
consider not only minor irrigation 
which will help us immediately, but 
we have also to make our future 
secure. We need lasting results which 
we can only get out of the maior river 
valley projects.

As I had indicated at the outset I 
wanted only to deal with the criticisms 
made regarding community projects 
and make a few observations on the 
rive Year Plan. Sir, I have nothing 
more to say. .

Shri Namdhari (Fazilka-Sirsa): Sir,
I am from the Puniab and we people 
always delight in fight. I am sorry I 
have been given the opportunity to 
speak at a time when the best players 
of the opposition are not present. I 
do not think it is right that I should 
go on but still I have to obey the 
Chair.

I want to take hon. Members back 
to 1947 when the division of India was 
made. The best granary of the Puniab 
went to the share of Pakistan, the best 
part of Bengal which produced rice 
went to Pakistan. Burma had been 
separated from India. In those 
difficult times when all the food store 
of India went to the other side it was 
very difficult for the Government to 
pull on. You will see that the Bri
tish people who were expert adminis
trators, with an expedience of 80 years 
could not manage the Bengal famine 
and 18 lakhs of people died due to 
hunger. Is it not therefore to the 
credit of the Congress Government 
that in such difficult circumstances, 
beg, borrow or steal, they never allow
ed a single Indian to die of starva
tion? I feel that there must be some 
spiritual blessing upon our Congress 
leaders that they could weather through 
such heavy storms. Not only the gra
nary of India was taken away but at 
the same time we had to receive 60 
lakhs of refugees from the other side 
as also send an equal number from 
this side. Added to that the Kashmir 
trouble started. In such difficult times 
there must have been hidden spiritual 
force at the back of our Prime Minister 
besides the blessing of Mahatmaii, so 
that he was able to steer the nation
clear out of those troubles. I have
heard several people here complain
ing and crying. If they were honest 
they would never have said what they 
did. These are not facts of old 
history. They must have seen
with their own eyes what has
happened due to the partition. 
If they were sincere they would 
have commended the Government on 
how well they had steered the 
throuph heavy storms. We are trying 
to safeguard our newly won freedom.

It is only a child of a few months, 
comparatively. But these people on 
the contrary ask, what has the Gov
ernment done in five years? I ask 
them this question. When Congress
men were trying to create an Indepen
dent India what were you doing? You 
were stabbing them in the back, 
organising strikes, pulling the railway 
lines out of their tracks and how can 
we call you as our own nationals. You 
czinnot be treated as our own nation
als. not under any circumstances. I 
feel that you people are the only 
enemy of the country. I am not afraid 
of any other party sitting on the 
Opposition benches. We will all meet 
at several points and we will be un
animous as far as Indian freedom is 
concerned. The other parties will al
ways try to help the nation. But you 
Communists are thinking, in  an inter
national way. If there is any contro
versy between Russia and U.K. or the 
U.S.A. and U.S.A’s name is mention
ed they say in Urdu in the Punjab;

-u* * cT ^  v i

[You get attack of red chillies.]
You say you are the national* of India 
but you always back Russia and other 
Communist countries. An Urdu poet 
once said: ,

)}l }* i J J j*  ^  

^  jj/ ^

[Run with the hare and hunt with 
the hounds.]

That is your mentality. You are a 
curious people. Although I am one of 
the “ first year fools” in this Assembly 
I always enjoy if I can fight. I am not 
at all afraid of you oeople. I was 
afraid of only one gentleman who used 
to interrupt and the Speaker gave a 
warning to him. I am glad that he is
not here at the moment. I iust want
to remind my friend Mr. Gooalan that 
on the day of the Sneaker’s election 
when the Prime Minister walked vath 
the Speaker up to the Chair he also 
walked. There are some things tnat 
have to be done. When we ask Gov
ernment for food, when we ask Gov
ernment for shelter or for clothing we 
are called rebels. And Shri Raja- 
gopalachari says that il we only pray 
to God we are all right. Sir, I do not 
know how these people can be tolerat-
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ed in India, in this Rishi-bhumi. I 
warn the Hindus, I warn the Sikhs, I 
warn the Muslim brethren, that they 
are here to snatch Bha^wan Ram and 
Bhagwan Krishna, Guru Nanak ana 
Guru Govind, and Hazrat Mohammad. 
This will never be tolerated by the 
millions of India. I say with authori
ty.......Do not think that I am only
speaking six-foot four-inch man. I 

tell you, my friends, I love you •'mly 
because of your Indian blood. I tell 
you take your misguided brain away 
from there. You started trouble and 
killed 250 Congress workers in Telen- 
gana; it will not be tolerated. I be
long to the community of Namdharis 
who are the suicide squads of the 
Congress. We are not here to gel 
Ministership, not to get any jobs but 
to give our life and blood. Who has 
given all his wealth and everything for 
the sake of the country? Wtiat sacri
fice have you made compared to what 
the Congress has done? The Congress 
started sacrificing from 1872. The 
first 80 Namdhari volunteers of the 
Congress were those who stood before 
the heavy guns at Malerkotla Pun
jab and were blown up. This was the 
history which even my friends here do 
not know of. It was not a tyranny of 
the old times. In 1872 we jumped 
before the heavy guns to death and the 
same movement in 1892 became known 
as Congress. Our blood and flesh are 
therefore with the Congress. From 
that all the sacrifice started and from 
that came the Kakori prisoners, then 
the Jallianwalabagh and then the other 
sacrifices. What sacrifices have you 
made? You have killed innocent 
women and children by removing the 
rails and still you cry you have made 
sacrifices. I tell you you are quite 
right. Why? Because, you are expert 
talkers, you talk Uke a machinegur 
firing at the rate of 600 shots a 
minute. You are a professional pro
pagandist. Now what is the differ
ence between Communism and Gandhi
sm? We started finishiiig the Rc;..s, 
we started finishing t.be jagirdars, now 
we are finishing the landlords. We 
are doing the same job as you want to 
be done. So, Gandhism plus goonda- 
ism is communism. The Indian masses 
understand what you are. I am sorry 
that you had a very good treatment 
from Sardar Patel.

Mr. Chairman: The hon. Member 
will kindly address the Chair.

Shri Namdhari: Thank you. Sir. I 
want to tell my friends that they have 
got misguided brains. My country, 
India, is a great country. And Pun
jab, my urovince, is always the place 
for India’s soldiers. With this cancer

or wha ever disease it is, that is, com
munism I say with oride that our 
Punjab has still been free and we have 
not allowed a single Communist from 
Punjab to come to this House. So, we 
understand you people very well. My 
friends complain that Shri Rajagooa la- 
chari was very unjust when he d^lar- 
ed them enemy No. 1. You think he 
has done you great injustice. If I 
had been in his place I would have 
added nine to that number one and 
given you No. 10. You attack our 
foreign policy and say it is on one 
side. Have we not voted with Russia 
in the U.N.O.? Have we not fought 
for China’s seat in the U.N.O.? You 
say we are friends to Tunisia and 
France both. It is quite natural that 
a peace maker must have influence 
on both sides.

Let me finish my speech by giving 
you only one example. Before doing . 
so let me tell you that the country 
should not be afraid of any enemy 
outside— we should be cautious of 
enemies inside because they are 'nore 
dangerous, they are very clever, more 
intelligent and very good professional 
propagandists. So we must be careful 
about internal enemies. Let me give 
an example of a professional propa
gandist. There was a fine professional 
propagandist and he was accompany
ing a Christian and a Jew. They 
could not get anything to eat for three 
days and went to a Serai in search of 
food. The woman there gave them a 
plate of rice each and a plate of 
nalwa. The propagandist was very 
clever. He told the other two that if 
they distributed the hdlwa each would 
get very little so that the man who gcb  
the best dream in the night should 
have the entire plate in the morning

?  3Tr 'irnnfl i
[They said, very well, we shall be 

having our lot.]
And when the other two slept this 
man finished all the halwa. In the 
morning one said that he dreamt that 
he saw Christ and the other said he 
??iw Jehova, but the propagandist siid 
that he dreamt of a ghost and the erhost 
came and ate away all the halwa.

^  ^  I

5T ^  I I
[Run with the hare and hunt with ^ 

the hounds.] •
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'fto 3Teitb=t iTfhPT, TO
^  5:^ t  #

(Scheduled Castes) %

t  I TO  ^  ^  ^  TO 3rr3T

^  fir^ 'aTTErnr 1 ^
*T^ '5TR^, sftr 

TO^t,
3T51 3TRTT ^ STFT ^  + < ^

% ft ^  I

1 :^  TO ^  I  ^  f ^  #  
31W 5̂TTf̂  ^  ^

^  ^
^ R T  3ftT % ^ cTtI ^  3TFT ^  ^

^  =5Rr T ^  |, ^  f^RR
% ^  ^
<ma ^  VR^RisnTrT î <̂ i tV f^^i ^
^  ^  5NET 3rP#^=fT ^
^  '5TPT 3ftr f^TTRT ŜTRTsftr ^

^  f w T  fr  ^  I
^  3TH ^ ^  ^ T T O % f %  'd’^»1 

l^^n-^STS^^TTTTfw , ^ feT T O  ^  
^  «)gd  ̂fV f̂ RT ^
'5ft^  Mq'Ti 3T̂ TT % f ^  ^nr f*t>̂ l 3liŶ  
^  ^  ^  % 3 1 ^

^  W  I T̂̂ R̂ TT ^  ^

^  ^  f̂ ZTT, ^  ̂  ^
^  ^  3TT̂  ^  3̂7n>T

^  fe?m" I  aftr sTTir 
ar^^t % M  ^  f̂ JTi ^  TfT t , ^

=FFT5ff M ^  ^  I

^  1 a m  ^

^Fft ^  ^  '̂ 1=11 *+* ^

arrrr ^  ^  ^  ^  t  ^

T^ *1̂ TT I  I JT̂  ^  3ftr aro fR r

^  T O  t  fV  ¥ T ^  3TT#^^

^  31^ ^  ^  3|>T
32 P.S.D.

T̂Oild̂ ^M ^̂THTT 3lk ^
^55^5R? WK r<̂ ^̂ <̂ R̂ aTT3>

(Reservation o f seats)

^  "FtWT ^R'»H »T^
^ I ^^<=M ^ I

f* {fW <  ^TT^ #
«la«l^l f¥  ? T ^
(Scheduled Tribes)
^  T ^ t ,  ^  T̂TOm" ^ ^

^  W  t» ^  ^  ^  

WTwsd a fk  ^  ^  t  ‘

j5f̂ d̂  ¥ 3rrr % arrsr m  ^  
t  ? ^  ^  3fh: ? r fw
4»*flj^K % ^  ifNTfoif ^ 1 -  t ,

^  (VdH 3|^d '*1 ifd % '517̂

I  ? t  ^  ¥t ^fwr ^
t, ^  2T1 1 ^  (Consti
tution) ^ ^  ^
% 3^1^ T̂flr ^  TfT t  3flT ^W

aro (walk of life)
# (.ignore) aftr
(neglect) f w  ^  t  1 
w^  ̂ <*TFr ^  T̂O% ^  
fPT ^  T̂HFT ^ F T ^  t» P"

^  ^  I  3 fk  ^  ^  ^  5^TFftfV^

arf^nnff ^  t» ^
f ^  3 f ^  arrt̂ TT ^  ^  ^ r  f t

ajt̂ c i r o  | t  3 T ^  ̂ jrr% 3PFTT

ark am %
afk ^  am ^  I ^

| f w  ^  ■v̂  ̂ ^  ^  % a r jw f f
% 3 r f^  ^  1

?fhRt =̂ TR5Tt #  ^^TRt 2Tf

^  3RFTT ti  ̂ ^  3 ^
^  ^  t ^  ^  >̂
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f r o  T n n ft^ ]  

f  arrsr % f e r  ^

^  t  I ^
t  a r m  3 T ^  % ^  ^

^  ferr t  ^
^  % 5Tf̂  7^T  ̂ ^  3fV̂ : ^  ^  ^

%  snf^ ^  ^TFnft,
3Tfi^nr ^  1 1 % ^  3nr^ ^  i

aTM ^  t  ^  ^

3 n f o ^ o  t ^ o  +VJ4d< aftr

a r o n p T f t ^ f  

t  ^  ^  ^  ^  t  ^  ^  ^
t̂o: (Scheduled

Caste Federation) ^  q|=  ̂ |,
^  ^  ^TT  ̂ t» ^  ^
^iTTi T O  ^  t ,
arr^ ^  ^M d ^  T̂5T <Mdl  ̂ ^

^  I  f% f^ fer
%  ^  ^  f^ ^ l + I h 9'1 <. ai|^

arrf^ «ifd ^  arnr

% r̂ '<l 'h«7i4i< 5̂HI0 «?kf
^  H^i ^ ’id , w f f ^  srnf ^  ^  'T^

#?T?T M  I  ^  %
1t # ? p : an1% I  3 fk  ^  t̂jtit%. t ‘

'd’l ^  Ri4i tiititlHnl ^
^  ^FT^ 'TT ^HTT |  I

51^  ^  3TT5r ^  ^  T ^  
I , ĴTTTT ?TKr  ̂ ^  'TT T^^RT ^  ^  

^  ^  ^  
^Representation) fir??T|3Tr t i

% ?rfR  ^
^3TT ^1 A Hti r̂ -̂MHl ^  ^ddl r<.n >n»Tî M 

^  ^  ^  |,

-aftr ^  ^  ^  ^  % f555T ^  '»!<?'< 

s n r^  a;fV̂  vji^<d 'T f ^  ^  STTfT ^

^  I ^  ^  ^  a r ^

^snf^  ̂̂ iflT112Tff (Centre)

5T, ¥ T ^  3F#^=PT a fk  jsft ^snnfhrr 

THT, ^  ^  TFT ^
^  t’ l ^  ^ r̂tarrr̂ ^

(Co-operation) ^
^HKI f+^f

^  ^ aft^ ^  +lO  %
^Tp-TT Tm  ^  T ^  i  \ ^

^  ^  I  a fk  ^  ^ ^
3TRT # ar̂  ̂ ^

^  I ,  ^  f e  3TR f  Tf f  #  3f T':^ ^ r  

T^ 11 f^nrt (position) arrsr
^  ^  W T ^  t. 'T̂ -
^  I'afk ailT ?PTfT
anft

3RPTT ^ anft sfftl |3rr f
3fk ^  ^  ar̂ FTT ^ 'Tf Icr | fsRT
^ arF5r ^  arn?  ̂ i

“Mti afV̂  2n"5iT̂  
ar^lr^ ^3^ ^  

% | 5  afK  ^  ^  ^  I

^ arrr
^T^f^(Casto Hindu) ^
f?T%, 3T̂  ̂  ̂ f^ r  5T̂TT %
T  ̂ ^  (Scholarship
Board) wr, ^  ^   ̂ ^  

|(, ^  ■yd % HlH ^TT 
^T^, apTT ^  rHPl4r<i< T̂T̂

'*iifd % ^ aim 3p̂

^̂ iT 3Rrnr ^trr ^ r f ^  ^

^  TO t» ^  ^  ^  ^
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r̂nr f ^  %
^  3fh:

^ M  ^  I, ^  ^
^  ^TR 3ftr ^ ^  ^HiO

arr^Tsr^ q* i ^  5h>
 ̂fv

Ti% r*id»fl ^ ^ 0  'sni^HT ^  ^f+H
^ ' tI  ^5^ t  3ft^ ^  ^  o

cTo f̂yo ^o arrr;?^^
% I  I W  ^  3T^T^ ^  ^

^  3fk  5Tt^ t', arrr

p r  ^  t  i% ^  MiRiqP^dt

(partiality)  ̂ ^  ^
*?»̂ *1 1̂ ^  ^  I 10

^  f ( E c o n o m i c  
Conditions) f, ^
^  ^  <̂+T< ^r '̂ Hl
^rrf  ̂ I ^  ^  ̂
4(dcfRT 3t1t?: ^ n f t ^  ^  ^

^  ^  M t ’?̂ 5nT̂  5PT1̂  ^  ^
^ I 5W  ^ ^nft^irt +^*fi 

^  ^
^  ^  ^  t  • T̂T% #
>ft ^  f^qr t . 2T̂

?Tfr 11 ^  ^  % f ^
^l^T »T^ ^RTzpft ^  ^  

^  T̂̂ RTT T

^  ^  ^ (Plan
ning Commission) zft̂ m % ^   ̂
^  ^ r  ^
|, ^  ^  a m t  i f t ^  ^  3 iw  

^  f ^  fkwRT 3ftr 
%■ aTR^t t ’, ^  ^  ^  ^
T̂PT ^  ^T^TWr ^  TOJFS’ F̂TF̂

# % ^  ^kh1 ^
^  I

3rrr SRIT ^nr?T  ̂t  %  crra>̂  
3TPT % P̂T ^ f S T P T  ^  ^

f  , ^  ft> 3ITT
^  t |  t ‘ I fR ’ arrr ^ W f  

% T̂PT f  aflr 3TPT
^  W IT  ^  ^ r^ m r ^  ^  

#nr I, ^  ^ ^  ^  ^  ^  ^  
^fer ^  ^rfM" 3rrr qff ^nrfr ^

^  ^  3rit5fhR fT
(Opposition Group) ^ ^  
5^  t ,  f^HHJ ^ T T f ^  f  3ft?:

^  ^  fHP itiO  3T1t 

^  ’TT^ ^  ^  t  ^*110 TO”
3ftr ^HK( ^

^  ^  3F1t  3 T ^  HTi%’ % % T?T  

•n  ̂ firs  ^  f  I *̂T ^ « K  
ijf T?: n̂yr\

3ftr cTRhfi 4><»rr ^
^  anrfiyzRT a m  % ^ r m  t ^ tt = ^ r^  

% fpf ^  f  ̂  ^ ^
3 fh :^^  T̂PRT̂ t* ^  3TPT̂

I aRT ^  3rrr ^  ^

%^TT^ ^  ^ f% 3rrr »r
ffT ?nŵ  I  w M  ^  %

5 % ^  % 3rrr ^

-«l<7iH Hql ^ I ^  3TFT ^  Ph<

^  ^  ^  5nnT ^  ^ m \

3rtr ^T*T ^  ^^rn: % 3 t ^  a m

^  ^  <«<(4i 3^T f ^  ^HKf

3̂f  ̂  ̂^  3fV̂ 31T^
^  ’t»ni+ cT̂ ^

^  ^  ^  4><.'i %
3TT^ ^  3TM ^  ^

^  d{l#T »̂T¥̂  * T ^  I ^
^  ^  arrr ^  ^  q r  r̂̂ f
^  i ,  ? r f^  ^  % EifiTHT
■qi^dl ^ I
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^  3rrr ^  ^  f

*A^'0 ■«ii‘T»0 % ^r«rr  ̂ ^ ^
r<>sa'<̂  ̂ (Reservation) ^  ^  

t  ^  % T m  % ^
Shf^RT 3fV̂  JT  ̂ ^

^  t  

q r  ^  <^T=^Tf^3ftT
^  ^  r<M'i^<(W

=^Tf^ I

^  t  • ^  ^'*1^ ^
^  f  ̂  3 T ^  ̂ ’TT?ft n ̂  f ? T ^  

T t e  sTrfro sfV  ̂ ar^ r«M id^

^  ^  sfV̂C 3PWT f ?
f ,  ^  3frr TTtmroT f

aftr THT sftr ^  ^ ^  5
3T̂  ^  JTf ^HTR 3 fk  sn” ^  

3t\t ^rr^ ’̂JT y j ^  ^  ^ptt f  i

anft ark r^HNrt 5T^'

w « n  I
3 1 ^  «nTi%^ ^  ^  3rnr
«Ftf <»iwi ^  ^+N  ^  ^  ^  ^  5TT 
r̂ frHI ferr ŜTRTT f  I ^ f  ^  
f^JTFr^5r^%  ^  3 % ^
^  ^  #5 t , ^  f r  n ^  I

% T t ^  r^mdAd ^

oj»C1 ^ I ^  ^  ^
^  n ^  fHwai I ^  % r̂nr s fk  

«Jid T̂FT̂  ^ I ^ 1%
^  «iie+n^ ^  I ^

^  snfrf ^  f  I ^  am

^ 3 fk  3̂Hp ^  3T^^ ^  
a fk  ^  w t |  ^  t  qr  ̂ TFT

I a ftr ^  4  #  #

3 w s %  t  ^  T ^  ^  I
^T3^ #  > r m  ^  ^  OT %

^?zr<T< ^  f  3Tk ?Ttf^

5#^  '^fr ff=fr ^  %rr
gpTT t  ^  ^>fr t  f% fiTT^

^  3fk  STTf̂ T
^TT^ 3 T ^  % SR;ff *R ®7T̂  3|1t  ^
^  I

(English translation of the above 
speech)

Shri P. N. Rajabhoj (Sholapur-Re- 
served-Sch. Castes): Sir, I am very 
sorry to note that our President has 
made no reference to Scheduled Castes 
in his Address. I had no idea that I 
would get an opportunity to speak to
day. I do not know Hindi well. My 
mother tongue is Marathi, but I hope 
that you would kindly listen to me 
attentively when I express my thoughts 
in my none too well Hindi.

Another thing at which I am pained 
is that our opposite Party—The Con
gress—tried its utmost to bring about 
the defeat of Dr. Ambedkar, a person 
who has done so much for upliftii"? 
the Hariian community, who framed 
the Constitution of this country accord
ing to which the administration of the 
country is being carried on at present. 
And the Congress succeeded in doing 
so. The Congressmen might congra
tulate themselves over this, but I feel 
very much pained to see a person, who 
has rendered life-long service to the 
Hsirijans being let down in this 
manner. We cannot forget the work 
done by Mahatma Gandhi for our up
lift, but today this work is not in 
evidence and whatever is being doi*e 
now for the sake of Harijans is being 
done only on paper. Those Harijans 
who are in the Congress and who claim 
to be leaders of the Harijans sit here 
tight-lipped and consider that dit’^oing 
the Congress is their only duty. It is 
really deplorable that a person like Dr. 
Ambedkar who has devoted his life to 
the cause of Harijans and framed this
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Constitution and won reserration of 
seats for the Harijans after a tussle 
wi,th Congress, should be let down and 
the Coogress Hari}an leaders enjoy 
the fruits of his labour. All thia 
pains me very much. Dr. Katju haa 
stated that much is being done for the 
Scheduled Castes and Tribes, but 1 
believe that nothing really is beinf 
done. Whataver is being done is con
fined only to pai>ers and files. Let us 
look around and see what is being 
done in practice. How many people 
belonging to the Harijan community 
are recruited to key Dosts and t" the 
posts which are fiUed through the 
Public Service Commission? I will say 
that their number is -almost nil. The 
fact is that whatever the Constitution 
may contain, it is not being implement
ed and we are being ignored and 
Heglected in every walk of life. You 
may, perhaps, believe that holding the 
reins of Government as you do. you 
can do whatever you like, can supp
ress our voice and deprive us of our 
legitimate rights, but a day wiU come 
when this depressed and down +ro<lden 
Harijan community will rear its head 
and raise its voice of protest again.sV 
you. I may tell you that at that time 
no power on earth would be able to 
deprive us of our rights. Backward 
as we arc in the matter of recruit
ment to services, in social life alsD we 
are tyrannized and the Hariians who 
live in the villages have to suffer un
told hardships. It is true to say that 
in the Constitution it has been provid
ed that justice will be done to Harijans 
and that they will not be forced to do 
begar etc., but the fact is that this is 
not being given effect to. The I.C.S. 
Collectors and other officers in the 
districts first attend to those who are 
clad in Khadi, but when we, the poor 
people belonging to the ScheJulcd 
Castes Federation, approach them they 
say they have no time. I am sorry to 
say that during the British regime 
these D.Cs. and Collectors listened to 
us but the D.Cs. and Collectors of today 
do not, because only those people have 
been appointed to these posts who are 
related to the Ministers in some how 
or the other and who believe that their 
jobs depend upon the pleasure of 
Congressmen.

Look at what is happening in Uttar 
Pradesh. We form 25 per cent,, of 
the population there, but we have been 
given only 10 per cent, representation. 
On the other hand the Muslims, who 
are about 14 per cent., enjoy 25 per 
cent, representation. Not that I am 
against this representation being given 
to Muslims. My point is why should 
justice be denied to us. We will 
struggle to achieve our rights and if
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necessary we will fight for them. In 
the Uttar Pradesh Ministry there is- 
oi^y one Harijan Minister. At the 
Centre also, where oreviously there 
used to be two Harijan Ministers—  
Dr. Ambedkar and Shri Jagiivan Ram. 
— t̂here remains only one now, i.e., 
Shri Jagjivan Ram. We are prepared 
to co-operate with the Government, but 
we are sorry that we are being neglect
ed and are being deorived of our 
rights. We "also are inhabitants o f 
this country and have borne untold 
hardships and sufferings in the struggle 
for tjreedom. Why should we th«n be 
treated prejudicially? In thds free- 
country, we are like slaves even to
day. We are dependent. The blot of 
untouchability has not yet been re
moved. When in the course of my 
business I go to the villages I find 
that there has been no change for the 
better in our condition and that we 
are in the same depressed state as 
ever.

For the sake of Harijan uplift a 
Scheduled Castes and Scheduled 
Tribes Commission was set up. The 
Government could find none else bat 
educated caste Hindus to serve on that 
Committee. A Scholarshio Board was 
also set up in order to spread educa
tion among the Harijans, Who are the 
members ©f that Board? I do not 
want to name them but if our Minister 
of Home Affairs wants then I shall dO' 
so. There are people belonging to 
other communities on this Board, but 
they call themselves leaders of Hari
jans. I want that we should not be 
treated in this uniust manner. Only 
a person born in tke community can 
feel the troubles besettini? that com
munity. Therefore, the non-Harijans 
who are taken on these committees 
and scholarship boards cannot realise 
our position properly, nor can they 
voice our true feeling therein. It is 
true that there are not as many edu
cated people among us as are in other 
communities, but still there are many 
educated people among us who are' 
M.As. and LL.Bs. You can select 
them for such committees. Besides, 
there are many educated and compe
tent Harijans in the Congress too. 
Why do you not choose them? I regret 
to say that this partiality on your^ 
part and your way of doing things are 
highly improper. Our economic condi
tion IS also deplorable and Govern
ment ought to pay attention to this 
matter. Likewise, the work of distri
bution of land and the abolition of 
ZamiTidans is not progressing satis
factorily. We of course want to  
abolish Zamindan, but by merely ex
pressing this desire we will not be able 
to do it. Shri Vinoba Bhave has also'
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[Shri P. N. Rajabhoj) 
sDolcen in its lavour. But that is not 
enough. Nothing' wiU be achieved 
until the Government sanctions a 
special scheme for this purpose.

In the same way, whatever Shri 
Nanda has said about the s c h ^ e  of 
the Planning Commission »s right ^  
order to implement this Scheme he hM 
to import experts from ^ g la n d  and 
other countries. He 
any person belongmg to the S^hedul^ 
Castes who may be campetent enough 
to help him in this work.

If you beUeve that simply becai^e 
you hold the reins of power, you can 
î?rJnrpc;s us you are seriously mis

taken W e’ are prepared to work in 
co-operation with you and are prepwed 
to help you in every way. But at least 
g U  us the opportunity to work. If 
you believe that since we of the 
Federation are sitting on 
benches, we are misled and that ^ e  
ntilv want to abuse the Congress 
Ministry and the Congress 
ment, if you won’t listen to us and 
would not seek our co-operation, t h ^  
this thing wiU not benefit the country 
and the Harijan Community. M or^ 
over, we do not want to 
Skt Sardar Sahib, we want to p ace 
the realities before you. We will place 
before you whatever we f f e e l  
to be right and proper. In the end, I 
would warn you once more tha. y ^  
should not consider yourself to ^  
solely responsible for everything oitnply 
because you happen to be in power 
This sole responsibility of yours will 
not remain for long. I want tu tell 
you again that for the good of the 
country we are prepared to co-operate 
in every way and do all kinds of work, 
but if you want to suppress us and not 
let us take our proper place and 
employ bureaucratic methods to stiile 
our voice, we will have to find a way 
out to face these threats and achieve 
our rights. I am not uttering th^s as 
a threat. On the contrary, I want to 
bring you to see reason in a friendly 
manner.

I want to tell you in all friendliness 
that we will struggle to solve our 
economic problem and to safeguard our 
interest as regards recruitment to 
services and the reservations tha* we 
have got. I want that so far as 
Harijans are concerned they should be 
given equal representation everjrwbere.

I have many complaints to make, but 
the time at my disposal fc very short 
In certain hotels, the Harijans are not 
given drinking water. In the Post 
Office and other Departments the Bania 
and Brahmin officers, who read 
Bhagvadgita and Ramayana and recite 
the names of Rama and Krishna, say 
that now these Chamars (cobblers) 
and Bhangis (sweepers) have come and 
the four Vamas have been desecrated.

Recently I visited Dehradun and 
Himachal Pradesh. What is being 
done there is that when the Harijans 
who construct the houses touch 

them after they have been completed, 
the touched portion is considered to 
be polluted and is cut off from the rest. 
The Chief Commissioner of Himachal 
Pradesh is functioning as an autocrat 
there. He does not care to listen even.

In the Postal Department. Delhi, 
there are some Harijan employees. 
They are not given even drinking
water. Other people treat them as un
touchables and call them Chamars and 
Balmikis. Untouchability prevails
there. You should pay attention
towards the welfare of the Harijr.ns 
and towards the welfare of the coun
try. The amendment which I have 
moved to the President’s Address 
should be accepted. I am grateful to 
the House for having given me an 
opportunity to speak and for listening 
patiently to my speech in none too
good Hindi. I hope that our Minister 
of Home Affairs and the hon. Prime 
Minister would oay attention to the 
problem of the Harijans and thus bene
fit the country.

The Hoiise then adjourned till a 
Quarter Past Eight o f the Clock on 
Thursday, the 22nd May, 1952.
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